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1885 (Saka)

The Lok Sabha met at Eleven of the 
Clock.

[Mh. D e p u t y  S pea k e r  in the Chair] 

O R A L AN SW ERS TO QUESTIONS

Bokaro Steel Plant

+.
- Shri Yashpal Singh:

Shri P. C. Borooah:
Shri Surendra Pal Singh: 
Shri Shree Narayan Das: 
Shri A. K. Gopalan:
Shri Bibhuti Mishra:
Shri Y. N. Singha:
Shri Buta Singh:
Shri Hem Barua:
Shri P. Venkatasubbaiah: 
Shri P. R. Chakravarti:
Shri Sidheshwar Prasad: 
Shri Subodh Hansda:
Shri Morarka:
Shri Ravindra Varma:
Shri Inderjit Gupta:
Shri Sarjoo Pandey:
Shri Mohan Swarup:
Shri Kolia Venkaiah:
Shri G. Mohanty:
Shri P. K. Ghosh:

. Shri Kapur Singh:
*61. -<j Shri Gulshan:

Dr. L. M. Singhrl:
Shrimati Jyotsna Chanda: 
Shri Sham Lai Saraf:
Shri Raghunath Singh:
Shri S. M. Banerjee:
Shri Harish Chandra 

Mathur:
Shri Prakash Vir Shastri: 
Shri Onkar Lai Berwa:
Shri Jashvant Mehta:

862 (Ai) LSD — 1.

Shri Bhagwat Jha Azad: 
Shri P. K. Deo:
Shri D. D. Mantri:
Shri Maheshwar Naik:
Shri Tridib Kumar 

Chaudhuri:
Shri J B. s. Bist:
Shri Bishwanath Boy:
Shri V B. Gandhi:
Shri Kajrolkar:

W ill the Minister of Steel and 
Heavy Industries be pleased to state:

(a) what progress, if any, has been 
made towards the setting up of 
Bokaro Plant in the Public Sector 
with the assistance of the Government 
of U.S.A.;

(b) whether it is a fact that the 
Centre has decided to set up an en
tirely new Company to run the pro
posed Bokaro Steel Plant; and

(c) if so, what w ill be its organisa
tional set up?

'Hie Deputy Minister in the Minis
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Prelim inary 
steps necessary for the setting up of 
the steel plant which are not depend
ent on large foreign aid i.e. acquisi
tion of land, arrangements for water, 
power, raw-m aterials and their trans
port etc. are already being taken.

(b) Yes, Sir.

(c) The matter is under considera
tion.

v t  f  : WT %

3TRT^T *rf % ?

Shri P. C. Sethi: No, Sir.

^  H5NTH faff : T̂T ff" T̂PT ^kTT
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% *Tf[

T O R T  ?

Shri P. C. Sethi: It is a hypothetical 
question.

Shri Daji: Has the Governm ent 
decided upon any date till which w e 
shall w ait for the pleasure of the 
Am erican Governm ent or shall we 
leave the entire m atter to the sweet 
mercies of the US Governm ent and 
let them decide as to when and if 
they w ill give the aid or not?

Mr. Deputy-Speaker: No comments 
like this.

Shri Daji: I want to know w hether 
we are entirely dependent on them.

Mr. Deputy-Speaker: W hat is the 
last date?

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam):
We cannot fix a date particularly in 
regard to the proceedings before 
Congress. Just as this Parliam ent is 
a sovereign body, the US Congress is 
a sovereign body. W e cannot dictate 
terms.

Shri P. Venkatasubbaiah: Is it a
fact that the Am erican Governm ent is 
reluctant to give us financial aid in 
view  of our high cost of production in 
public undertakings? If so, w hat do 
Government propose to do to bring 
down the cost of production in the 
country?

Shri C. Subramaniam: It is not cor
rect.

Shri Shree Narayan Das: Is it a fact 
that the US Government has given an 
indication that if this project is taken 
up under the private sector, they w ill 
be able to help?

Shri C. Subramaniam: I have not 
received any such indication.

Shri Surendra Pal Singh: Has G ov
ernment come to some sort of a deci
sion regarding the management of 
the plant, and if so, is that decision 

agreeable to the USA?

Shri C. Subramaniam: No, that
stage has not yet arisen.

Shri Sham Lai Saraf: M ay I know 
how the position has emerged now 
after protractcd correspondence and 
negotiations and w hat would be the 
immediate future of the project?

Shri C. Subramaniam: The m atter 
is under consideration of the US 
Gongress now.

Dr. P. S. Deshmukh: Is G overn
ment aware that there is a complete 
misunderstanding among the A m eri
can public as w ell as among the 
Senators about the public sector in 
this country? If so, have any attempts 
been made to make them understand 
the real position of the public sector 
in this country or is it being ' left 
m erely to poor Mr. Galbraith?

Shri C. Subramaniam: We are also 
trying to do our best. A fter all, this 
is nothing new— the public sector and 
private sector. But w e have to take 
note of the prejudices in certain minds 
with regard to the public sector.

Shri Hem Barua: W hat are the 
specific reasons for the U SA  delaying 
offering financial aid? A re the reasons 
technical, economic, political or ideo
logical?

Shri C. Subramaniam: Perhaps to
a certain extent all these factors are 
there for the delays. But ultimately, 
as I stated, the Congres w ill have to 
take a decision w ith regard to this. 
As hon. Members are aware, the Sub
Committees of the Congress are just 
now considering this matter.

Shri Indrajit Gupta: Has Govern
ment’s attention been drawn to the 
report of Prof. G albraith’s testimony 
before the Senate Sub-Committee in 
which he is reported to have said that 
if US aid is not forthcoming, then in 
his view  this plant cannot be set up? 
Does Government agree with this 
view  or does it adhere to its previous 
assurance that it w ill go ahead w he
ther Am erican aid is forthcoming or 
not?
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Shri C. Subramaniam: I have given 
Governm ent’s attitude more than once 
before this House that if Am erican 
aid is not forthcoming, still w e w ili 
proceed w ith the building up of the 
Bokaro plant.

Tm  ^ vjiH rll

>3T^rr g far % fcnr

i w t  f t  ^ f t  |
fa ^  qfo *t I  ? ^TT T̂TCcT

, *K + K  ^ W TfaT ^  WcTT f^rr t  fa  

■̂ 1̂  f^jfr f t  3T
% *TT I fa+

$1̂  ft, '3»T % ct>)̂  Wrt* »1̂ l
^  ^  f t  q ?

Shri P. C. Sethi: As far as the pub
lic and private sectors are concerned, 
even the private sector in India has 
said that Bokaro is feasible.

s f  : 5TTT rft ffp^T t̂?T 
ffp^t *T v*i«li«l I

sft *o

efo  *rfc f^ ft  a N  fastt

?flT ^  ^  37cT J
far w*  ^ P * +  ^ h t  *r ffr ^rr ^ r
L̂ lii «HMI drlH ft^H I

¥To x m  *R ^ T  H)r̂ M i : *TR r̂fa >̂

sN  sftr fa^ft m  % *fc tt*>
^ r t  f t  |  wt ^  >tt̂ t ^ n r  %
W d + I  r̂r 5RTT f t  I ,  Wtifa4. ^
% ^  ^n^rr ^  *rft% ^rfar 
<t*0n =Ĥ  ^rra- w^t cprar^ *j1 < ^ 0  

*r cn% t  srtr 
^ 3T̂ T 3 o w m  W Tf ?

>JM|WJ$T : *T*> ST^T ^Rf

t  1 .

Shrimati Renu Chakravartty: May
I know whether the attention of the

Governm ent has been drawn to the 
statement of the Chairman of the 
House Appropriations Sub-Com 
mittee that if they would only ship 
the steel to India, it would help the 
United States, and that to manufac
ture steel there and to give it to India 
would be more useful to them. Is 
that the real idea behind their refus
ing to give us aid?

Shri C. Subramaniam: A fter all,
there is nothing wrong in Am ericans 
looking at it from their own point 
of view, even as we look at things 
from our own point of view but 
ultim ately the decision has to come 
from them with regard to the aid 
they are to give to the Bokaro steel 
plant here.

Shri Morarka: May I know to what 
extent this delay in the decision on 
Bokaro would affect the targets of 
steel production in our Third Plan?

Shri C. Subramaniam: As I have
already stated, it would not be pos
sible to get any production out of
Bokaro steel plant during the Third 
Plan period. To that extent it would 
be affected.

sftSTCTO 5TT&h : $35 tfHKIT

T^f M+lftild f?TT f a  TTTTcT ^
^t-sid ymrfarr

T̂T ^  *TPT ^  «41 cl 'cTl cl
% h P < « iw w h  f a x  q fr w T J < r

qg % i m m  ^  fW r

m  ^  w  t

f̂ RTT r̂nr̂ TT ?

Shri C. Subramaniam: I met the
Am erican representatives and they 
have informed me as to what is hap
pening there now. They have said 
that Congress is just considering the 
matter, and we have to await the 
decision of Congress.



f  UT m W\< :

| <TTH :

* ^ .  sft :

I YT° H w t M w  ititiql : 

^«rt q tt  :

^rr smqiT ^

4dl^ *Pt £>MI + ^ l f̂ > '

(sp) T̂T HTWHT ^ ^  % S m jW  

d^l ?ft% ?T ^ ft  5RT % fW d

% f̂ TXT ^rtf q^TT 5RT# f  ;

| sfft; 

(*§■) *rfe ?rr r̂cr ^n^rr 

to t  |  ?

sr t\ W 1 m m i n k  *nft vR ^ rf

5TT̂ ) : (sf) sft, f f  I

(^r) t^T f a  1̂ 1 ĤTT Md'H TT y.<3 l 

'STTcTT ^ 1 [g^Ewi^R* *r t^tt Lnm  
W&T L T  1444/63]

Shri Bhagwat Jha Azad: Since this 
scheme has been introduced, m ay I 
know whether there has been any 
demand for export of gold jew ellery 
below the purity of 14 carat as indi
cated in Part IV of the statement?

Shri Manubhai Shah: The scheme
has been ushered in on 1st July, and 
it would be too early to anticipate 
the actual results, but we do not sup
pose there would be any obstructions. 
This scheme should help the promo
tion of export of gold jew ellery.

Shri Bhagwat Jha Azad: Since this 
is very much publicised and the 
scheme says that they are providing 
for export of such ornaments which 
would be of 14 carats and below, I 
would like to know whether there 
has been any demand for such arti
cles since the scheme was introduced.
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Mr. Deputy-Speaker: The hon.
Member should come straight to the 
question.

Shri Bhagwat Jha Azad: 1 have
come straight to the question. B e
cause the answer was not straight, I 
had to put it again.

Shri Manubhai Shah: The scheme
'•vas introduced on 1st July, 1963, rA 
which even the statistical figures w ill 
come only at the end of August. 
Therefore, it w ill not be possible for 
n e  to hazard any conjecture. W hat T* 
can say is that the scheme has been 
w ell designed in consultation with
the trade, and we expect no bottle
n e c k

Mr. Deputy-Speaker: Shri Subodh
Hansda.

Shri Bhagwat Jha Azad: I want to 
put a second question. I have got a 
right.

Mr. Deputy-Speaker: I w ill come
to him.

Shri Subodh Hansda: From the
statement I find that the salient fea
tures have been divided into four 
parts. In Part II and Part IV  it has 
been stated that payment would be 
made in foreign currency or froeign 
currency travellers cheques. M ay I 
know the mode of payment in respect 
of Part I and Part III?

Shri Manubhai Shah: The scheme
really is, in order to promote the sales 
of gold jew ellery after the Gold 
Control Rules have come into forcfe. 
There were so many complications due 
to the internal restriction on the use 
of gold that we hr.;! to remove or 
modify them in consonance w ith the 
Gold Rules of India and those are the 
attempts that have been made in the 
scheme. As a matter of fact, the 
House, w ill be glad to know that the 
overall export of jew ellery including 
set and unset diamonds, precious 
stones, etc. is recording a continual 
rise. In the last year t'nev rose to 
Rs. 9,83,00,000.

Shri Surendra Pal Singh: We under
stand that gold ornaments and gold 
articles of more than 14 carat con

Oral A nsw ers  556AUGUST 16, 1963
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tent are to be m anufactured for ex
port only. May I know w hat w ill 
happen to those ornaments and those 
things which are not exported or are 
left over? W ill they be disposed of in 
the open m arket at home?

Shri Manubhai Shah: It would be
done in the bonded warehouses as it

given in the scheme. A s far as 
gold of 14 carat and more is concern
ed, it w ill be chosen, selected, and 
kept in bonded warehouses which 
'$*<11 be hundred throughout the coun
try. As far as gold below 14 carat 
is concerned, that can be disposed of 
in the country itself.

Shri Surendra Pal Singh: What
about those which are left over?

Shxi Manubhai Shah: It w ill be
only according to the orders.

Shri Hari Vishnu Kamath: In the
last two paragraphs of the statement 
laid on the Table, some incentives 
are proposed for exports. I w ill not 
read the whole of it because the state
ment is with the Minister also. Does 
the Government apprehend that to 
the operation of the Gold Control 
Order, exports of such jew ellery  which 
w ere in a large quantity form erly, 
before the Gold Control Order came 
into force w ill decline in the near 
future, and, if so, how w ill that affect 
the foreign exchange position of the 
country?

Shri Manubhai Shah: As far as the
overall jew ellery is concerned, I 
explained to the House that it is on 
the increase very considerably. But, 
as far as the portion of gold is con
cerned, it was already small even 
before. It is more of diamond, 
platinum jew ellery, silver jew llery, 
and to a small extent the gold ones. 
You w ill find that in the scheme w hat 
is more important is the social and 
economic policy of the country inter
nally. For the sake of the small 
foreign exchange which we earn, if  
the present scheme does not work, we 
w ill have to modify it. Otherwise, 
the other aspects of jew ellery w ill be 
further prompted to compensate for 
any small loss.

Shrimati Renu Chakravartty In
view of the fact that the ordinary
small jew eller is unable to buy the
14 carat gold at all, I wanted to know 
whether this w ill really  put at an 
advantage the big jew ellers who can 
have black-m arket gold, and so, w ill 
the Government propose to open, 
under a Government body, say, the 
STC, the export of this jew ellery  
under bonded warehouses scheme?

Shri Manubhai Shah: As a m atter 
of fact, some of the jew ellers are 
under the scheme and they w ill be
much more benefited because they
wrill not only get locally the 14 carat 
gold but also 22 carat and below*. The 
distribution w ill be done by the Minis
try in consonance with the Reserve 
Bank of India rules.

TO : 'flO

3FT fpffT STPT̂  T̂fT

^  fk̂ TT

|  frrcr far a rp

•T3FTFT T̂T ^  «i(d ^

^TT^TRR- % T O  ^  ftR-Wd

q y f t  t  ?

5TRTT ^ ^  «T ^^TTt

^  |  cfr

^ < 'd’l

TO I
We are only concerned for the moment 
with gold jew ellery. As far as Agra 

is concerned,

tit n t  |  I %

4>R*i ITcRT^T % WT

^  TO

W  t  I

VfVTT ?TW 37TT ; f̂t ^

^  ? r r w i  r̂r rrq fa  fear

^ n x  ^  T7  p  3?

3TT ■

5TT̂  : SR" TZ

*TT*RT IJflT |  ^  eft %T sqm rt
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!«<> fiR  ^ r  itsfife¥  ^̂ tt-
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^ tjN tR  ^ T  I  ^ SFPTT 5TTTT 

* m  ?rr *♦> i  ^ r  «p^i

fs R  % fo> STTTT ^ %n^ui M * n  r̂r̂ ft 

r̂t f^ r vjllt'J; |

*sft TT*T «TF^T : l»*uqU ^T

~<fiz t  |tr "vrrofhr srtfkwt *ft

wr*gw sreftid fa3r i f t  ^  to t  

frv fm  f w  |  ?

stt$ : t f w r f s  qf^r-

fa^FT ^T *Jk+l *TT *\*\<n ?nft 5TT T̂ T 

^ ^  T̂f ^W 3TT ^'tidl j| I

Dr. Sarojini Mahishi: M ay I know 
w hat is the target that is expected to 
be reached in the export of gold 
ornaments during the year 1963-64?

Shri Manubhai Shah: There is no 
target; just now the scheme has start
ed. As far as the general run of 
diamonds, precious stones, jew ellery, 
non-jew ellery, set jew ellery, P la ti
num ones, etc., is concerned, w e want 
to reach Rs. 20 crores in the next two 
years.

Shrimati Savitri Nigam: M ay I
know w hat would be the crilcria in 
selecting these 100 shops and whether 
arrangements for registration have 
been made in any other S+ate also 
besides the A ll-India Handicrafts 
Board?

tihri Manubhai Shah: The All-India 
1 dicrafts Board is only the apex
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body. The shops w ill not be here; 
they w ill be throughout the country 
depending upon the local trade. 
For instance, in Jaipur it w ill
not be as big as in Bombay. In
the States which are the home of 

jew ellery  there w ill be m ore centres. 
It w ill depend upon the location of 

jew ellry  trade.

Shri Bhagwat Jha Azad: M ay I
know what would be the expected 
amount of foreign exchange likely to 
be spent by the Governm ent in tfie 
import of these articles mentioned in 
tTie last paragraph in order to boost 
up the unwanted 14 carat jew ellery  in 
the country?

Shri Manubhai Shah: I have al
ready answered, Sir, that no target, 
is fixed.

GATT Conference in Geneva

+
' Shri Hari Vishnu Kamath: 

ShTi Bhagwat Jha Azad: 
Shri Bhakt Darshan:
Shri P. C. Borooah:
Shri P. R. Chakraverti:
Shri Righunath Singh:
Shri Bibhuti Mishra:
Shri P. K. Deo:

*63. "S Shri Buta Singh:
Shri Yashpal Singh:

Dr. L. M. Singhvi:
Shri A. V. Raghavan:
Shri M. L. Dwivedi:

. Shri S. C. Samanta:
Shri Onkar Lai Berwa:

 ̂ Shri Rameshwar Tantia:

W ill the M inister o f International 
Trade be pleased to state: '

(a) whether he recently attended  ̂
Conference of G A T T  in Geneva;

(b) if so, the subjects discussed at 
the Conference; and

(c) the results achieved, in so far 
as India’s trade and commerce are 
concerned?

The Minister of International Trade 
(Shri Manubhai Shah): (a) Yes, Sir.

(b) and (c). The report of the 
Indian Delegation to the M inisterial
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meeting of the G A T T  held in May, 
1963, along w ith the resolutions 
adopted in the Conference is placed 
on the Table of the House. [Placed 
in Library; See  No. L T -1445/63],

Shri Hari Vishnu Kamath: The
statement, Sir, is a very  lengthy one.
I have just had time to go through it

* gather cursorily. But, Sir, any way,
I w ill proceed. I am glad to find 
that the Minister has given himself 
a resounding pat on the back by say-

4 nng in paragraph 3 of the statement 
that “ India’s view s and proposals con
cerning these matters w ere present
ed clearly and forcefully in the state
ments made by Shri Manubhai Shah” . 
We are happy to hear that he exer
cised vigour and clarity. M ay I 
know, Sir, w hether the clarity, the 
force and the vigour exercised by th^ 
M inister had the desired effect on the 
Conference, and did he take tW  
opportunity of this Conference to 
raise the matter of India’s exports 
with European countries about which 
the Government has told us a lot o f 
things in the past? And, what, Sir, 
is the present position w ith regard to
the b ilateral__  (Interruption). I
am sorry, Sir, my hon. friends at the 
b a c k .. . .

An hon. Member: He hates clarity 
and force.

Mr. Deputy-Speaker: Please come to 
your question.

J Shri Hari Vishnu Kamath: Does
the Government propose to go 
ashead with bilateral talks also w ith 
European countries with regard to

* the matters listed in paragraph 3 of 
the statement?

Shri Manubhai Shah: Regarding
the first part of the question put by 
the hon. Member, the main point 
contended by India on behalf of the 
all the under-developed countries of 
the world, which are more than 72 
per cent of the w orld ’s population, 
was that the “Kennedy Round” of 
talks must be proceeded w ith 
immediately, that accross-the-board- 
cut in the various tariff duties which

w e are faced w ith must be reduced by 
50 per cent across the board without 
any negotiation, that in the list of 
exceptions there should be minimum 
duties put by the contracting parties 
and, therefore, any d uty o f interest 
to the under-developed countries 
should nort be .as fa r  as possible 
included in the list of exceptions. 
On the non-tariff barrier side w e 
urged for a ll quota restrictions to go, 
and other types of internal duties that 
hamper the growth o f export trad« 
of the under-developed countries 
with the industrialised w orld should 
also be done aw ay with. The House 
w ill be glad to know that in the 
two resolutions which G A T T  un
animously approved both these points 
have been accepted.

Shri Bari Vishnu Kamath: The
last part of the statement refers to 
the “Kennedy Round” of trade and 
tariff negotiations to which the 
M inister referred just now. W ill the 
M inister throw some more light as 
to w hy this is called “Kennedy 
Round” and what exactly are the 
implications of the proposed talks to 
be held at the “K ennedy Round” next 
year in May, 1964 which is still far 
off?

Shri Manubhai Shah: “Kennedy
Round” is an expression w hich is 
commonly used because the United 
States Congress passed an A ct called 
the United States Trade Expansion 
Act, 1962 by which the Congress 
empowered the President of the 
United States to negotiate w ith all 
the countries of the w orld w hat is 
called “across the board cut in the 
tariff barriers” . It is for the first 
time in the history of the tariff that 
a big country like the United States 
has come forward to say that 
any country can remove 50 per cent 
tariff barriers without any detailed 
negotiations. The House is aware 
that in the past for one single com
modity ten years w ere consumed and 
yet no results w ere produced. This 
is the first time that Congress has 
given powers to the U.S. President
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to cut tariff on all commodities 
throughout the w orld by 50 
per cent across the board.

Shri lndrajit Gupta: I find from 
the statement that this programme of 
action which was submitted on behalf 
of the group of under-developed 
countries was finally referred to an 
action committee which w as set up 
to assist in the implementation of this 
programme. M ay I know whether 
Ind;a is also represented on this action 
committe and w hat concrete steps 
have taken by this committee subse
quently to implement that program 
me?

Shri Manubhai Shah: India is very 
much represented on this committee. 
A ctually, we sponsored this resolution. 
It contains the eight points given in 
the resolution. It is called the “Eight 
Point Action Program m e” and the 
committee w hich w as drafting this 
was presided by an Indian official of 
high seniority. Now it is only two 
months and yet already two meetings 
have taken place of the action com
mittee. Before the world trade con
ference the entire compendium of 
w hat action should be taken to rem ove 
both tariff and non-tariff w alls would 
be considered.

Shri P. K. Deo: Besides making
various recommendations for the 
development of trade of under-deve
loped countries, it has been stressed
that:

“ the gap between the need of 
less-developed countries and their 
current earnings from exports is 
so large that even the adoption of 
the measures outlined above may 
not be w holly adequate.”

If the measures are considered not to 
be adequate, may I know what other 
steps are being taken from the im 
provement of our export trade?

Shri Manubhai Shah: I am glad
that this question has been raised. 
A ll the global talks are most welcome 
and yet we are not dependent on them. 
The export promotion of this country

w ill have to be continuously home- 
based. This w ill only act as a lever 
which w ill facilitate the greater flow 
if we really become a stronger country 
in trading.

t i t i t  % 
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q r ^  |  w  ^

%fa*T ^ * tt u °  4>*flre
*t m  ?ftr pi^O ^  i k  ^  s m

fn HuhPricTlvji % g m  91? sfT ^

^nrrf îicTi f ^  >ft «ph % 3?t +'iP>i5[ 
tft *rf 11

VT m o <TTo w  %
T O  Y q-T fa^TT gSTT I  :

“ . . .  . and that the products of 
interest to them  should not ordi
narily be excluded by industri
alised countries for purposes of 
reductions in duties provided
under their tariffs.”

Mr. Deputy-Speaker: Only the
question need be put.

Shri M. L. Dwivedi: Here the
reference is to the statement.

Mr. Deputy-Speaker: He need not 
refer to the statement. He can put 
the question straightway. I have 
devoted 25 minutes for only three
questions.

HTo fecNt : #  5PFT f t  ^  
■qp- ?  1 If- vjiinm -cji^cil jjj far 

^  f  *17 >ft ^
^  I

5TT£ : ^  ^nftft^t ‘‘f t
ĉ frf <t> <x\ 1 f  far ^ 5T apt |

Shri Manubhai Shah: The “contract
ing parties” means the sovereign 
countries which are signatories to 
GATT. Once a contracting parity 
decides that it w ill gradually and 
slow ly remove its tariff barrier, if it 
has some sensitive items, what they 
call infant industries, then such a 
commodity w ill be subjected to an 
arbitral machinery, what is called the 
trade negotiating committee. W e are 
represented in the trade negotiating 
committee. E very under-developed 
country w ill be given a chance there 
to plead w hy that particular commo
dity of interest tp that country should

not be included in the list of accep
tance. Unless the trade negotiating 
committee on arbitration is convinced 
it w ill not be allowed to be excluded 
from the list of acceptance.

TT^^T £ffd4|| : rftfd l̂ %

fpnrt ir sratdfl

ft*ft ^TT ?P1T f t f t  eft far̂ r far̂ T
^t far̂ r fa^r ^nr ^t 3 #sft i w f t  i

5tTTe? : *T

^  ^  f w f t  I 3cTRT qT ?T
T̂«T * t ,  I

Indian Trade Exhibition in Moscow 

+.
f  Shri Yashpal Singh:

Shri Bishanchander Seth: 
Shri Inder J. Malhotra: 
Shrimati Savitri Nigam:
Shri Vishram Prasad:
Shri Gulshan:

*65 ^ Shri Bata Singh:
| Shri Narsimha Reddy:
I Shri P. C. Borooah:
| Shri Jashvant Mehta:
1 Shri D. D. Mantri:
L Shrimati Renuka Barkataki:

W ill the Minister of International
Trade be pleased to state:

(a) whether it is a fact that an 
Indian Trade and Industrial E xhi
bition is being held in Moscow since 
July;

(b) if so, its purpose and the total 
cost involved; and

(c) how far the exhibition has 
proved useful from the Indian point 
of view?

The Minister of International Trade 
(Shri Manubhai Shah): (a) Yes, Sir. 
An Indian Exhibition is currently 
being held in Moscow. It was 
inaugurated on the 20th July, 1963, 
and is scheduled to close on the 19th 
August 1963.

(b) The purpose of the Exhibition 
is to promote trade and goodwill 
between India and the USSR. The
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anticipated cost is estimated at about 
Rs. 84 lakhs. As the exhibition is 
still running, the exact amounts w ill 
be known only after all the accounts 
of the Exhibition are finalised.

(c) The Exhibition has evoked 
«onsiderable interest among the 
Soviet and other East and West 
European buying organisations in 
Indian goods. It is excepted to yield  
immediate and long term benefits to 
India in the promotion of her exports 
not only to the U.S.S.R. but also to 
the adjoining East & W est European 
Countries.

MIHM % tf^TT*T STTTT |  ?

<ft ^  ^TT 1 *TRT

^  fo r  ^ rftf

% srr ir  stt |  i ttt̂ r h
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It has nothing to do w ith  the ex
hibition. He may -table a separate
question.

«ft t t r  w : ^  tT4i f^ h n r  

f e r  f r o  f ^ r  n̂r *n?r ^ t t  w  t  s rk  
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^FTVt : ^  % sft 5^T «TT, 
^  m m  1 1 i f e u  sft *rf «fr,

"3̂T % 5TT% f+dHI ?TRT ^ I

Mr. Deputy Speaker: I have dis
allow ed that question.

Shri Manubhai Shah: Before the
unwarranted insinuation of the hon^, 
M ember goes on record, I /would 
say that Shrimati Gandhi never went 
there in connection w ith the exhibi
tion. She w as invited by the Soviet, 
Government as a guest.

Mr. Deputy-Speaker: I have d is
allow ed that question. Hon. Ministers 
may not reply to questions which I 
have disallowed.

Shri Sham Lai Saraf: M ay I know 
if some survey w as conducted prior 
to the opening of this exhibition in 
Moscow so that the Government could 
have given a lead to the exhibitors 
both in tlhe private and public sectors 
to exhibit such goods as have a very 
good reaction in the m arket o f Mos
cow?

Shri Manubhai Shah: It is precisely 
because of the survey that the goods 
are being literally  mopped up there.

Shri Shree Narayan Das: W hat is 
the total number of persons who 
have so far visited this exhibition?

Shri Manubhai Shah: About 15
lakhs in the first tw elve  days.

Shri Basumatari: W hat is the in 
terest created by this exhibition?

Shri Manubhai Shah: I have already 
said that. ‘

T R  %

*ftT % f c n t  *ft*T 
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vft 5TT£ : T O T  W>
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Shri Indrajit Gupta: I w ant to
know w hether it is a fact that a 
documentary film of this exhibition 
in Moscow is being sought to be 
made by the Governm ent of India for 
publicity purposes by commissioning 
some Am erican film companies instead 
of using our own resources.

Shri Manubhai Shah: No, Sir; the
documentary is being done by our 
people w ith Soviet specialists. A c 
tu ally  1,000 to 2,000 feet of coloured 
film is being taken for all the aspects 
of the exhibition.

«rt fasnw srerre : # ^

g fa  faRT% *T!"SHT ff^TT

% I X  s-k^hI *T ^  T̂TT ?
How many models were sent to the 
exhibition?

Shri Daji: It is an interesting ques- 
1 tion.

Shri Manubhai Shaih: A ll these 
things w hich are exhibited are models.

Shri Daji: Everyone knows that. 
He means living models.

Shri Manubhai Shah: I am sorry. 
W e had the Bom bay party headed by 
Miss Spencer and Erica Lall. There 
w ere seven Indian models as far as 
textiles is concerned.

Shri Swell. The Minister had said 
that the Exhibition is likely to create 
a tremendous impact on Moscow and 
European countries. Has he thought 
of measures to guarantee that the 
goods sent subsequently against the

orders from  these countries would not 
be sub-standard as it alw ays happens 
to be?

Shri Manubhai Shah: We have
absolutely no doubt that. The real 
first-class goods w ill be sent.

sft *To Sfo snrf : X STH-

^ TTrrft ?tt  ssrk ^  im p fr ?

«ft iR>TTf 5TTf : eft IFT % *Tf[
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srfa; fa
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New Steel Plant

f  Shri Shree Narayan Das:
| Shri Yashpal Singh: 
j Shrimati Vimla Devi:

*66.  ̂ Shri Dinen Bhattacharya: 
Shri P. K. Ghosh:
Shri Kapur Singh:

 ̂ Shri Kesar Lai:

W ill the M inister of Steel and 
Heavy Industries be pleased to state:

(a) the present position w ith re
gard to French financial and techni
cal co-operation for setting up a 
million-ton steel plant in Goa or at 
some other suitable site;

(b) whether the negotiations have 
been finalised; and

(c) if so, the precise nature of the 
agreement reached?

The Deputy Minister in the Minis
try of Steel and Heavy Industries
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(Shri P. C. Sethi): (a) to (c). In the 
Third Five Y ear Plan, there is no 
provision for any new steel plant in 
Goa. In the context of the require
ments of the Fourth Five Y ear Plan, 
the feasibility of a steel plant in the 
Goa-Hospet region of one m illion ton 
capacity or more is being explored. 
The question of financial arrangem ent 
for the Project would be considered 
at the appropriate time.

Shri Shree Narayan Das: May I
know whether any negotiations at 
private level or at Government level 
are going on?

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam):
No, Sir.

Shri Kapur Singh: May I know 
whether this proposed steel plant is 
expected to utilise and absorb all the 
iron ore potential of Goa or w ill there 
still be left some surplus for export?

Shri C. Subramaniam: We w ill a l
ways continue to export and if iron 
ore in the Goa region is exhausted, 
iron ore from other regions can be 
exported through Goa.

usm w  : T̂T

sncN fa t  ?

Shri C. Subramaniam: No, Sir. No 
negotiation is going on.

Shri P. Venkatasubbaiah: May I
know whether, apart from Goa, is it 
being contemplated to effect exports 
through Vishakhapatanam?

Mr. Deputy Speaker: The main
question relates only to the Goa re
gion.

Manufacture of Machine Tools
"T

f  Shri Imbichibava:
| Shri P. Kunhan:

J ®krl WariOr:
* ^ Shri Vasudevan Nair: 

j Shri M. N. Swamy:
 ̂ Shri A. K. Gopalan:

W ill the Minister or Steel and
Heavy Industries be pleased to state:

(a) whether it is a fact that a num
ber of licences granted to private 
firms for the m anufacture of machine 
tools have not yet been utilised;

(b) if so, the reasons therefor;

(c) whether Government intend to 
take over these private sector pro
jects; and

(d) the steps Government propose 
to take to ensure attainment of the 
Third Plan target for machine tools? ^

The Deputy Minister in the Minis
try of Steel and Heavy Industries 
(Shri P. C. Sethi): (a) Yes, Sir.

(b) The manufacture of machine 
tools requires considerable invest
ment relative to output, and intricate 
skills. Difficulties and delays are e x 
perienced in obtaining foreign e x 
change, especially from scarce sourc
es ; in form ulating satisfactory manu
facturing programmes; and in secur
ing foreign collaboration.

(c) The public sector is already 
undertaking a large part of the exist
ing production of machine tools. 
There is no proposal to take over 
any units in the private sector.

(d) The industry’s requirements of 
imported machinery, raw  materials 
and components are accorded high 
priority, consistent w ith availability 
of foreign exchange. The public sec
tor is also being expanded.

Shri Imbichibava put a question in 
Malay alarm

Shri Nambiar: Sir, I w ill translate
it.

What stands in the w ay of the G ov
ernment taking it over from the 
private sector?

Shri C. Subramaniam: I do not see 
any reason w hy it should be taken 
over from the private sector.

Shri Daji: The reply to part (a) of 
the Question is very vague. I would 
like to know how many licences w ere 
actually taken out which did not 
fructify and sim ilarly about part (d) 
of the Question, I would like to know
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what is the shortfall as against the 
target fixed.

Shri C. Subramaniam: On the
whole, so far, 209 licences have been 
issued. Out of these, 59 w ere issued 
in 1962-63. O nly 26 schemes are 
showing some life. If all of them go 
into production, then it may amount 

*tc Rs. 19 crores.

Shri Daji: The second part of my 
question has not been replied to. As 
a result of this failure, what shall be 
the shortfall in the target?

Shri C. Subramaniam: That is why 
we are trying to expand more in the 
public sector so that that shortfall 
may be made up.

Shri P. Kunhan: M ay I know the
private sector units that have not 
utilised those licences?

Shri C. Subramaniam: It is a large 
number. As I have already stated, 
209 licences have been issued. Only 
26 schemes are being actively pur
sued.

Shri Kashi Ram Gupta: May I
know the possible reasons for the 
licensees not implementing these 
licences?

Shri C. Subramaniam: That has
been already given in answer to part 
(b) of the question.

Shri Vasudevan Nair: It has been 
•stated that a large number of licenc
es are not toing utilised. M ay I know 
whether before issuing the licences, 
Government ascertained the capacity 

'o f  those private parties as to whether 
it would be possible for them to im
plement those projects?

Shri C. Subramaniam: As far as it
is possible, when we find that ade
quate steps are noting being taken to 
utilise the licences after being given 
sufficient time the licences are being 
revoked.

Shri Ranga: M ay I know whether 
any active and constructive steps are 
being taken by Government them
selves to help these people to over

come their difficulties and see that they 
fulfil their promises to us which they 
made when they took the licences?

Shri C. Subramaniam: To the e x 
tent necessary Government are giving 
all possible assistance. But this is 
private enterprise, and they cannot 
expect Government to take over the 
whole thing.

Shri J ash van t Mehta: May I know 
the shortfall in the Third Five Y ear 
Plan on account of the non-utilisa
tion of these licences?

Shri C. Subramaniam: I have a l
ready stated that we expected that 
we should reach a production to the 
extent of Rs. 30 crores per annum, 
but perhaps we may reach only Rs. 
25 crores.

Shrimati Savitri Nigam; May I
know whether any survey has been 
made to asecertain the total require
ments, what percentage of the re
quirements is being met by indigenous 
production and what percentage is 
met by imports, and what action has 
been taken against those wlho have 
not utilised the licence and fulfilled 
their promises?

Shri C. Subramaniam: An estimate 
was made that we might require 
about Rs. 60 crores worth of machine- 
tools by the end of the Third Plan 
period. Out of this, the plan is to 
produce at least Rs. 30 crores worth 
of machine-tools but we would not 
be reaching even this; it w ill be a 
little lower than that.

Dr. Sarojini Mahishi: What percen
tage of the total requirements of 
machine-tools in the country is ex
pected to be manufactured in the pri
vate sector, and how far has this 
been achieved till now?

Shri C. Subramaniam: The private 
sector production achievement has so 
tar been round about Rs. 4 crores. The 
balance is being produced in the pub
lic sector.

«i<qi :

■̂ Ipdf fT T̂T
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<rj | cl, eft ĉPT V t f̂l Pc.fi % ^TTWfT 

T f  f^TT aTRTT |  ?TtT ^TCt Vt ^ f^TT 

'Jildi ^ I

Expansion of Rourkela Steel Plant

+
f  Shri D. C. Sharma:

*68. <{ Shri Vishwanath Pandey: 
Shri Kolia Venkaiah:

W ill the Minister of Steel and 
Heavy Industries be pleased to state:

(a) whether a fresh agreement pro
viding for Rs. 48 crores for the e x 
pansion of Rourkela Steel Plant has 
been signed between West Germ any 
and India;

(b) if so, the terms and conditions 
of the agreement; and

Cc) whether any delegation has gone 
to West Germ any for the purchase of 
m achinery and equipment for 
Rourkela’s expansion programme?

The Deputy Minister in the Minis
try of Steel and Heavy Industries 
(Shri P. C. Sethi): (a) Yes, Sir. An 
agreement for a loan of DM 400 
million for expansion of the Rourkela 
steel plant was signed between West 
Germany and India on the 25th April, 
1963.

(b) The loan is intended to meet 
the cost of supplies and services 
obtained from  West G erm any for ex
pansion of the Rourkela plant proper. 
The loan is granted for a period of 
tw enty years and bears interest at 
the rate o f 5|  per annum.

Copies of the loan agreement are 
available in the Parliam ent Library.

(c) No, Sir. But a delegation went
to finalise the procedure of disburse
ment of the loan and a few  other con
nected matters. '

Shri D. C. Sharma: Is any period
within these 20 years without pay
ment of interest or are w e going to 
pay interest throughout the period of 
20 years?

Shri C. Subramaniam: I think it 
carries interest throughout the 20 
years. But there is a grace period 
of five years for payment.

Shri D. C. Sharma: Is this the final 
instalment of expansion or has the 
M inistry some other plans also for 
further expansion of this plant?

Shri C. Subramaniam: Yes, in the
Fourth Plan there w ill be further ex
pansion of the Rourkela plant.

Shri Tyagi: Is Rourkela working to 
its fu ll capacity? If not, what is the 
shortage in percentage?

Shri C. Subramaniam: It is w ork
ing almost to full capacity.

Shri Morarka: M ay I know the
of determining or fixing the price of 
supplies and equipment which are 
going to come from Germany? *

Shfri C. Subramaniam: We are
calling for tenders inside West 
Germany. It has been fixed on the 
basis of the tenders.

Shri Priya Gupta: Is the cost re
quired for raw materials for Rour
kela the same or different from other 
steel plants? W hat is the basis of 
fixing the price for raw  materials 
to get the total output cost to be 
balanced?
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Shri C. Subramaniam: Tl. r, a
com pletely different question.

Shri Priya Gupta: It is a question 
regarding Rourkela concerning pro
duction cost.

Shri C. Subramaniam: I am sorry 
it does not relate to the main ques
tion.%

Shri Indrajit Gupta: W hat w ill 
be the additional number of Germ an 
technicians and other personnel who 

'w ill  have to be brought as part of 
this expansion project? W hat w ill 
be the approxim ate cost of services 
on that account?

Shri C. Subramaniam: I am sorry
I cannot give details immediately.

Shri Nath Pai: Is it a fact that the 
roof where the rolling m ill is locat
ed collapsed because there was 
accumulation of dust on the roof? If 
so, has it been taken into considera
tion w hether the present roof of the 
steel plant w ill be able to bear the 
additional capacity proposed to be ins
talled there?

Shri C. Subramaniam: A small 
portion of the roof, not over the ro l
ling mill, but of the LD  converter 
mill collapsed because of accumula
tion of iron dust there. But that has 
been looked into. It was due to neg
ligence and proper action is being 
taken.
M

Shrimati Renu Chakravartty:
What w ill be the added capacity to 
the Rourkela plant and how does the 

♦expansion cost compare with the cost 
o f expansion being undertaken both 
at Durgapur and at Bhilai?

Shri C. Subramaniam: This expan
sion is 1 to 1:8 million tons. The 
comparison is quite favourable.

Shri K. C. Pant: W ill Government
call for tenders directly from the 
German firms or w ill some Indian or 
German engineeing company do the 
co-ordination work? This is for the 
machinery.’

Shri C. Subramaniam: Order for 
m achinery has been placed by the 
Hindustan Steel directly.

Export of Iron Ore to Japan

Shri Hameshwar Tantia: 
Shri Basumatari:
Shri Surendra Pal Singh: 
Shri Bishanchander Seth: 
Shri Yashpal Singh:
Shri Subodh Hansda:
Shri Raghunath Singh: 
Shri D. C. Sharma:
Shri P. Venkatasubbaiah: 
S7iri P. R. Chakraverti:

*69- Shri Vishram Prasad:
Shri Morarka:
Shri Ravindra Varma 
Shri Indrajit Gupta:
Shri Mohan Swarup:
Shri P. C. Borooah:
Shri V. B. Gandhi:
Shri Onkar Lai Berwa: 
Shri Sideshwar Prasad:
Shri Brij Raj Singh:
Shri Kachhvaiya:

W ill the Minister of International 
Trade be pleased to state:

(a) whether it is a fact that India 
signed an agreement with Japan for 
export of iron ore for two years;

(b) if so, its broad terms; and

(c) the extent of export and the 
manner of payment?

The Minister of International 
Trade (Shri Manubhai Shah): (a)
Yes, Sir.

(b) and (c). Under the contract in 
1963-64 sales to Japan w ill be made 
of 2.54 million tons of iron ore (2.2 
million tons of 65162 grade, .22 
million tons 65:65 grade and .12 
million tons 62:60 grade). In 1964
65 the sales w ill be 2.775 
million tons (2.4 million tons 65|62 
grade., .225 million tons 65;65 grade 
and .15 million tons 62!60 grade). In 
addition 30,000 tons of iron ore w ill 
be sold at buyer’s option, for each 
of the years 1963-64 and 1964-65.

The sales w ill be in cash in foreign 
exchange. The overall sale proceeds
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of the above transactions is estim at
ed to be Rs. 13 crores approxim ate
ly.

STC has also agreed to import 
Rs. 2.11 crores worth of steel in 
1963-64 and Rs. 2.47 crores worth of 
steel in 1964-65 from the Japanese 
Steel Mills.

Shri Rameshwar Tantia: Apart from 
steel, w ill some other items also be 
imported against this?

Shri Manubhai Shah: It is a cash 
transaction. The other thing is only 
by bilateral purchase.

Shri Basumatari: M ay I know w he
ther this export agreement w ill affect 
the production of our steel'plants?

Shri Manubhai Shah: The hon.
House is aware that w e are already 
importing considerable quantities of 
steel. It w ill rather reduce our steel 
import from other sources.

|  fa  fa*T W R 7T

^  fax v v n x

+-HI 3TT T̂ T STRICT

?ftT '5TT T^T I

Shri Shivananjappa: May 1 know
the quota tihat is allotted to Mysore 
for export?

Shri Manubhai Shah: Some quanti
ties w ill go from Mysore, but most of 
it w ill be from K iriburu and Bailadila.

S&ri Ravindra Verma: In view  of 
the decreased estimates of the iron 
ore deposits of B elllary and Sandur, 
is there any likelihood of a revision 
of our export policy?

Shri Manubhai Shah: Not at all. As
a mattei- of fact, we are trying to sell 
off more.

Shri Surendra Pal Singh: During
1962-63 Japan failed to take 2 million 

tons of iron ore from India as per

terms of the agreement. W hat steps 
are being taken this time to see that 
the same sort of thing does not hap
pen again?

Shri Manubhai Shah: Generally,
buyers and sellers do not quarrel. 
That is what w e are doing.

Shri Venkatasubbaiah: Is it a fact '  
that this time the price of iron ore 
has been brought down, and if so, 
what is the reason? Does it not affect 4 
the mine owners in our country?

Shri Manubhai Shah: In the last 
two or three years, revolutionary 
changes have taken place in iron ore 
mining, and new deposits, as the 
House is aware, have been opened 
up in W est Australia, Brazil -and 
Russia. W e have to w alk  very w arily  
and see that we are not priced out.

Shri Tyagi: What is the cost price 
F.O.B. in Japan, and m ay I know if 
the price at w hich it is sold to Japan 
is much less than the cost price in 
India? Is that loss to the mineowners 
to be made good by the STC in some 
other way?

Shri Manubhai Shah: A s far as the
price is concerned, I would oes each 
the House that it would not be in the 
public interest to disclose the prices, 
but it is not a losing proposition at all.

Shri Tyagi: I wanted to know whe* 
ther the loss which these mineowners 
w ill ineur is to be made good by the 
STC.

Shri Manubhai Shah: Xhe mineow
ners do not incur any loss at all. We 
buy from them at reasonable prices, 
certainly not at inflated prices when 
the w orld prices are coming down, 
but there is no loss involved to the 
mineowners at all.

: W  3TFTPT £r

5T# TTFFT £  TTSFTP̂  X fa,??-

x  s n a r e r  *rf ?
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9TT̂  : ŜTTffTT ^ IV *̂T 

T̂cT ST̂ ESt 1̂' ffHY cPTt •Tt' iPT ^

f e r r  1

IRNTH : T̂T

*r 4 t v x  ^  *r ^rd^Yd v f  7

^ r m f  5TT$ : ^  fl+N^TI 

|  I

Shri Mohan Swarup: Is it also a fact 
that' Japan is taking another 2 m il
lion tons of iron ore per year from 
K iriburu mines and 4 m ililon tons 
per annum from Bailadila for a period 
of 15 years beginnning from 1966?

Shri Manubhai Shah: This is only 
a tw o-year contract. The long-term 
contract is still under discussion.

Shri Sivamurthi Swamy: May I
know whether the export w ill be 
made only through STC or individual 

•exporting houses also?

Shri Manubhai Shah: A s the House 
is aware, iron ore (has been nationalis
ed. It is com pletely done by STC.

: T̂T T̂cT f  f̂TTTfT

% r̂nnTT sftr >̂t

wrr f^TT I  sftr ^  *TWr 

f^TT t  ?

’ iR ^ lf  5TT̂  : TOTT ?ftT ?T 
^ 0  I+fH >̂T ̂  t̂»Tt ̂  
*Tfft ^ I <fl*i % faTr sft f̂ iTT5" ^

^  f t  sftr
?F*T SRlft forts' «H*n ^  ^ f^ r w f

fft ^ct>cfl ^ I

sft HTH 5PC3TT : ^ M’i I

■̂ 1̂ 11 f^T^TTTR f^T

sft TT^ff % % WTK +<ilrfl
^  *\i | « ^ r  s f k

WtfTT «FT &TT 4K+K % 
t o  ^ ?
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5TT̂  : fqHal

of id |  «ff?+

W  a<ld f  I 5TRH7T ?TR WKT ^ I 

t t r f f  *lf |  |

TFT 3FT TO TfT^JTT |  I

Shri Bhagwat Jha Azad: M ay I
know whether the result of this agree
ment and the consequent price policy 
of the Government has proved dis
advantageous to the iron ore mine- 
owners in South Bihar, and conse
quently they have submitted a memo
randum to the Government in tfliis 
regard?

Shri Manubhai Shah: That is true, 
but that is not quite germane to this 
particular issue. I must caution all 
the mineowners of this country that 
in the world there has set in already 
a buyer’s m arket sector and unless and 
until our mines become more efficient 
and become more competitive and 
modernised, they and w e w ill net 
stand a chance; w e are witnessing it 
in manganese ore. W e should all 
strive to see that the cost of produc
tion comes down.

Shri Mohsin: Is it a fact that the
export of iron ore is now from the 
eastern ports instead of from  the 
western ports though the iron ore 
comes from m ainly from  Mysore?

Mr. Deputy-Speaker: Order, order.
That is a different question.

+
H*WH SHTWJT :

I «H5T o ^ o  t t o h  :

JTWr TRT W t̂ :

T̂T ^TT%

(5p) T̂T ^  W* |  fa  

3fcft frofrT f^TT f̂T T̂ T

I ;
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Shri Firodia: What is the share,
in these exports, of the sm all scale 
and village industries and the indus
trial co-operatives?

Shri Manubhai Shah: We encour»o- 
them.

Shri Firodia: W hat is the share?

Shri Manubhai Shah: The entire
quantity comes from the -small scale 
sector except the canvas shoes and 
rubber shoes which are made by the 
organisation. But now w e propose, 
in view of the tremendous demand 
from the w oild, and we w ill have to 
see that some mechanised big facto
ries also produce shoes for export.

Shri Nath Pai: In view  of the fact 
that in spite of the rather unsatis
factory quality of our shoes, the 
Indian shoes are finding favour in all 
the strata of the Soviet Union, may 
I know if there is substance in the 
report which appeared in a certain 
paper that the pattern of shoes worn 
in the United Nations by the Soviet 
Premier, Mr. Khrushchev, was of 
Indian origin?

Shri Manubhai Shah: I am glad
that the hon. Member has favourable 
rem arks to make. It is now gradually 
finding its w ay to every part of the 
world, including of course, the Soviet 
Union. Poland and Hungary were 
the first two to buy it, and it goes to 
the United States also and Germ any 
and other countries as well. W e are 
trying to export more and more.

Shri Hari Vishnu Kamath: On a
point of order. The last part of the 
question was not answered: has the
Government tried to ascertain whe
ther the shoe used By Mr. Khrushchev 
in the United Nations was of Indian 
make.

Mr. Deputy-Speaker: It is not rele
vant to this question,
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Shri Nath Pai: That shows the
popularity of our shoes.

Mr. Deputy-Speaker: He may table 
another question.

Shri Hari Vishnu Kamath: A ll
right, Sir. I am not putting that ques
tion now. I shall table a separate 
giiestion.

Shri U. M. Trivedi: On a point of
order. Can a separate question be 
asked about the particular type of 
‘shoe which a particular gentleman 
wears? Can such a question be put 
in the House?

Mr. Deputy-Speaker: That is w hy
I disallowed it.

Shri Hari Vishnu Kamath: W hether 
he misused the Indian shoes! That is 
the question.

: q- 3ft ^

2TT ^ 1  % f̂ nrfcT

f, f e f  WIT 5TP<T

ftcTT |  qT sftfW  T W t 

STFcT f^TT 1̂ Id I ^ ?

Shri Manubhai Shah: The question 
does not arise out of this.

Jsft TT*T % SlfaPtfd
|  t *; m T cfk  *53
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^  ^  |  ?
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Coal Washery at Dugda

f  Shri P. R. Chakraverti:
| Shri Raghunath Singh:

*71. Shri P. C. Borooah:
| Shri Morarka:

Shri Ravindra Varma:

W ill the Minister of Steel und Heavy 
Industries be pleased to state whether

it is fact that the Hindustan Steel 
Limited proposes to start a second coal 
w ashery at Dugda near Dhanbad at an 
estimated cost of Rupees 5*25 crores?

The Deputy Minister in the Minis
try of Steel, and Heavy Industries 
(Shri P. C. Sethi): Yes, Sir.

Shri P. R. Chakraverti rose—

Mr. Deputy-Speaker: No gupple-
mentaries?

Shri P. R. Chakraverti: Sir, that
stand before you is coming in between 
you and me and that is w h y you are 
not able to see me. Either you re
m ove that stand or I move m yself 
somewhere I am the questioner.

Mr. Deputy-Speaker: It is fixed.

s ft TTV h S^ TR^  : ^TTEq^rT

^ t T T  ctq) *1$) ?TRTT ^ I

fe r r  ^ rrr ^nrq- i
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f  I ^  ^  % fa q T ^
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Shri P. R. Chakraverti: May I know 
the phased programme for starting 
more washeries in the area in addition 
to the one at Dugda?

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam):
Yes, Sir, w e have now a programme of 
having more washeries particularly 
because w e have to wash our coal to 
improve the grade.

Shri P. R. Chakraverti: M ay I know 
how many washeries are w orking at 
present and what is the target fixed 
by the Government?
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Shri C. Subramaniam: I cannot give 
you the exact number immediately, 
because there are some washeries run 
by the Hindustan Steel and some 
washeries run by the N.C.D.C.

Shri Morarka: May I know w h e
ther there is any foreign collaboration 
for this project and what w ill be the 
foreign exchange component?

Shri C. Subramaniam: There is no
question of collaboration. This is 
owned by Hindustan Steel and the 
equipment is supplied by Messrs. 
Robert Steiffer Company, and the 
foreign exchange component is Rs. 2:35 
crores.

Shri Priya Gupta: May I know if
in the proposal for setting up the new 
Dugda Coal washery, any suggestion 
has been made from the Government 
side to provide aprons and other 
amenities to save the labourers and 
the employees from  trade diseases 
which are very common because of 
their inhaling coal dust and other bad 
elements?

Shri C. Subramaniam: Yes, Sir; all 
possible preventive steps are being 
taken.

Shri Priya Gupta: It is not there
already. Have we included them 
here?

Mr. Deputy-Speaker: A ll steps are
being taken.

Shri Jaipal Singh: Has any study
been made of the effect the present 
washery is having on the river and the 
fish there, and has any assessment 
been made as to w hat w ill happen 
when the new washery comes up?

Mr. Deputy-Speaker: The question
is about a particular washery and not 
about all washeries.

Shri Jaipal Singh: It is doing
enough damage to the river and the 
fish there. W hat w ill happen to the 
fish and the river when the second 
w ashery is installed?

Mr. Deputy-Speaker: Shri Ravindra 
Varraa.

Shri Ravindra Varma: May I know 
what the expected capacity of the 
second washery is and what particular 
steel p lan ts. . . .

Shri Priya Gupta: The entire col
liery belt is suffering very much. The 
hon. M inister must be asked to reply 
to the question put by Shri Jaipal 
Singh. / >

Mr. Deputy-Speaker: I have dis
allowed that question.

Shri Priya Gupta: The health
the people is being affected very 
badly. R iver w ater is the only source 
of drinking water. W hat measures 
have been taken to prevent its polu- 
tion and damage by w ashery drain
age? It is a very fundamental ques
tion? I come from that area— Bihar.

Mr. Deputy ̂ Speaker: Order, order.
I have disallowed that question. We 
are concerned here only with the 
establishment of the washery at 
Dugda.

Shri Priya Gupta: It is a very im 
portant question. I do not challenge 
your ruling, but it is a very impor
tant question.

Mr. Deputy-Speaker: W e are here
concerned only with the washery at 
Dugda.

Shri Jaipal Singh: Sir, I do not
challenge your ruling. But I would 
like to be enlightened as tD 011 what 
basis you have disallowed this ques
tion?

Mr. Deputy-Speaker: This is only
about starting a washery it Dugda 
We are not concerned with the effect 
of the washery or the heulth of the 
persons. That is a subject-m atter for 
a separate question.

Shri Priya Gupta: We ire  concern
ed w ith this. Sir, I w ill take only 
one second.

Mr. Deputy-Speaker: Pleaso sit
down.

Shri Priya Gupta: B y the setting
up of this washery the w ater in the
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river w ill get further spoiled. Shri 
Jaipal Singh wanted to know what 
action is being taken.

Mr. Deputy-Speaker: He asked a
general question which has nothing 10 
do with this.

Shri Ravindra Varma: Sir, I wanted 
know what is the expected capacity 

of the coal washery that would be se t
up and what particular steel plants 
the second w ashery w ill cater to.

* Shri C. Subramaniam: It is expect
ed to produce 1:2 million tons of 
washed coal. We expect to use it in 
Rourkela and Bokaro.

Kandla Free Trade Zirae
+

J  Shri Sham Lai Saraf:
I  Shri Heda:

W ill the Minister of International 
Trade be pleased to refer to the reply 
given to Starred Question No. 508 on 
the 24th August, 1962 and state:

(a) whether a decision to declare 
Kandla as Free Trade Zon? has been 
taken; and

(b) if so. the details thereof'7

The Minister of International Trade 
(Shri Manubhai Shah): (a) A deci
sion has been taken to ^et up a Free 
Trade Zone at Kandla.

* (b) The details are being worked
out.

Shri Sham Lai Saraf: May I know 
» when it w ill be declared a free port?

Shri Manubhai Shah: it  is not a
free port. It is a small zone of half 
an acre to begin with. Rs. 2-112 crores 
w ill be spent on that to begin with, of 
which Rs. 50 lakhs w ill be in foreign 
exchange.

Shri Sham Lai Saraf: Do I under
stand that all the amenities and facili
ties that are supposed to be given to 
persons who deal in imports and ex
ports in ports which have been dec

lared free ports w ill not be given to 
them?

Shri Manubhai Shah: A ll the facili
ties incidental to declaring a port a 
free port Or free zone w ill be provid
ed to the entrepreneurs and the tra
ders in that zone.

WRITTEN AN SW ERS TO QU ES
TIONS

Elimination of Industrial Tariffs

*64. Shri P. C. Borooah: W ill the 
Ministry of International Trade, be
pleased to state:

(a) whether the European Free 
Trade Association’s M inisterial Coun
cil in their meeting in Lisbon in May, 
1963, approved plans for the elimina
tion of all industrial tariffs within the 
Seven Nation Association by the end 
of 1966; and

(b) if so, whether the probable 
effects of the implementation of this 
scheme on Indian Export to these 
countries have been considred and if 
so, with what result?

The Minister of International Trade 
(Shri Manubhai Shah): (a) Yes, Sir.

(b) The present decision of the 
Council of Ministers is to advance the 
target date for the elimination of 
duties on industrial items between the 
member-countries from  1969 to 1966. 
As India’s exports of the items in 
question to the U.K. and those of the 
other EBTA countries to one another 
are by and large non-competitive and 
by their convention the tariff treat
ment which India gets in the U.K. and 
the other EFTA countries w ill bs con
tinued as before, the proposed change 
in the time table is not likely to have 
any immediate adverse effects on 
India’s trade w ith the member-coun
tries. The position is, however kept 
under constant review  by the Govern
ment.
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Decline in Exports

f  Shri Ravindra Varma:
| Shri Morarka:

•71  ^ Shri Balmiki:
| Shri Inder J. Malhotra:

 ̂Shri P. Kunhan:

W ill the Minister of International 
Trade be pleased to state:

(a) w hether our exports to the 
East European countries and countries 
in Asia and A frica have registered a 
decline during 1962-63;

(b) if  so, the reasons for the decline; 
and

(c) the steps Government propose 
to take to arrest the decline and stimu
late our exports to these countries?

The M inister of International Trade 
(Shri Manubhai Shah): (a) to (c). A  
statement is laid on the Table of the 
House /Placed in Library, See  No. 
L T -1446/ 63].

Srivastava Committee on Jute Goods 
f  Shri Indrajit Gupta:
| Shri P. C. Borooah: , >

*75. Dr. U. Misra:
| Shri Dinen Bhattacharya:
 ̂Shri D. C. Sharma:

W ill the Minister of International 
Trade be pleased to state:

(a) whether the Srivastava Com 
mittee’s report on w ays and means of 
increasing jute goods exports has 
been considered by Government;

(b) whether it is a fact that the 
Committee has recommended that the 
industry should itself finance any ex
port subsidy; and

(c) if so, Government’s reaction 
in the matter?

The Minister of International Trade 
(Shri Manubhai Shah): (a) to (c).
Copies of the Report have been plac
ed in the Parliam ent Library. There 
is no recommendation of the Com
m ittee as indicated in part (b) of the 
question. The Report is at present un
der consideration and Government’s 
decisions on the recommendations 
made in the Report w ill be announced 
shortly.
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Steel Project in Madhya Pradesh

, f  Shri R. Barua:
\  Shri Onkar Lai Berwa:

W ill the Minister of Steel and Heavy 
Industries be pleased to state:

(a) whether any survey is taken up 
to explore possibilities of setting up a 
steel project in Madhya Pradesh; and

(b) whether Bailadila iron are 
mines have potentialities for such an 
expansion?

The Minister of Steel and Heavy In
dustries (Shri C. Subramaniam): (a)
and (b). Studies are now being con
ducted to ascertain the feasibility of 
setting up a new steel plant in the 
public sector in the Bailadila-Visakha- 
patnam area. The potentialities of the 
B ailadila iron ore mines are also 
being investigated in that connection.

Disposal of Imported Vehicles by 
' S.T.C.

f  Shri P. C. Deo Bhanj:
I Shri Buta Singh:
| Shri Gulshan:

*78. J Shri Narasimha Reddy:
] Shri Ram Ratan Gupta:
| Dr. L. M. Singhvi:
 ̂ Shri Ram Sewak Yadav:

W ill the Minister of International
Trade be pleased to state:

(a) the manner in which the State 
Trading Corporation dispose of the

imported vehicles acquired from 
foreign diplomats and others; and

(b) the amount of profit made so 
far by the State Trading Corporation 
in acquiring and selling these vehicles?

The Minister of International Trade 
(Shri Manubhai Shah): (a) The im 
ported vehicles acquired by the STC 
under the scheme are ollowed to be 
sold/allotted as per the following 
order of priority:

1. Rashtrapati Bhavan

2. Raj Bhavans

3. Defence requirements

4 . Tourist Promotion

5. Central/State Governments

6. Public Sector Undertakings

7. Sales to public through sealed
tenders.

(b) It w ill not be in public interest 
to disclose either the profits or the 
sale prices. It was for mopping up of 
the profits and to prevent the subse
quent drain on the foreign exchange 
that the Hon. House and the public 
wanted Government to devise suitable 
mechanism to tackle this matter.

I also lay on the Table of the House 
a statement giving the number of vehi
cles so far acquired by the STC since 
the beginning of the scheme and the 
number of vehicles sold/alloted so far 
etc. [Placed in Library. See No. LT- 
1447/63]

Cloth Prices

Shri Warior:
Shri Vasudevan Nair:
Shri Dinen Bhattacharya:

*79. Shri Raghunath Singh:
I Shri P. C. Borooah:
j Shri P. R. Chakraverti:
[  Shri Sidheshwar Prasad:

W ill the Minister of International 
Trade be pleased to state:

(a) whether the Indian Cotton Mills 
Federation has demanded an upward 
revision of cloth prices; and
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(b) if so, the attitude of the G overn
ment thereto?

The Minister of International Trade 
(Shri Manubhai Shah): (a) Yes, Sir.

(b) The representation of the Indian 
Cotton M ills Federation is under con
sideration.

Tea Centres in European Countries

f  Shri Ramachandra Ulaka:
* \  Shri Dhuleshwar Meena:

W ill the M inister of International 
Trade be pleased to refer to the reply 
given to Starred Question No. 242 on 
the 16th November, 1962 and state:

(a) whether Government have since 
considered the proposals for opening 
tea Centres in European Countries;

(b) if so, the details thereof; and

(c) the recurring expenditure to be 
incurred thereon?

The Minister of International Trade 
(Shri Manubhai Shah): (a) and (b). 
A s a first step towards the setting up 
of Tea Centres in Europe, a senior 
officer of the Tea Board has been 
appointed with headquarters at 
Brussels to determine suitable loca
tions for the Centres and arrange for 
their being set up. The Chairman, 
Tea Board and this officer have re
cently visited some of the c o u n t r ie s  
in Europe and currently are having 
consultations with our Ambassador at 
Brussels with a view  to finalising the 
location of the centres and formulating 
a co-ordinated programme for tea 
promotion in these areas.

(c) Recurring expenditure w ill be 
estimated once the sites for the Cen
tres have been located.

Aluminium Plant in M.P.

*81. Shri Birendra Bahadur Singh:
Will the Minister of Industry be plea
sed to state:

(a) whether negotiations between 
the Governments of India and Hungary 
for the location of an Aluminium

Plan in Madhya Pradesh have been 
completed;

(b) whether an agreement has also 
been signed between the two G overn
ments in this respect; and

(c) the uptodate position regarding 
the setting up of the Plant?  ̂ x

The Minister of Industry (Shri 
Kanungo): (a) and (b). No. Sir.

(c) The National Industrial D eve
lopment Corporation Ltd. have been 
requested to prepare the detailed pro
ject report of the Alum ina/Alum inium  
plant proposed to be established in 
Madhya Pradesh in consultation with 
the Hungarians preferably b y  the end 
of March 1964, if not earlier.

Further action w ill be considered on 
receipt of the detailed project report.

Supply Missions Abroad

f  Shri Maheswar Naik:
agg J Shri Sham Lai Saraf :

* Shri Siddananjappa:
^  l^Dr. L. M. Singhvi:

W ill the Minister of Economic and 
Defence Coordination be pleased to 
state:

(a) whether it is a fact that on the 
basis of his inspection of the foreign 
Supply Missions during his visit to 
U.S.A. and Europe, he is contemplat
ing to reorganize and streamline thfese 
Missions; and

(b) if so, in what way?

The Minister of Supply in the Minis
try of Economic and Defence Co-ordi
nation (Shri Hathi): (a) It is true
that Minister (Economic & Defence 
Co-ordination), after his return from 
the U.K. and the U.S.A., considered it 
ne«essary to examine the possibility of 
re-organizing these Missions.

(b) I visited these Missions during 
the 1st to 18th July. I was accompa
nied by a senior officer of the Ministry. 
It w ill take some time before m y re
commendations are finalised.
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Steel Plant in South

f  Shri S. C. Samanta:
J Shri B. K. Das:
 ̂ Shri M. L. Dwivedi:
L Shri Sezhiyan:

W ill the Minister of Steel and 
Heavy Industries be pleased to refer 
to the reply given to Starred Question 
No. 418 on the 15th March, 1963 and 
state:

(a) whether the firm of Consulting 
Engineers have prepared and submit
ted the project report for setting up of 
Steel Plant in the South;

(b) if so, the salient features there
of; and

(c) when the prelim inary works are 
expected to be taken up?

The Minister of Steel and Heavy In
dustries (Shri C. Subramaniam): (a)
No, Sir.

(b) Does not arise.

(c) The preliminary work in con
nection with the project w ill be taken 
up after the selection of the site.

Heavy Motor Vehicles

f Shri Yashpal Singh:
I Shri Surendra Pal Singh: j  Shri Bhagwat Jha Azad:
| Shri Warior:
| Shri Vasudevan Nair:
| Shri M. N. Swamy:

*84. J Shri P. C. Borooah:
Shri S. M. Banerjee:
Shri Daji:
Shri D. D. Mantri:
Dr. Ranen Sen:
Shri P. K. Deo:
Shri Indrajit Gupta:

W ill the Minister of Steel and 
Heavy Industries be pleased to state:

(a) whether a proposal to manufac
ture heavy motor vehicles for rapid 
development of road transport is un
der consideration;

(b) w hat w ill be the payload of the 
vehicles; and

(c) when the proposal is expected to 
materialise?

The Minister of Steel and Heavy In
dustries (Shri C. Subramaniam): (a)
Yes, Sir.

(b) About 10/11 tons.

(c) if the scheme is approved, it is 
estimated to take about 18 to 24 
months for implementation.

Fertilizer Factory in M.P.

f  Shri Hari Vishnu Kamath:
*86.  ̂ Shri Birendra Bahadur Singh: 

Shri R. S. Pandey:

W ill the Minister of Steel and 
Heavy Industries be pleased to refer 
to the reply given to Starred Ques
tion No. 944 on the 19th April, 1963 
and state:

(a) whether the question of loca
tion of the fertilizer factory in M a
dhya Pradesh has since been finally 
decided;

(b) whether there w ill be any for
eign assistance or collaboration in the 
implementation of the project; and

(c) if so, the details thereof?

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam):
(a) it has been tentatively decided 
to locate the factory at Korba in 
Madhya Pradesh.

(b) and (c). Foreign technical col
laboration is not envisaged. The de
sign, engineering, procurement and 
erection w ill be undertaken directly 
by the Fertilizer Corporation of India, 
on the basis of purchase of process 
know-how and design, where neces
sary, from foreign firms. Foreign 
exchange w ill be required for this 
purpose, as w ell for the import of 

.equipment, not available within the 
country. It is too early to indicate 
how this foreign exchange require
ment w ill be met.
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Violation of labour laws

f  Shri P. C. Borooah:
*87. J Shri Indrajit Gupta:

Shri A. N. Vidyalankar:

W ili the M inister of Steel and
Heavy Industries be pleased to state:

(a) whether it is a fact that the
State Implementation and Evaluation 
Committee on Labour Law s had
granted two months’ period to the 
Rourkela Plant Management to make 
amends for the reported violations of 
Labour Laws;

(b) if so, w hat was the nature and 
extent of these violations; and

(c) what action has since been
taken to rem edy the state of affairs?

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam):
(a), (b) and (c). A  report regarding 
the alleged violation of labour laws 
and agreements and settlements etc. 
by the Rourkela Steel Plant was sub
mitted by the Orissa State Labour 
Directorate for consideration b y the 
State Implementation and Evaluation 
Committee meeting held early an
May, 1963. A s the Plant authorities 
had not had sufficient time to study 
the report, they were given two 
months’ time by the Committee to 
exam ine ail the instances quoted 
therein and to furnish their comments. 
It is understood that the Plan autho
rities have since submitted their com
ments on the Report and the m atter 
is under the consideration of the 
State Government.

Alloy Steel Mill at Durgapur

' Shri Bishanchander Seth: 
Shri Yashpal Singh:
Shri Bhagwat Jha Azad: 
Shri Surendra Pal Singh: 
Shri N. B. Laskar:

*88. J Shri D. C. Shanna:
] Shri Sham Lai Saraf: 
j Shri Indrajit Gupta:

| Shri Sarjoo Pandey:
I Shri Subodh Hansda:

Shri P. C. Bareoah:

W ill the Minister of Steel and 
Heavy Industries be pleased to state:

(a) whether it is a fact that G ov
ernment are planning to establish an 
alloy steel m ill at D urgapur w ith th e- 
collaboration of the Japanese Consor
tium;

(b) if so, when it is likely  to be, 
established; and

(c) w hat w ill be the terms and con
ditions of collaboration?

The Minister of Steel & Heavy In
dustries (Shri C. Subramaniam): (a)
to (c). No, Sir. It is not a fact that 
an A lloy  &  Special Steel Plant is 
proposed to be set up at Durgapur 
with the collaboration of a Japanese 
Consortium. The Plant is being set 
up by Hindustan Steel Limited. 
Hindustan Steel Lim ited have issued 
a letter of intent to a Japanese Con
sortium for suppiy of most of the 
plant and equipment, erection, super
vision and commissioning, and the 
contract is likely  to be concluded 
shortly. The Plant is likely to be com 
pleted by 1965-66.

Iron Plant

f  Shri Ramachandra Ulaka:
‘ \  Shri Dhuleshwar Meena:

W ill the Minister of Steel and 
Heavy Industries be pleased to refer 
to the reply given to Starred Ques
tion No. 103 on the 22nd February,' 
1963 and state:

(a) whether Government have 
since considered the prelim inary re
port w ith regard to the setting up 
of an Iron Plant in the Public Sector; 
and

(b) if so, the details thereof?

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam):
(a) and (b). Yes, Sir. The prelim i
nary report envisaged a pig iron
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plant of 300,000 tons annual capacity. 
The scope of the inquiry has since 
been modified and the consulting en
gineers are now engaged in studying 
the feasibility of a steel plant for 
Goa-Hospet region in the context of 
Fourth Plan requirements.

Manufacture of Newsprints

*90. S Maheswar Naik:
* ^Shri P. C. Borooah:

W ill the Minister of Industry be 
pleased to state:

(a) whether it is a fact that all the 
Third Plan projects for the m anu
facture of newsprint have fallen 
through and the newsprint supplies 
in India w ill not be adequate to meet 
the immediate as w ell as the Third 
Plan demands; and

(b) if so, the action being taken 
by Government to meet the scarcity?

The Minister of Industry (Shri 
Kanungo): (a) The scheme for the 
doubling of capacity in the N EFA  
Mills is being actively pursued. Three 
projects in the private sector, which 
have been licensed, are still in the 
prelim inary stage. Indigenous pro
duction w ill not, therefore, be ade
quate to meet the Third Plan de
mands.

. (b) The present arrangements for 
ensuring equitable distribution of 
indigenous production of newsprint 
and imports are being maintained.

Cooperative Industries

ZJ2. Shri Jena: W ill the Minister
of Industry be pleased to state:

(a) whether the Government of 
Orissa are going to start cooperative 
industries in almost every  develop
ment block on an experimental basis 
and have sought the help of the Cen
tral Government for this new scheme;

(b) if so, the reaction of the Cen
tral Government thereto;

(c) the nature of help the Central 
Government propose to give to the 
State to encourage this new idea for 
popularising this wide-spread co
operative scheme; and

(d) whether any other State G ov
ernments in the country have em bark
ed upon this sort of cooperative 
scheme on the development block 
level?

The Minister of Industry (Shri 
Kanungo): (a) to (d). The inform a
tion is being collected and w ill be laid 
on the Table of the House.

Industrial Estate in Delhi

213. Shri Sham Lai Saraf: W ill the
Minister of Industry be pleased to
state:

(a) whether a Rural Industrial 
Estate is being set up in Delhi; and

(b) if so, where it w ill be located 
and what type of Industrial units w ill 
be introduced in it in the first 
instance?

The Minister of Industry (Shri 
Kanungo): (a) and (b). It is pro
posed to set up a small industrial 
estate at Badli which is about 7 miles 
from Delhi on the Am bala K alka 
Railw ay line. Seven W orksheds have 
almost been completed. It is proposed 
to accommodate in the Estate light 
industrial units that may not require 
excessive use of w ater and can provide 
employment to rural people.

Target for Steel Production

214. Shri Sham Lai Saraf: W ill the 
Minister of Steel and Heavy industries
be pleased to state:

(a) whether target fixed to be 
achieved in the production of Steel 
of ail grades, by the Third Five Y ear 
Plan, is in sight;

(b) w hether under the altered cir
cumstances prevailing in the country 
any changes have been effected in the 
quality of the steel produced; and

(c) if so, the details thereof?
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The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam):
(a) As against the target for produc
tion of finished steel of 6 8 m illion 
tons at the end of the Third Five Y ear 
Pian, the expected production is 5*8 
million tons. The shortfall is m ainly 
due to the delay in setting up the 
Bokaro plant.

lb) and (c). Apart from some new 
items wnich have been taken up for 
production, there has been no change 
in the quality of steel produced.

Small Scale and Cottage Industries in 
Uttar Pradesh

f  Shri Sarjoo Pandey:
215. ghrj visiiw a Nath Pandey:

W ill the Minister of Industry be 
pleased to state:

(a) whether there are any schemes 
for the development of small scale 
and cottage industries in U ttar Pradesh 
during 1963-64;

(b) if so, the amount proposed to be 
spent thereon; and

(c) the nature of the schemes?

The Minister of Industry (Shri 
Kanugo): (a) to (c). The informa
tion is being collected and w ill be 
placed on the Table of the House in 
due course.

Camphor

216. Dr. P. Srinivasan: Wall the 
Minister of Industry be pleased to
state:

(a) how much Camphor is produc
ed in India;

(b) how much Camphor is import
ed;

(c) whether there are proposals to
encourage indigenous companies to
produce more camphor so as to make 
the country self-sufficient dn it; and

(d) if so, the details thereof?

The Minister of Industry (Shri 
Kanungo): (a) A t present there is no
organised production of Camphor in 
the country.

(b) A  statement showing imports of 
Natural & Synthetic Camphor during 
the years 1960- 61, 1961-62, 1962-63 and 
for April, 1963 is laid on the Table 
of the House. [Placed in Library. See' 
No. L T -1448/ 63].

(c) and (d). Three units nam ely,—
(i) Messrs. Camphor &  A llied  P ro-' 
ducts Ltd., Bombay (capacity—900 M. 
Tonnes per annum), (ii) Messrs. Indian 
Camphor Ltd., Bombay (capacity
1,020 M. Tonnes per annum) and (iii) 
Messrs. Excel Industries. Private
Ltd., Bom bay (capacity—120 M.
Tonnes per annum) have been licensed 
for manufacture of Camphor. The 
out-put of these units would make 
the country self-sufficient in this 
commodity.

Thackersay Co. Mills
217. Shri Sidheshwar Prasad: Will

the Minister of International Trade be
pleased to state:

(a) whether it is a fact that lakhs 
of rupees worth of rayon was im port
ed by Thackersay Co. Mills which 
existed only on paper and the Special 
Police Establishment was ordered to 
seize the records of those concerns;

(b) whether Government have pur
sued the matter; and

(c) if so, the result of the investi
gation?

The Minister of International Trade 
(Shri Manubhai Shah): (a) to (c). No, 
Sir. A  complaint was received in 
1953 alleging that one Shri Tricumdas 
Chhahildas had fradulently obtained 
import/export licences in the name of 
bogus firms. The complainant had 
inter-alia alleged that the head of 
Thackersay groups of M ills was an 
active partner with Shri Tricumdas 
Chhabildas in his activities. The 
Special Police Establishment investi
gated the matter and came to the 
conclusion that these allegations were 
not proved.
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Cement Factories in Orissa

219. Shri Ramachandra Ulaka: W ill 
the Minister of Steel and Heavy In
dustries be pleased to refer to the 
reply given to Unstarred Question 
No. 2677 on the 3rd May, 1963 and 
state:

(a) whether Government have since 
considered the proposal of the Orissa 
Government for setting up two cement 
factories with an installed capacity 
of two lakh tonnes each in Koraput 
district (Orissa);

(b) if so, the details thereof; and

(c) the estimated cost of each of 
these cement factories?

The Deputy Minister in the Minis
try of Steel and Heavy Industries 
(Shri P. C. Sethi): (a) to (c). The
proposal, as now revised, is for the 
setting up of one cement factory of 
capacity of 200,000 tonnes a year in 
Koraput district, subject to the con
currence of Ministry of Railways, the 
exact location of the factory being 
decided later, on the basis of raw 
material investigations. The proposal 
is still under examination.
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Power Tillers

220. Shri Ramachandra Ulaka: W ill 
the M inister of Steel and Heavy 
Industries be pleased to refer to the 
reply given to Unstarred Question 
No. 2677 on the 3rd May, 1963 and 
state:

(a) whether Government have 
since considered the proposal of the 
Orissa Government w ith  regard to 
the m anufacture of Pow er Tillers in 
the State of Orissa;

(b) if so, the details thereof; and

(c) the total estimated cost of this 
project?

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam):
(a) to (c). The proposal of the Indus
trial Development Corporation of
Orissa Ltd., for the establishment of 
a new industrial undertaking at
Balasore for the manufacture of
Pow er Tillers, w ith Japanese colla
boration, is still under consideration. 
The total cost of the project is esti
mated at Rs. 50 lakhs.

Instructors for Cottage Industries

J  Shri Dhuleshwar Meena:
' \  Shri Ramachandra Ulaka:

W ill the Minister of Industry be 
pleased to state:

(a) the total expenditure incurred 
on training of the instructors for 
various cottage industries by the 
Khadi and V illage Industries Com
mission during 1962-63; and

(b) the number of instructors who 
got training during the same period so 
far?

The Minister of Industry (Shri 
Kanungo): (a) and (b). The required 
information is being collected and it 
w ill be laid on the Table of the House 
in due course.

Invention Promotion Board

j  Shri Dhuleshwar Meena:
* ^  Shri Ramachandra Ulaka:

W ill the M inister of Industry be 
pleased to state:

(a) whether any new inventions 
were received for inspection and regis- ' 
tration by Invention Promotion Board 
during 1962-63; and

(b) if so, the details thereofT

The Minister of Industry (Shri 
Kanungo): (a) The Board norm ally 
does not receive applications specifi
cally for inspection and registration of 
Inventions. During the year 1962-63 
the Board received 145 applications 
for financial assistance and 157 appli
cations for prize award.

(b) A  list of Inventions granted fin
ancial assistance during the year 1962
63 is laid on the Table of the House. 
[Placed in Library. See No. L T -1449/ 
63]. A  list of Inventions awarded prizes 
during the year 1962-63 is also laid on 
the Table of the House. [Placed in 
Library. See No. L T -1443/63].

Hessian Bags

f  Shri Dhuleshwar Meena:
\  Shri Ramachandra Ulaka:

W ill the Minister of International 
Trade be pleased to refer to the reply 
given to Unstarred Question No. 21 on 
the 8th November, 1962 and state:

(a) whether Government have since 
considered the proposal to start two 
more firms in India for production of 
hessian bags; and

(b) if so, the details thereof?

The Minister of International Trade 
(Shri Manubhai Shah): (a) and (b). 
Tw o more firms have since been recog
nised as manufacturers of polythene 
laminated bags, having an annual 
capcity of 60 lakh yards and 52-80 
lakh yards respectively.
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Andaman and Nicobar Islands

f  Shri Dhuleshwar Meena:
\  Shri Eamachandra Ulaka:

W ill the Minister of Industry be 
pleased to state the total amount of 
industrial loans disbursed amongst the 
people of Andaman and Nicobar 
Islands during 1962-to?

The Minister of Industry (Shri 
Kanungo): Rs. 1,600.

"Ft fi'TT f a  '

(*F) W  *Tf f  f a

% d̂Tlq qr m w  | ;

(ST) f t , eft w  ^  ^TT 5FRW
f ;

(*T) % ?T^T TTPft

w n  f e r f t -  |  ?

(<^t V H V l t )  : (^F)

sft, *Tft I

f t  *Tft 3̂eTT I 

(*T) I

Industrial Estates in Orissa

226. Shri Rama Chandra Mallirk:
W ill the Minister of Industry be pleas
ed to state:

(a) how many Industrial estates are 
to be established during the Third 
Plan Period in the State of.O rissa;

(b) how m any of them have been 
so far established in the same State;
and

(c) the total expenditure incurred 
so far out of the total provision in the 
Third P lan period?

The Minister of Industry (Shri 
Kanungo); (a) 52.

(b) 49 Rural Industrial Estates had 
been taken up by 31-3-1963 for deve
lopment. None of the Estates taken 
up has yet started functioning.

(c) Actual expenditure on Indus
trial Estates in Orissa during 1961-62 
and 1962-63 was as follows: —

1961-62 Rs. 16.24 lakhs

1962-63 Rs. 15.38 lakhs

Industrial Development of Orissa

227. Shri Rama Chandra Mallick:
W ill the Minister of Industry be 
pleased to state the total amount 
granted to the Government of Orissa 
for the Industrial development of the 
State during 1962-63 and 1963-64 so 
far?

The Minister of Industry (Shri 
Kanungo): The information is being 
collected and w ill be laid on the Table 
of the House in due course.

Export of Scooters to Thailand

228. Shri P. C. Deo Bhanj: W ill the 
Minister of Steel and Heavy Indus
tries be pleased to state:

(a) whether it is a fact that G ov
ernment have allowed a private firm 
to export their scooters to Thailand; 
and

Ob) if so, the reasons therefor?

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): (a)
and (b). There is no restriction on the 
export of scooters. One of the manu
facturers of scooters has exported a 
small number of scooters to Thailand.

Lead and Zinc Deposits

229. Shri Surendra Pal Singh: W ill 
the Minister of Industry be pleased to 
state:

(a) whether it is a fact that the 
Central Government have drawn up 
a scheme for the development and 
exploitation of lead and Zinc depo
sits in Zawar mines near Udaipur; and
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(b) if so, the main features of this 
scheme and when it w ill be put into 
operation?

The Minister of Industry (Shri 
Kanungo): (a) and (b): The M etal
Corporation of India, a private lim it
ed company, has been licensed to set 
up a new Zinc Sm elter at Udaipur 
and also to expand their existing Lead 
Sm elter at Tundoo (Bihar) for refin
ing the lead/zinc ores minded by the 
Corporation from their mines in 
Zaw ar near Udaipur. The Zinc Sm el
ter is nearing completion and is ex
pected to go into production by the 
middle of 1964. The expansion of the 
Lead Sm elter is also under way. The 
Corporation w ill also manufacture 
cadmium and sulphuric acid for fu r
ther manufacture of superphosphates 
as by-products at their Zinc Smelter.

Decontrol of Steel

f  Shri Yash pal Singh:
| Shri Bishanchander Seth: 
j Shri Indrajit Gupta:

230. J Shri Ramachandra Ulaka:
1 Shri Dhuleshwar Meena:

Shri Bhagwat Jha Azad:
Shri Himatsingka:
Shri S. M. Banerjee:

W ill the Minister of Steel and 
H’eavy Industries be pleased to state:

(a) whether the Raj Committee Re
port on Decontrol of Iron and Steel 
distribution has been received by 
Government;

(b) if so, the main recommenda
tions made by the Committee; and

(c) how many of them have been 
accepted by Government?

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam):
(a) No, Sir. O nly an interim report 
has been received.

(b) and (c). Do not arisie.

Marketing of Indian Products Abroad

f  Shri Yashpal Singh:
Shri Shree Narayan Das: 
Shri Warior:
Shri Vasudevan Nair:
Shri M. N. Swamy:
Shri Subodh Hansda:

231.^ Shri P. C Borooah:
Shri Sidheshwar Prashad: 
Shri P. R. Chakraverti:
Dr. L. M. Singhvi:
Shri Indrajit Gupta:
Shri Bhagwat Jha Azad:

W ill the Minister of International 
Trade be pleased to state:

(a) whether Government have 
finalised a scheme to develop the m ar
keting of Indian products and commo
dities in foreign countries; and

(b) if so, the salient features 
thereof?

The Minister of International Trade 
(Shri Manubhai Shah): (a) and (b)
The Government of India have recen
tly constituted a M arketing Davelop- 
ment Fund to assist Export Promotion 
Councils, Commodity Boards, Export 
Houses and other Organisations in
terested in exports as w ell as indi
vidual exporters, for meeting expendi
ture to be incurred on their schemes 
and projects for the development of 
markets for Indian goods and com
modities abroad. The extent of 
assistance from the Fund for various 
Export Promotion schemes and the 
conditions attached thereto are laid 
down in a Code of Grants-in-aid for
mulated in this regard a copy of 
which is laid on the Table of the 
House. [Placed in Library. See No. 
L T -1450/63]

New procedure of Voting 
f  Shri Yashpal Singh:
\  Shri Bishanchander Seth:

W ill the Minister of Law be pleased 
to state:

(a) whether it is a fact that a new 
procedure of voting in Madhya Pra
desh bye-election was introduced;

(b) if so, how far this procedure 
was successful;
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(c) whether it is also a fact that 
certain opposition parties have oppos
ed this scheme on the ground that 
voters felt w aste of time due to this 
procedure; an ĵ

(d) w hether the scheme w ill be tri
ed in future bye-elections after m ak
ing certain addition and alteration?

, The Minister of Law (Shri A. K. 
Sen): (a) Yes, Sir. In bye-elections 
held simultaneously in a parlia
m entary constituency and one or 

.more of its component Assem bly 
constituencies, a procedure was 
introduced in which two ballot papers 
were issued separately and w ere re
quired to be put in separate ballot 
boxes for the parliam entary and 
assembly elections.

(b) This procedure was found suc
cessful.

(c) No, Sir.

(d) The Election Commission pro
poses to continue the procedure in fu 
ture bye-elections.

H.M.T. Unit at Kalamassery

f  Shri P. C. Borooah:
J Shri A. K. Gopalan:

*** | Shri Warior:
 ̂ Shri Vasudevan Nair:

W ill the Minister of Steel and Heavy
Industries be pleased to state the pro
gress that has so far been made in the 

.setting up of the Hindustan Machine 
Tools Unit at Kalam assery near Er- 
nakulam?

The Minister of Steel and Heavy 
industries (Shri C. Subramaniam):
The Government of India have ap
proved of the proposal to set up a 
machine tool factory by Hindustan 
Machine Tools Ltd. at Kalam assery in 
Kerala. The capital cost of the fac
tory, estimated at Rs. 7.50 crores w ill 
be provided entirely from the inter
nal resources of the company. The 
Government of K erala have agreed to 
give about 900 acres of land as a gift 
for the project. The required land 
w ill be taken over in stages and the

construction of the factory and the 
township is expected to commence im
m ediately after the monsoons. A  
temporary Training Centre w ith 200 
places in tw o shifts has been estab
lished in Trivandrum . Recruitm ent 
of the required personnel is proceed
ing according to schedule.

The Chairman, Hindustan Machine 
Tools Ltd., accompanied by the 
General Manager of the company 
visited U. K., Poland and Czechoslo
vakia during July-A ugust 1963 w ith a 
view  to exploring the possibility of 
securing plant and m achinery for the 
project. Their report is awaited.

Pig Iron Plant of Mahendragarh

[" Shri P. C. Borroah:
234. J Shri Hem Raj:

I^Shri Y. S. Chaudhary:

W ill the Minister o f Steel and 
Heavy Industries be pleased to state:

(a) whether Government have found 
the prospects of establishing a pig- 
iron plant at Mahendragarh, Punjab, 
to be bleak;

(b) if so, the reasons which stand 
in the w ay of implementation of the 
scheme?

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam):
(a) and (b): The Government of
India have approved, in principle, the 
scheme of the Punjab Government 
for setting up a pig iron plant for a 
capacity of 100,000 tons per annum in 
the State sector in Punjab baaed upon 
the utilisation of iron ore deposits in 
Mahendragarh. The letter of intent 
w ill be issued in due course. The 
plant is likely  to be situated on the 
Hissar-Delhi Road near village Sat- 
roda having regard to the transporta
tion, w ater supply and power supply 
facilities available at this site.

Licences for Steel Castings

235. Shri R. G. Dubey: W ill th»
Minister of Steel and Heavy Industries
be pleased to state:

802 (A i)L S D —3
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(a) w hether the National Council of 
A llied  and Economic Research have 
completed their study regarding G o v
ernment’s policy of licencing liberally 
additional capacities in steel castings;
and

(b) if so, the findings of the said 
study?

The Deputy Minister in the Ministry 
of Steel and Heavy Industries (Shri 
P. C. Sethi): (a) and (b). The National 
Council of Applied Economic Research 
■have 'made a study of the demand for 
steel castings in the Third and Fourth 
Five Y ear Plan periods. Their esti
mate for the Third Plan accords closely 
w ith  that adopted by Government. 
The National Council did not make a 
study of Governm ent’s licensing policy.

r«ft :
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Export of Fisli

J" Shri Warior:
238 \  Shri Vasudevan Nair:
W ill the M inister of International

Trade be pleased to state:

(a) w hether any measures have 
been adopted to step up export of fish 
and fish products during current year 
especially to the U.S.A.; and

(b) if so, w ith w hat results?

The Minister of International Trade 
(Shri Manubhai Shah): (a) Follow 
ing measures have been taken during 
the current year to promote exports 
of fish and fish products to different 
countries including U.S.A.

(i) The Special Export Promotion 
Scheme has been revised and the 
procedures thereunder simplified 
and streamlined.

(ii) Besides making adequate pro
vision for m aterials required 
for the industry, a provision for 
importation of m achinery and 
components has been intro
duced.

(iii) In order to ensure export of 
quality dried fish and dried 
prawns, the Council has set up 
its offices at Tuticorin, Rangoon 
and Colombo.

(b) W hile it w ill be too early to 
assess the results of the steps taken 
during the current year, the statistics 
available upto May, 1963, indicate 
that exports of fish and fish products 
during January-May, 1963 w ere of the 
order of Rs. 2-28 crores as against 
Rs. 1:33 crores during the correspond
ing period of 1962.
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Export of Synthetic Stones

/Sh ri Waiter:
L Vasudevan Nair:

W ill the M inister of Industry be 
pleased to state the steps taken by 
Goverm ent to step up the export of 
cut and polished synthetic stones?

The Minister of Industry (Shri
Kanungo): A n A dvisory Committee 
has been set up to advise Government 
on the steps necessary for promoting 
exports of jew ellery  including precious 
and synthetic stones. The Committee 
has close liaison w ith  the Governm ent 
and the Trade. A n  E xport Promotion 
Schem e for cut and polished synthetic 
stones is also in operation under 
w hich import of rough synthetic 
stones other than w hite and red, 
Rodium solution and Platinum  solders 
is allow ed as incentive. The import 
entitlements under (the Schem e are 
also admissible in respect of sales of 
synthetic stones to foreign tourists 
visiting India.

Export of Ores to Belgium

240. Shri D. C. Sharma: W ill the 
M inister o f International Trade be
pleased to state:

(a!) w hether Belgium  has offered a 
large number of followships and faci
lities for Indian technicians from 
factories to provide them w ith more 
experience and technical knowledge;

(b )  w hether Belgium  has also offer
ed to undertake a joint study and 
form ulate a programme b y  which 
Belgium  would try to b u y  still larger 
quantities of ores from  India and e x 
plore the possibilities of importing 
their requirements of components and 
spare parts from  India; and

(c) if so, the conclusions arrived at 
in the matter?

The Minister of International Trade 
(Shri Manubhai Shah): (a) to (c).
These matters w ere discussed with 
the Belgian authorities during my 
visit to Belgium  in M ay this year and 
are still under consideration.

Allotment of Pig Iron to Foundrtar

241. Shri S. N. Chaturvedi: W ill the 
M inister of Steel and Heavy Industries
be pleased to state:

(a) w hether the allotment of pig  
iron to the foundries bears any rela
tion to their installed capacity;

(b) if not, the basis on w hich allot- „ 
ment is made and the quota of each 
State; and

(c) how  much foundry capacity is 
likely  to remain idle as a  result 01? 
this distribution?

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam):
(a) B y ‘allotm ent’ the Hon'ble Mem
ber probably means “ entitlement” . 
The entitlement of a foundry is fixed 
in relation to the capacity, as assessed 
b y the State Directors of Industries, 
in respect of the foundries enlisted 
w ith  them. The Department of 
Technical Developm ent (M inistry of 
Economic and Defence Co-ordination) 
takes into consideration the capacities 
as assessed by them w hile making 
allocations to the foundries enlisted 
w ith them.

(b) A  statement is laid on the Table 
of tlhe House, showing the entitlement 
for 1963-64 for each State for State 
list foundries. [Placed in Library, 
see No. L T -1451/63]

The total entitlement of the foun
dries enlisted with the Department of 
Technical Developm ent is 176,0C0 
tonnes for 1963- 64.

(c) On the basis of the assessment 
o f capacity made by the State authori
ties, sm all foundries are likely to get, 
on an average, pig iron to the extent 
o f about 10 to 11 per cent of their 
capacity. Foundries norm ally use 
about 50 per cent of cast iron scrap 
w ith pig iron for making castings. 
This scrap is decontrolled. Subject to 
their using scrap, foundries may 
w ork upto 20 to 30 per cent of their 
capacity at present. The foundries 
which m ay secure Government orders 
m ay got supplies of pig iron over and 
above their normal entitlement and
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m ay w ork to 00/70 per cent of their 
capacity, if not m ore

Glass Bangle Industry at Ferozabad

242. Shri S. N. Chaturvedi: W ill the 
M inister of Industry be pleased to 
state:

(a) w hether Government .have 
^received complaints about non-avail
ability  of Soda Ash to the Glass Bangle 
Industry at Ferozabad (Agra, U.P.); 
and

* (b) if so, the m easures taken to 
ensure fair and adequate supplies and 
equitable distribution to various units 
o f this industry?

The Minister of Industry (Shri 
Kanungo): (a) Yes, Sir.

(b) A  satisfactory arrangem ent of 
distribution of Soda A 3h has been 
worked out after discussion w ith the 
m anufacturers of Soda Ash and the 
Glass and Bangle Syndicate at Feroza
bad.

Export Earnings

f  Shri Kapur Simgh:
\  Shri Kesar Lai:

W ill the Minister of International
Trade be pleased to state:

(a) The total earnings in terms of 
quantity and cash from  the export of 
tea, ju te  and cotton textile  during the 
last four years; and

» Ob) the reasons for decline in 
exports, if  any?

The Minister of International Trade 
r(Shri Manubhai Shah): (a) A  state
m ent is laid on the table of the House. 
[placed in Library. See No. L T -1452 [ 
63].

(b) Exports of Jute m anufactures 
w ere generally higher in quantity and 
value during 1962-63 as compared to 
the previous years. The decline in 
quantity exported during 1960-61 and 
1961-62 was due to shortage of raw* 
ju te etc.

'Exports of Tea fluctuate from  year 
to year. The slight decline in exports

of Tea during 1960-61 as compared tc 
1959-60 w as due to shortfall in produc
tion on account of drought in North 
East India during the 1960-61 season. 
However, exports in 1962-63 w ere 
higher than in the previous years.

Exports of cotton textiles have, how 
ever, shown a  downward trend, though 
during 1962-63 the fa ll in exports was 
less severe as compared to the p revi
ous years. The main reasons for 
decline in exports of cotton textiles are
(i) establishment of textile m ills in 
various countries (ii) the import res
trictions imposed by new ly liberated 
countries to foster local industry (iii) 
severe competition from China, Japan 
and Hong K ong (iv) a drift in con
sumers’ preference to processed cloth, 
wfhile our exports have been m ainly 
in grey cloth; and (v) the foreign 
exchange shortage and the consequent 
restrictive import policy of under
developed countries.

Control of Rourkela Steel Plant

f  Shri Yashpal Singh:
| Shri P. K. Ghosh: 
j Shri Kapur Singh:

244.  ̂ Shri Kesar Lai:
| Shri Morarka:
| Shri Ravindra Varma:

Shri P. C. Borooah:

W ill the M inister of Steel and 
Heavy Industries be pleased to state:

(a) w hether in a recent agreement 
w ith  the West Germ an M inistry of 
Economics technical control o f Rour
kela Steel Plant has been made over 
to German technicians;

(b) if so, w hat are the other details 
of the agreement; and

(c) whether under this agreement 
Germ an technicians w ill have the 
final say?

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam):
(a) No, Sir.

(b) and (c). Do not arise.
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Fertilizers, Petro-Chemical and 
Machine Industry

f  Shri P. K. Ghosh: 
j Shri Kapur Singh:

‘ ^  Shri Kesar Lai:
^ Shri Yashpal Singh:

W ill the M inister of Steel and 
Heavy Industries be pleased to state:

(a) w hether France is proposing to 
extend to this country industrial and 
technical co-operation in building 
fertilisers, petro-chem ical and machine 
industry; and

(b) if so, the details thereof and 
when such an agreement is likely to 
be finalised?

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam):
(a) and (b). A t the instance of the
Oil and Natural G as Commission, the 
French Institute of Petroleum  have 
prepared a report on the development 
of petro-dhemical industry in India. 
The report is, at present, under
examination in the M inistry of Mines 
and Fuel. The possibilities of collabo
ration with the French Institute of 
Petroleum  in setting up of a petro
chemical complex around K oyali 
Refinery in G ujarat is also under 
examination. It w ill take some time 
before a final decision in the matter 
is taken. No other proposal from 
France regarding the extension of 
industrial and technical co-operation 
is under consideration.

Export of Engineering Goods

f  Shri Subodh Hansda:
*  ̂ Dr. Mahadeva Prasad:

W ill the Minister of International 
Trade be pleased to state:

(a) whether the delegation of the 
Engineering Export Promotion Coun
cil has completed its tour of Western 
Europe;

(b) which of tne countries they 
visited;

(c) w hether it has been able to ex
plore any m arket for engineering 
goods; and

(d) if so, for w hich engineering 
goods?

The Minister of International Trade 
(Shri Manubhai Shah): (a) Yes, Sir.

(b) Italy, W est Germ any, Holland,
Belgium, France and U.K. *

(c) and (d). The delegation is 
hopeful that West Europe offers 
opportunities for the follow ing engi* 
neering goods and services:

(i) Iron and steel castings for 
machine tool and machine 
building industries and other 
components and parts required.

(ii) Tools, dies, jigs and fixtures as 
per specifications of European 
manufacturers.

(iii) Forgings.

(iv) Special purpose machines either 
for incorporation in a European 
product or to be used as such 
e.g. milling cuttersf lathe 
chucks, die casting machines, 
hydraulic presses etc.

(v) Fabrication of machine tools, 
plant and m achinery in the 
range of less sophisticated field 
where a European m anufacturer 
is gradually stopping its pro
duction owing to less demand 
on the continent itself or is pro
curing them from elsewhere at 
present.

(vi) Making of patterns (wooden as 
w ell as m etallic) according to 
designs and specifications of 
European manufacturers.

(vii) Producer goods of the second 
degree such as diesel engines, 
electric motors, switchgears, 
sewing machines, small tools, 
both engineering as w ell as car
penter tools, such as cutters, 
tw ist drills, reamers, vices, 
gsurage tools etc.
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(viii) Consum er goods like steel fiold- 
ing furniture, specialised 
b u ild s  s’ hardware, coffers, ven 
tilator fans, sanitary fittings, 
manhole covers and concrete 
reinforcing bars.

(ix) Special consumer items needed 
on the continent but at present 
being imported only from  Japan 
e.g. musical boxes, tool kits etc. 
w here Japanese prices are now 
proving uneconomical.

Export of Engineering Goods to 
Indonesia

f  Shri Subodh Hansda:
^ Dr. Mahadcva Prasad:

W ill the M inister of International 
Trade be pleased to state:

(a) w hether the delegation sent to 
Indonesia for exploring prospects for 
export of engineering goods has con
cluded any agreement for export of
such goods to Indonesia; and

(b) if so, the nature of agreement 
and for what engineering goods?

The Minister of International Trade 
(Shri Manubhai Shah): (a) No, Sir.

(b) Does not arise.

Export of Indian Ready-made 
Garments to Aden 

248. Shri Subodh Hansda: Will the 
M inister of International Trade be
pleased to state:

(a) whether it is a fact that Aden 
has a very  good demand of Indian 
ready-made garments;

(b) if so, the reason for its not 
being able to capture the market; and

(c) the steps Government propose 
to take to capture such a m arket at 
Aden?

The Minister of International Trade 
(Shri Manubhai Shah): (a) Hong
K ong and Japan are the major sup
pliers of ready-made garments to 
Aden. India’s share is negligible.

(b) A t present Indian prices for 
ready made garments are not compe
titive.

(c) The Export Promotion Scheme 
for ready-m ade garments has been 
revised recently and this is expected 
to assist our exports to Aden.

Zagreb Fair in Yugoslavia

f  Shri Rameshwar Tantia:
\  Shri Basumatari:

W ill the Minister of International
Trade be pleased to state:

(a) whether it is a fact that India 
has decided to participate in the Z ag
reb Fair in Yugoslavia; and

(b) if so, the estimated expenditure 
for it?

The Minister of International Trade 
(Shri Manubhai Shah): (a) Yes, Sir.

(b) Rs. 1,57,800.00.

Power Equipment Plant at 
Ramchandrapuram

("Shri D. C. Sharma:
| Shri Morarka:

250. -4 Shri Ravindra Varma:
| Shri Surendra Pal Singh:
| Shri Onkar Lai Berua:
L Shri P. C. Borrooah:

W ill the M inister of Steel and 
Heavy Industries be pleased to state:

(a) whether proposals for the set
t in g  up of a heavy power equipment 
plant at R a m a c h a n d r a p u r a m  near 
Hyderabad under a contract w ith 
Czechoslovak Foreign Trade Corpora
tion Technoexport, have been f in a 

l is e d ;  a n d

(b) if so, the details thereof?

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam):
(a)Yes, Sir;

(b) The Detailed Project Report of 
the Heavy Pow er Equipment Plant at 
R a m a c h a n d r a p u r a m  h a s  been accepted
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and a Contract for the supply of 
m achinery and squipm ent and for 
rendering technical co-operation in 
the establishment of the Plant was 
signed on 10th July, 1953 w ith Messrs. 
Technoexport, Prague. Copies of the 
Contract are available in the P arlia
ment Library.

Caustic Soda

251. Shri K. N. Tiwary: W ill the 
M inister of Industry be pleased to 
State:

(a) whether there is any scarcity 
of Caustic Soda in the country; and

(b) if so, the reasons therefor?

The Minister of Industry (Shri 
Kanungo): (a) and (fr\ There is no 
scarcity as such but indigenous D e 
duction together w ith imports is not 
sufficient to meet the fu ll demand of 
Industry at the present time. A ddi
tional imports, till indigenous produc
tion expands, are also not possible due 
to shortage of foreign exchange.

Export of Indian goods

252. Shri K. N. Tiwary: W ill the 
M inister of International Trade be
pleased to state:

(a) whether the formation of Trade 
Blocks in Latin Am erica is likely  to 
affect the export of Indian goods; and

(b) if so, what goods are to be 
affected and the steps taken by G ov
ernment in the matter?

The Minister of International Trade 
(Shri Manubhai Shah): (a) and (b). 

The bulk of our exports to this area 
consists of jute manufactures, Indian 
tea and Shellac which are not likely  
to be affected in the near future 
by the emergence of trade blocs in 
Latin America. H owever Governm ent 
is keeping a w atch over developments 
that might take place.

Liquidation of Companies

25S. Shri K. N. Tiwary: W ill the
M inister of Industry be pleased to 
state:

(a) the number and names of com
panies which w ere unable to pay 
their debts as their liabilities exceed
ed their assets or underwent compul
sory liquidation in 1962; and + -

(b) the reasons therefor.

The Minister of Industry (Shri 
Kaungo): (a) and (b). A  statement
showing the number and names of 
companies taken into compulsory 
liquidation during 1962 either because 
they were unable to pay their debts 
or for other reasons under section 433 
of the Companies Act, 1956 is laid on 
the Table of the House. [Placed in 
Library. See No. L T -1453/63.]

Cement Factory at Yerraguntla

254. Shri Eswara Reddy: W ill the 
M inister of Steel and Heavy Indus
tries be pleased to refer to the reply 
given to Unstarred Question No. 2119 
on the 19th April, 1963 and state:

(a) the party to whom licence has 
been given for the setting up of ce
ment factory at Yerraguntla, Cud- 
dapah District, Andhra Pradesh;

(b) whether orders for plant and 
equipment have since been placed; 
and

(c) the estimated cost of this plant?

The Deputy Minister in the Minis
try of Steel and Heavy Industry (Shri
P. C. Sethi): (a) A  letter of intent
has been granted to Shri P. V. K r i
shna Reddy, Gudur, for setting up a 
cement factory of capacity of 200,000 
tonnes a year at Yerraguntla.

(b) No, Sir.

(c) About Rs. 3 crores.

Fertilizer Factory at Kothagudium

255. Shri Eswara Reddy: W ill the
Minister of Steel and Heavy Indus
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tries be pleased to state, (a) whether 
Governm ent are aw are of the fact 
that the Andhra Sugars to whom  a 
licence has been given for setting up 
the fertilizer factory at Kothagudium  
has not made any progress;

(b) if so, whether Government 
contemplate to take over the proje •

. in d

(c) if the reply to part (b) above be 
in the negative, what steps are being

* taken to accelerate the pace of work 
of setting up the factory?

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam):
(a) It is not a fact that the Andhra 
Sugars has not made any progress 
in implementing the fertilizer project 
at Kothagudium. They have 
finalised their terms for technical and 
financial collaboration with an A m e
rican firm. These terms have been 
approved by Government. The Com
pany has also obtained the consent of 
the Controller of Capital Issues for 
issue of Capital for the project. They 
have also negotiated with the State 
G overnm ent for the acquiyi’.ion of 
land for the factory as w ell as for che 
supply of w ater and electric p o w e r .  

They have concluded their negotia
tions w ith the Singareni Collieries for 
the supply of slack coal for the project 
on a long term  basis. Til?.-" have 
taken prelim inary steps for registering 

*a new  Company to implement tue 
project. They have applied to the 
International Bank for Reconstruction 
and Development for a foreign ex 

* change loan to cover the cost of im 
ported equipment over and above the 
equity investment by the foreign 
collaborator.

(b) No.

(c) Government are in close touch 
w ith the party with a view  to assis
ting them in overcoming difficulties. 
It is excepted that, as soon as the 
foreign loan is sanctioned, the party 
w ill go ahead with the construction.

Pig Iron Plant at Yellandeo

256. Shri Eswara Reddy: W ill the 
M inister of Steel and Heavy Indus
tries be pleased to state:

(a) the progress made by the 
K alinga Industries for tel tin? up of a 
P ig  Iron Plant at Yellandeo. Andhia 
Pradesh;

(b) the areas from where the raw  
m aterial for this plant w ill be pro
cured; and

(c) when the plant is likely to be 
commissioned?

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam):
(a) Messrs. K alinga Industries Ltd., 
Calcutta, w ho w ere granted an in
dustrial licence in August, 1962 for 
setting up a plant m Andra Pradesh 
for the m anufacture of 100,000 tons 
per annum o f Pig Iron have since 
surrendred the licence.

(b) and (c). Do not arise.

Floor Price for Ginger and Sea- 
Islaad Cotton

257. Shri Maniyangadan: W ill the 
Minister of International Trade b*»
pleased to state:

(a) whether there is a proposal to 
fix floor prices for ginger and sea- 
is land cotton;

(b) the estimated cost of these 
commodities;

(c) the floor price proposed to bo 
fixed; and

(d) since how long the proposal is 
before Government and the Planning 
Commission?

The Minister of International Trade 
(Shri Manubhai Shah): (a) and (b). 
No. Sir, No precis*1 cost drta 
available.

(c) and (d). Do not arise. 

Industrial Estates
258. Shri N. R. Laskar: W ill the

Minister of Industry be pleased to 
state:

(a) the number of Industrial Estates- 
established in the country so far;
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(b) the total number of such Estates 
established in Assam  upto the end 
of the year 1962 and the districts in 
w hich these have been established; 
and

(c) the total amount allotted by 
the Centre to the State of Assam up-
til now in this regard?

The Minister of Industry (Shri 
Kanungo): (a) 263 Industrial Estates 
have been sanctioned so far. 80 
Estates had started functioning by 
31-12-1962. w hile others are in 
various stages of development.

(b) 5 Industrial Estates w ere estab
lished in Assam  upto December 1962.

1. Gauhati (Kam rup Distt.)

2. Nalbari (Kamrup Distt.)

3. D hekiajuli (Darang Distt.)

4. Tinsukia (Lakhim pur Distt.)

5. Sibsagar (Sibsagar Distt.)

(c) A  provision of Rs. 65 lakhs has 
been allotted to the Assam  State 
under the 3rd Five Y ear Plan for in
dustrial estates, and the amount sanc
tioned so far is as follows:

Am ount Sanctioned (Rs. in lakhs.)

During 1901-62 During 1962-63

0.98 1.49
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Thermometers

A f  Shrimati Savitri Nigam:
’ \  Shri M. L. Dwivedi:

W ill the Minister of Industry be 
pleased to state:

(a) the firms which are producing 
thermometers and whether any con
trol is kept on the quality of thermo
meters produced in India; and

(b) whether Government are aware 
that very bad types of thermometers 
are being sold which never indicate 
the temperature correctly?

The Minister of Industry (Shri 
Kanungo): (a) and (b). (1) A  list of 
the firms producing thermometers 
is laid on the Table of the House.
(Placed in Libraru. See No. LT- 
1454/63.] '

(2) The Indian Standards Institu
tion has taken up the standardisation 
of all types of thermometers and the 
same is expected to be finalised short
ly. The firms in the large scale s e o  
tor produce thermometers writh the 
help of foreign technical collaborators 
and have got their own rigid tests be
fore the products are sent to the mar
ket. The firms in the small scale sec
tor are rendered the necessary techni
cal assistance by the organisation of 
the Development Commissioner, Sm all 
Scale Industries.

(3) Government have not so far 
received any complaints regarding
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rr*?7V!f8 d u rin g  and functional defects 
of thermometers produced in the 
country.

Disposal of Vehicles by S.T.C.

261. Shri Himatsingka: W ill the 
M inister of International Trade be
pleased to refer to the reply given to 
Unstarred Question No. 2098 on the 

M9th April, 1963 and state:

(a) to whom the five vehicles re
ferred to in part (c) thereof have 

♦been given;

To Whom sold

1. M inistry of Home Affairs, New
Delhi

2. Press Information Bureau New
Delhi

3. Governm ent of Punjab

4. Indian Oil Co., Bombay.

5. Raj Bhawan, Orissa.

(b) the m ake of such vehicles and 
the price that was paid to each of 
the owners from  whom they were 
taken or purchased;

(c) price at which each of them 
was disposed of; and

(d) what has happened to the rest 
of the vehicles namely, 12 and whether 
any of them has since been been dis
posed of and if so, to whom?

The Minister of International Trade 
(Shri Manubhai Shah): (a) to (c). A  
statement is given below:

Make of the Vehicles

Mer^edez Benz-220S, 1962

Opel Rekord, 1961

Cheverolet Belair

Mercedez Benz 220, 1961

Cheverolet Impala, 1962

The State Trading Corporation 
being a business organisation, it is 
not in the Public interest to disclose 
this information.

(d) Eight out of the tw elve cars 
have since been disposed of as under:

1 . R ailw ay Board.
2. S.T.C., Madras
3. Government of Maharashtra
4 . Government of Gujarat
5. Government of Maharashtra
6 . Government of Maharashtra

* 7. Pu^iab Government
8. Raj Bhawan, Uttar Pradesh

The remaining four are being sold 
-by tender.

Committee on Foreign Collaboration 
Agreements

f  Shri Ravindra Varma:
2€2' \  Shri Morarka:

W ill the Minister of Industry be 
pleased to state:

(a) whether it is a fact that G ov
ernment have set up a Committee of 
senior officials to supervise foreign 
collaboration agreements;

(b) if so, the scope and functions 
o f this Committee; and

(c) the names of the members of 
the Committee?

The Minister of Industry (Shri 
Kanungo): (a) Yes, Sir.

(b) A  departmental Committee
called the Foreign Agreem ents Com
mittee examines cases of collaboration 
agreements between Indian ard
foreign parties and to make suitable 
recommendations. Representatives of 
other Ministries are also associated 
with the deliberations of this com
mittee when considering Foreign Col
laboration cases pertaining to their 
respective Ministries.

(c) Secretary, Minis* rv f̂ Indust
ry— Chairman.

Joint Secretary, Ministry of
Finance (D.E.A.)— Member 
Adviser, Industries & Transport,

Planning Commission— Member.
Joint Secretary, Deptt. of Company 

Law  Administration, M inistry of 
Industry— Member.
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Joint Secretary, Industrial Policy
& Licensing, M inistry of Indust
ry— Member.

Controller of Capital Issues, M inist
ry  of Finance (D .E.A .)— Member. 

Chief Controller of Imports & 
Exports— M emb er.

Senior Industrial A dviser (Chem.) 
Directorate General of Technical 
Developm ent— Member.

Senior Industrial Adviser (Chem.) 
Directorate General of Technical 
Developm ent— Member.

Trade with Afghanistan

264. Shri Hem Raj: W ill the M inis
ter of International Trade be pleased 
to state:

(a) whether it is a fact that Pakis
tan has extended transit facilities to 
Afghanistan for trade and supplies; 
and

(b) if so, w hat concession the
Indian traders w ill get to despatch 
their goods to Afghanistan and how 
trade with Afghanistan? < '

Deputy Secretary, Foreign Colla
boration, M inistry of Industry—  
Secretary.

Allotment of Industrial Units for 
Punjab

f  Shri Hem Raj:
\  Shri Daljit Singh:

W ill the Minister of Industry be 
pleased to state:

(a) whether the Punjab G overn
ment have approached the Central 
Governm ent for the allotment of 
more heavy and medium industrial 
units in the Punjao daring the Third 
Plan period; and

(b) if so, the reaction of the Cen
tral Governm ent thereto?

The Minister of Industry (Shri 
Kanungo): (a) and (b). Yes, Sir. The 
Punjab Governm ent made a proposal 
to set up three industrial units, viz.,
(i) Steel Casting factory, (ii) A ir 
Rifle factory and (iii) Seam*ess Tubes 
factory, to be implemented in the 
Public Sector through Joint Stock 
Companies. The first tw o schemes 
have been agreed to and the third 
scheme is under consideration.

The Minister of International Trade 
<Shri Manubhai Shah): (a) A t  the
talks in Tehran, the Governments of 
Pakistan and Afghanistan inter-alia  
agreed that after the re-establishm ent 
of relations between them, transit 
and trade arrangem ents w ill be re
gularised. Official confirmation of 
reports to the effect that the land 
route via Pakistan has since been 
reopened is still awaited.

(b) The question of concessions 
does not arise. With the reopening 
of the land route, Indian exports 
would be made by the traditional 
shorter route resulting in quicker 
delivery.

:

RW.  ̂ «ft TFR TcPT :
ST o H5*ft fa y 4̂  :

.•ft R̂T T R :

5rtt^ ft t  f a  *

(^F) irfcPT 

^  f-iFmRl 3T f̂t f  'HII

t ;  ^

( ^ )  f t ,  f̂t tot 

f  sftr t o  % vftrwnx ^ tt |  ?
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fa fa  Wo J o  fr r)  : ( * )

*T*ff, T̂T̂ FTT ?T*ft % fW T O T fa

I  »

( g -) 5 m  JTfft ^5tTT I

Cotton Textile Trade

■ 266. Shri Sham Lai Saraf: Will the 
Minister of International Trade be
pleased to state:

4 v (a) whether it is a fact that a num 
ber of countries have entered the 
International M arket in the cotton 
textile trade, as a result of which 
some of our traditional items in this 
line have been hit hard; and

(b) if so, the steps being taken to 
meet the present situation and guard 
against the future?

The Minister of International Trade 
(Shri Manubhai Shah): (a) Yes, Sir.

(b) Intensive m arket research and 
export promotion programmes have 
been launched with a view  to encour
aging the exports of finished products. 
Steps have also been taken to pro
mote the exports of quality textiles.

feevft fiVeitni4>

3 Vs. : TOT

•Hofj >̂h i

far

(^ )  TOT r ^ ^

' av ,o o o  ^

^rnft fezr viiiqJi ^  %

ĉ rnr 

^ r r ^ ;

( ^ )  \i, eft f e r  Frpff q r

-dM<ieW o t ;

s r k

(*T) ĵ TRT 'Jl M <TT fV>d*ll

WTT 5ZT7T ^T |  ?

OTfr ( * t  VR?Pft) : ( v )

(*r). w*  £ far f e f t  apt m & x  

% srrern: % ^ rr fw

fa u lfta  far? ^rnff | ht f t t

^ M<f I W  W R  ^  ^1%  i»++)

sfar ^ T T  WT ’TcTT % faR

^  f+ifl ÎT ^ I

|  far ^  5TT̂ r ^FTWT

^ ° o o  tr^F f  f̂t #sft 3r

**nfwa |  I fft *TT̂  %

t ĉ jft TrprR- ^ trtt

'3TT ^ I

^TR f^fTd sjW lPl$ 

f ^ T  W R  |  :—

*i. f ? m f w  (feft-TTT ^rr)

Tt¥

f r  Tft rTT r̂ % Tfw^r 5T*T*T

v. f w f t  <?i i ̂ *i % *rf7^r

<ui

*. * f t w r  sfr^ frfe  m  s m  ^ r  

?ft^5TT jw u  ^ r

n̂«Tlf î+ <ht M'̂ nr ^ <ui

TO T % f k t t  ^ f t

ftRT

e. % f^ R :

^Fcft

^o. ^fto f[o  -^ir

 ̂^. ETOVvff f̂t % f^ltxt f^PT 'd̂ Tl̂ fl
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Fedco (P) Ltd.

268. Shri Mohan Swarup: W ill the 
M inister of International Trade be 
pleased to state:

(a) whether it is a fact that in con
nection w ith ‘Fedco* im port licence 
case some Indians have been sentenc
ed to long terms of imprisonment 
w hile the main accused Mr. E. W en
zel, a Germ an who happened to be the 
M anaging Director in Fedco (P) Ltd. 
absconded;

(b) w hether it is also a fact that 
Fedco (P) Ltd. is an Indian Company 
wherein Mr. W enzel was nominated 
M anaging Director by Ferb W erke 
Hoechst A.G. a reputed Germ an Firm ; 
and

(c) if so, how Mr. W enzel still 
continues in the employment of 
‘Hoechst’ who are collaborators w ith  
the Government of India in an im
portant public venture?

The Minister of International Trade 
(Shri Manubhai Shah): (a) In con
nection with the Fedco import-licence 
case, seven Indians have been sentenc
ed to imprisonment. As Mr. Eric 
Wenzel who was one of the accused 
was not available in India for trial, 
the Court separated his case.

(b) Mjs Fedco (Private) Ltd. is an 
Indian' Company. It was not neces
sary for such Companies as ‘Fedco’ to 
obtain the sanction of the Central 
Government to the appointment of 
their Managing Directors. No in
formation is, therefore, available to 
show that Mr. W enzel was nominat
ed as Managing Director of ‘Fedco’ by 
the German firm M]s Farb Werke 
Hoechst A.G.

(c) It has been ascertained that 
Mr. W enzel is no longer in the ser
vices of M|s Farb W erke Hoechst 
A.G.

fewft fa** 9TIi

&mVK W t  3cTFf qft frqT ^TT

f a  :

( ^ )  W  tfTEfrn: ĉ t 5TRT t  f a

3  srrc srzfFr «rnr-

5TT Tj? f l  3fr f a  Tfrf^T sr̂ ITcft TK

t  . s r k  

f a t  *K + K  % WT I  ?

m )  : ( * )

^ tt ^  f t  *frfer t  i

(sr) ^ frf^  w R r t  

sftr mhimI  f̂r %

s rk  R w rf % fa rte rs  s t t tr ir  ^ r t  

f  1 s f r t t  sfrc 5^nrif?7ff 

OTTT ft

t  f t  ^7 % % f a t  ^TRsTH % T̂ 

5RTC % fafavT WTPT

1 1

Rourkela Fertilizer Plant

270. Shri R. Barua: W ill the Minis
ter of Steel and Heavy Industries be
pleased to state: '

(a) whether the Fertilizer Plant at
Rourkela has been brought into w ork
ing order; s

(b) whether the defects in chan
nelling system need normal repair or 
complete replacement;

(c) whether any provision is made 
to make standby arrangement in case 
the plant goes out of w ork again; and

(d) what is the total loss in terms 
of nitrolime fertilizer?

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam):
(a) Yes.
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(b) The compressors through which 
the coke oven gas from  the Steel Plan',, 
is channelled to the F ertilizer Plant 
are being repaired. Out of five such 
compressors installed in the factory, 
four have been repaired and brought 
into w orking condition and the fifth 
is expected to be brought into w ork
ing condition by December next.

(c) The five compressors already 
installed are adequate for handling 
the available surplus coke oven gas 
Vkere is no need for additional stand
by compressors.

(d) The average monthly production 
before the breakdown of the compres
sors was about 8000 tonnes. The plant 
had to be shut down for five w eeks 
on acccrmrt of the breakdown. The 
loss of production on this account 
may, therefore, be taken to be about
10,000 tonnes.

Handloom and Handicrafts Products

271. Shri G. Mohanty: W ill the
Minister of International Trade be
pleased to state:

(a) whether Handioom Export 
Organisation, in order to develop 
export markets for Handloom and 
Handicrafts products, participates in 
trade fairs and exhibitions in foreign 
countries;

(b) the amount spent on this head 
since this organisation was set up, 
yer-r by year; and

(c) proportionate rise in percentage 
of export of Handloom Fabrics and 
Handicrafts, State-wise?

The Minister of International Trade 
(Shri Manubhai Shah): (a) Yes, Sir.

(b) Year Handlooms Handicrafts
Rs. Rs.

1959-60 60 ,214  14 18,214.10
I96c - 5i 4 3 ,8 0 4 .4 3  2 0 ,4 6 4 7 1
1961-62 —  27 ,830-08
1962-53 2 ,2 1 5 .0 0  2 2 .6 9 0 .7 8

(c) Statewise figures are not avail
able. Exports of handloom fabrics 
rose by 171 per cent during 1962 as

compared to 1959 and of handicrafts 
by 273 per cent during the same year.

Industries in Assam

i272. Shrimati Jyotsna Chanda: W ill 
the Minister of Industry be pleased to 
state:

(a) the number of industrial licen
ces issued by Government for esta
blishment of industries in Assam 
from 1959 to 1963;

(b) the industries in which licen
ces have been issued; and

(c) within what period of the issue 
of the licences the units jare to be set 
up?

The Minister of Industry (Shri 
Kanungo): (a) and (b). Particulars of 
Industrial Licences issued, are pub
lished regularly (i) in the “Bulletin 
of Industrial Licences, Import Licences 
and Export Licences” (this contains in
formation of industrial licences issued 
from October, 1S61 onwards) (ii) in 
the “ Indian Trades Journal” and (iii) 
in the “Journal of Industry and 
Trade” . Copies of these three publica
tions are available in the Library of 
the House.

(c) A  liceness is usually given six 
months for taking “effective steps” for 
implementation of the licence and 
tw elev months for completing im ple
mentation of the licence. These time 
limits, however, are extended when 
the licences remain unimplemented 
for reasons beyond the control of the 
licensees.

Export of Tobacoo

*73. Shri M. N. Swamy: W ill the 
Minister of International Trade be
pleased to state the steps taken by 
Government to step up the export o f  
tobacco during the Third Plan period?

The Minister of International Trade 
(Shri Manubhai Shah): A  statement
is laid on the Table of the House. 
[Placed in Library. See No. LT - 
1455/63.]
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Loans to Small Tea Growers

274. Shri Hem Raj: W ill the M inis
ter of International Trade be pleased 
io  state:

(a) whether Governm ent propose 
to  give funds to help the sm all Tea 
G rowers through the State G overn
ments; and

(b) if so, the progress made to fina
lise  that scheme?

The Minister of International Trade 
(Shri Manubhai Shah): (a) and (b): 

T h e  Tea Board have already rendered 
Anancial assistance to sm all growers 
o f tea for the setting up of Co-opera
tive  tea factories. However, the 
Board Have further addressed the 
State Governments concerned to draw  
up Schemes preferably on a co-opera
tive basis for assisting the small gro
w ers of tea.

writ b j

J~ ̂  Jren* :
\ « f t s r o  i o  :

*wi r̂sft ^  f>rr
f a  :

(w) ^ tt ^  w *  |  f a  % ^ r i

fa*TT 5TT ^ ; s f t r

( *sT) r t, eft ^TT

V

(«ft O T W ft) : (^ )

(V ). VPfT^fhr STT̂ Hl ^

iTT^TT f t  T O T R ' fa^TT |  f a  WKt ^ T T

^  ^  i f f  q d ^ M  S iq r w l I

H % S K l  <jd ^  ^T

s k i  f a n i  5ffdr«i

«£t T ft t  I

Cess on Industries

27fi j  Shri Ramachandra Uiaka:
*  ̂Shri Dhuleshwar Meena:

W ill the M inister of International
Trade be pleased to refer to the reply 
given to Unstarred Question No. 129 
on the 22nd February, 1963 and state:

(a) whether Governm ent have since 
considered the proposal to levy  a cess 
on industries failing to export a part 
of their production; and

(b) if so, the details thereof?

The Minister of International Trade 
(Shri Mannbhai Shah): (a) and (b): 

Yes, Sir. It has now been im plement
ed as M arketing Developm ent Fund 
for which Rs. 3.8 crores have bee* 
provided for in the current year.

Cottage Industries in Kerala

277. Shri Warior: W ill the Minis
ter of Industry be pleased to state:

(a) the amount advanced for the 
encouragement of cottage industries 
in K erala State during the last three 
years; and

(b) how much of this was in the 
form of aid and how much wa« in 
the form of loan?

The Minister of Industry (Shri 
Kanungo): (a) and (b) The informa
tion is being collected and w ill be 
placed on the Table of the House in 
due course.

Bengal-Nagpur Cotton Mills

278. Shri Birendra Bahadur Singh:
W ill the Minister of International
Trade be pleased to state:

(a) whether it is a fact that Govern
ment recently conducted an enquiry 
into the affairs of the BengaKNagpur 
Cotton Mills, Rajnandgaon, leading to 
its closure;

(b) whether the enquiry has since 
been completed; and
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(c) if so, the report of the enquiry 
•nd what decision Government have 
taken thereon?

The Minister of Internationa! Trade 
{Shri Manubhai Shah): (a) Yes, Sir.

(b) and (c). The report of the 
Committee of Enquiry is awaited.

4 Cement Factories in M.P.

279. Shri Birendra Bahadur Singh: 
l f i l l  the Minister of Steel and Heavy 
•Industries be pleased to state:

(a) Whether it is a fact that the p®*- 
1pies who had been granted licence* 
for the setting up of four cement 
factories in Madhya Pradesh during 
the Third Plan period have made no 
substantial progress;

(b) the present position regard
ing them; and

(c) whether Government contem
plate to cancel the licences for lack

progress?

The D epvtj U n iite r  in the Minis- 
trT  of Steel and Heavy Industries 
(Shri P. C. Sethi): (a) to (c). So, far, 
only one licence has been issued for 
•fitting up a cement factory in Madhya 
Pradesh. This licence has been gran
ted to Messrs. Associated Cement 
Companies Ltd., for setting up a slag 
cement factory at Jamul near Bhilai. 
The factory is expected to be com
missioned 'by the middle of 1964.

2. Letters of approval were issued 
at various times to (i) Messrs. Hasi- 
■lara Industries Ltd., Calcutta; (ii)

' Shri Mohanlall Nopany, Calcutta; (iii) 
Shri Nagin S. Shah, Bombay and (iv) 
Messrs. Kohli Finance Ltd., New Delhi, 
for setting up cement factories in 
Madhya PradeSh at Itarsi, Akaltara, 
Bhanpura and Silyari respectively. 
Owing to lack of progress, the letters 
of approval in the first three cases 
have already been cancelled. The 
Th« fourth schem* for setting up a 
slang cement factory at Silyari near 
Raipur has made some progress; th» 
trite has been finalised, mining tease

*02 (Ai) LSD—4.

obtained and a new company regis
tered. Efforts are being made to ex
pedite the completion of this project 
in the Third Five Year Plan.

v j p t  fTPf^wrrT tfRifci f e v

STTSf TO T : TOT

FTT :

(«f ) tot ^  ^

^  t ;  sftr

( ^ )  ^  | t ,  cfr ^ TOT TOT

«rm iT («ft
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« R R f^ T  ^TT^FTT
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(%) v r  ^TR>T 2TJT^

SHIT w  5HHT *F VphN li % f T̂T fotflu

^TVf^V f+« 5|T  ̂ ^T f^ 1
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f^TT ^RT 

f a t  vYstcTOT^m’O ^Snsrf^RT 
w t^ t % $  *i*hm 0  # ^t \
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J *  f e F  % w  trY fv^TT

fv  **JT T̂TW
t s v  w r t  tr a sfa  ^«rr
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f̂ T̂ r I4dl ITcr drM K<*i
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^ h 1!  ^  3cTT% f^TT far :

( ^ )  ^ t t  z r : w s  |  far * r + k  
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SIT̂T : TOT 
S+nlr! sflr W t dw)«i +i'#r *T' «frrH 

f T T T  f a r

(^>) TOT m  f  far ffi«t»l < %

if £0 T̂T

;

( ^ )  zrfa ft , eft R̂T% TOT *t>l

• I  ; ^

( *T ) favT-faR" '5f7f^t *T T ®f>

F̂t *F$ |  ?

W >TTTt SflfaT («ft
^ rp m «?) : (;*) *t (*r), *rt|

% f ^  iPT T̂-5ZRPTT 5Ft 
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InveRtors and Designers

285. Shri P. C. Borooah: W ill thft 
Minister of I»dnstry be pleased to 
state:

(a) w hether Government have takea 
power8 under Defence of India Rule* 
to restrict or undo the rights of inven
tors and designers under the country’* 
law  on patents;

(b) if so, the specific measures take* 
in this regard; and

(c) the reasons which prompted sue^ 
action?

The Minister of Industry (Shri 
Kanungo): (a) and (b). The
Defence of India Rules, 1962, w ere 
recently amended empowering the 
Central Government mainly, (1) to 
direct the Controller of Patents and 
Designs to suspend action on pending 
or new applications in specified classes 
of patents; and

(ii) to authorise any corporation 
owned or controlled by the Govern
ment, or any other person to make use 
of any patented invention on pay
ment of such compensation qs m ay 
be agreed to between the parties. Ifci 
the event of any dispute as to the 
amount of compensation the Central 
Government’s decision thereon shall 
be final, although the Government 
w ill grve - reasonable opportunities to 
the parties^ concerned to malfe repre-
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eentations in the matter. The Con
troller of Patents has been directed 
mot to register under the existing 
Patents Law  any fresh patents in the 
•e ld  of food, drugs and medicines.

(c) The object of the powers taken 
ander the D.I.R. is not to extinguish 
existing patent rights, but m erely to 
ensure that in an Em ergency there 
are no occasions for delay in produc
tion of essential items like food, 
drugs and medicines Or scarcity of 
supplies leading to exhorbitant price*. 
Sim ilar powers have been taken by 
different countries in times * f Em er
gency.

xft m te H 'Hk'g : VTT

WTRTT

(^>) f* n  &

5? f ^  ^ TOT TOT
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W FR W^FTT ^ TOT

s s i% ^ ?

ipfw fajtai ® iw u v p n (

in ^ )  r ( v )  ftrr  firefi T t f o f a

fonfer ( t o ? p r )  v i ^  $
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(pcTVI^T $  V$t *r£ 1 J to q t .
kT-1456/63.}
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mn. S te 4 D aljtt Siagh: W ie the
Minister ctf Steel u d  He**? T i l l -  
4cfca be pleased to state:

(*) the number of new heavy etfei-
•eexifitf prof act* propose^ to fee ioc*t»

®d in Punjab during the Third F ire  
Y ear Plan period;

(b) w hether Governm ent propose 
to establish any such project in the 
backward h illy  area of Punjab; aflid

(c) if so, the location thereof?

The M inister of Steel t t d  H eavy 
Industries (Shri C- Subram aniaip):

(a) Six.

(b) and (c). No.

Silk Board

888. Shri D C. Sharma: W ill the
Minister of Industry be pleased to 
state:

(a) whether the S ilk  Board has de
aided to set up four liaison offices at 
Delhi, Calcutta, Bangalore and S ri
nagar; and

Cb) if  so, the details thereof w ith 
their functions?

The Minister of Industry (Shri 
K anungo): (a) and (b). W ith a
view  to establishing close contact* 
w ith important sericultural State#, 
the Central Silk  Board proposes to set 
up two Liaison Offices at Delhi and 
8rinagar, apart from strengthening 
the existing two Liaison Offices at 
Bangalore and Calcutta. The func
tions of the proposed offices w ill b e  
a t under:

(1) Periodical assessment of 
technical progress o f the In 
dustry in the State*.

(2) Maintenance o f Watch over 
the silk  *n d  ooooon m arkets 
and submission of regular 
reports to the Board.

(fc) Stam ping of pure gllk fab
rics.

(4) Rendering technical assis
tance in the implementation 
of sericultural achem ^ in  
case of leas developed States.

t§) Inspection o f silk WeaWng 
establishments to whom im 
ported raw silk -is -supplied 
h y  tllie Board.
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f t ;  fro* Quota fw  Punjab

m  Shri Daljit Singh: Will the
^Sinister of Steel and Heavy Indns- 
iiiM  he pleased to state:

(a) w hether it is a fact that tfe® 
^Punjab Government approached the 
Central Governm ent to supply pig 

according to the requirement* 
the small scale industries which 

are on the verge o f closure; and

v k(b) if so, the decision taken by 
Governm ent in this regard?

The Minister of Steel and Heavy 
Industries (Shri C. Subramania^a):
(a) and (b). Punjab Government 
like other State Governments had re
presented about the reduction in the 
supply of pig iron to the small scale 
foundries in their States during 1963- 
(54. In order to reduce the backlog of 
©rders pending w ith the Producers 
for pig iron and to ensure equitable 
distribution of the available quantity, 
a revised scheme has been drawn-up. 
According to this scheme every 
foundry both small and large scale 
would be ensured a fixed quantity of 
pig iron during 1963-64 though it may 
be below their assessed requirements. 
Although efforts are benig made to in
crease the availability, there id no 
prospect of any appreciable change in 
availability during 1963-64. The Pun
ja b  Government have been advised 
accordingly.

Precision Instruments Plants at Kotah

4,290. Shri R. Barua: W ill the Minis
ter of Industry be pleased to state:

(a) whether Government have 
invited Russian specialists for the Pre
cision Instruments Plant to be set up 
at Kotah;

(b) if so when the team of experts 
is expected;

(c) when the plant is likely to be 
completed; and

(d) capacity and foreign exchanjo  
involved?

Th© Minister of Industry (SksA
£an«H fo): (*) to (d). H ie  detailed
project report of the Precision Instru
ments Plant, Kotah has been received 
in the end of June 1963 and in accord
ance w ith  the contract w ith  lff«  
Prommashexport, Moscow, the Soviofc 
authorities have been requested fo 
arrange for the deputation to India eH? 
Russian Specialists during this monllh 
for participation in the consideratioia 
erf the detailed project report. AJ»o 
in connection with the initial training 
o f Indian technicians Russian Instiga
tors are expected to visit India in 
middle o f October 1963.

The plant is likely  to be completed * 
in about three years from  the dal* 
w hen all approvals are accorded. 
capacity and foreign exchange of 
plant w ill be known definitely onljy 
after the detailed project report I*  
considered and accepted by Govern
ment.

Expprt Credit ai»<} Guarantee 
Corporation 

291. Shri R. Barua: W ill the Minis
ter o f International Trade be pleased 
to atate:

(a) Whether it ig a fact that tRe 
Study Group on Export Finance set up 
b y his M inistry has recommended to 
set up an Export Credit and Gurantee 
Corporation for the supply of credit to  
promote exports; and

(b) if so, what are Government’s 
reactions thereto?

The Minister of International Trade 
(Shri Manubhai Shah): (a) Yes, Sir.

(b) The recommendations made by 
the Study Groups aTe under consi
deration.

Textile Wills U  Goa

20$. Shji Barua: W ill the Minis
ter of |ntej-na$ion£l Trade be pleased 
to state:........ T

(a) whether it is a fact .that the 
Central Government have sanctioned

IMS (S A K A ) W ritten  Answ ers 65^
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to set up two textile mills in private 
sector in Goa; and

(b) if so, w hether any foreign assis
tance w ill be utilised?

The Minister of International Trade
• (Shri Manubhai Shah): (a) Licences
, have been granted for the establish- 

m ent of three cotton textile  m ills in 
Goa. •

(b) One of the three parties has 
. indicated that foreign technical col

laboration w ill be involved in his 
. scheme.

f  t t o  m i s  :

SPTT HTTt ^sfhT

^ d H  f n r r  f a r  :

( * )  O T f

•Ft WFRT ^tTcT qdHM fWf%
WT |  ;

( g ) ,  W  ^  ^  flR^FT

^TRTJ f+^T

^jtt mr ;

( * T )  ^J'+d

(^) f*TT T̂TWFT
% ^  $ *rr % ?

%¥\\a sftr *rrrt *«!«! *rsft («ft
fa o  : (^ )  = b u ^  *r k

(jTd^m ) % ^tr f r d f e
>̂T faRTT TfEfT  ̂ sftT ^TT 5Ĵ T T̂̂ TT %

srfsn r^  % fanr ^

t  I ^TOT T̂T R̂pr *P%PT T̂T 7̂T
$  ^ ft 11 *j©t ^qj yrsr-̂ rnTR 2(it 
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Synthetic Rubber

294. Shri P. R. Patel: WiU the
M inister of Indiistrj be pleased to 
jtate:

(a) the price at which synthetic 
rubber is imF>orted; and

(b) the cost price of synthetic rub
ber produced in the country?

The Minister of Industry (Shri 
Kanungo): (a) The landed cost of
Synthetic Rubber of the S 3 .R . type 
is of the order of Rs. 2,900 per ML Ton, 
inclusive of an import duty of 22 per 
cent ad valorem.

(b) The Indian producer has pro
posed to sell this producrt at Rs. 4400



per tonne and the reasonableness of 
this price is under examination. The 
cost price w ill also then become 
known.

Small Scale Industry in Punjab

295. Shri Daljit Sin*h: W ill the 
, M inister of Industry be pleased to 

state:

(a) whether it is a fact that the 
Punjab Government have approached

* the Central Government regarding the 
set-back to the Small Scale Units 
owing to the shortage of raw material 
like pig iron, hard coke, sheets, w ire 
and non-ferrous metals; and

(b) if so, the decision taken by the 
Central Government to help the Small 
Scale Industry in the Punjab State?

The Minister of Industry (Shri 
Kanungo): (a) Yes Sir.

(b) The matter is under considera
tion in consultation with the different 
Departments concerned.

tffanfr 8FT VT7WRT

: T̂T SFTTrT

% *JdKtf+d W

% fî TT :

(̂ f>) sT^ft $r sfcnrT r̂r 

^T^TRT w Pw  f^TT 5JT TrT 

% SiTTT

I  ; ^

^  ^rr snrfa |  ?

srtr *tttV "(«ft
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for Adjournment

% f^ T R T W  I  I

12 hrs.

O B IT U A R Y  REFERENCE

Mr. Deputy-Speaker: I have to in
form the House of the sad demise of 
Shri M. Sri Ranga Rao who passed 
away on the 14th July, 1963, at 
Antargaon, Andhra Pradesh, at the 
age of 45.

Shri Ranga Rao wras a Member of 
the Second Lok Sabha during the 
years 1957 to 1962.

We deeply mourn the loss of this • 
friend and I am sure the House w ill 
join me in conveying our condolences 
to the bereaved family.

The House rtfay stand in silence for 
a short while to express its sorrow.

The House then stood in silence for a 
short while.

RE: CA LLIN G  ATTENTION NOTICE 
AND MOTION FOR ADJOURNM ENT

Mr. Deputy-Speaker: We w ill now 
take up the Calling Attention Notice 
of Shri P. R. Patel.

Shri S. M. Baaerjee (Kanpur): Sir, 
I lhave to make a submission on the 
Calling Attention Notice.

Mr. Deputy-Speaker: Let it  come
up before the House first. Then he 
can m ake his submission.

Shri S. M. Baaerjee: I would only 
submit that this is a matter in which 
all the States are interested. W ill 
the Minister kindly give some indica
tion as to the quota cut in U.P. . . .

Mr. Deputy-Speaker: We do not
know what the Mlhister is going to 
•ay? W hy should he presume things? 
W hy is he in such a hurry? Now,
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Shri P. R. Patel. Is he here? No. Se, 
it tails through. Now, papers to 
laid on the Table.

Shri Umanath (P udukkottai). Sir,
I have given notice of an adjourn
ment motion about the strike i i  
Bombay. Now G overnm ent b a v t 
taken action against the strikers under 
the Defence of India Rules w hich 
implies that tihe situation is a ffectin f 
the Defence of India. If, that is not 
of sufficient public importance, the* 
w hat is?

Mr. Deputy-Speaker: Order, order. 
Hon. Members know the procedure o f 
the House very  welL The Speaker 
has made it quite clear a number of 
times that when a particular adjourn
m ent motion is disallowed and th# 
hon. Member who has given notice o f 
it is not satisfied w ith the decision of 
the Speaker, he should see the 
Speaker in his cham ber and try  to 
persuade him to revise his decision.

Shri Nam biar (T iruchirapalli): The 
strike is going on for so many days 
now.

Mr. Deputy-Speaker: If he is not
satisfied w ith m y decision, he can meet 
me in m y chamber. He cannot raise 
it here in this form.

Shri S. M. Banerjee: Sir, w ill you 
kindly bear w ith m a for a few  
minutes? This Calling Attention 
Notice relates to the supply or inade
quate supply of pig iron to G ujarat 
and it has 'Seen admitted. There is 
a strike going on in Bombay for the 
last few  days in which 30,000 emplo
yees are involved and Government 
have taken action under the Defence 
of India Rules.

Mr. Deputy-Speaker: Order, order. 
He cannot raise that question in that 
form  now. He can raise it in some 
other form  under the rules.

^ ^  ’JTRrT ^  TWT

|  t feffa T̂ T * Tfcf 
5|T TRT d K  iTPTi ^

*nft s f k  fvn fe

W R f  tft f  I

Mr. Deputy-Speaker: Order, ord*F. 
We are on some other business non*. 
Shri Manubhai Shah. Papers to  lit 
laid on the Table.

Shri B agri (Hissar): Sir, on a poifet 
o f order.

Shri S. M. Banerjee: Sir, the strife?
has been going on. . . .

Mr. Deputy-Speaker: I am sorry,
the hon. M ember Is disturbing tha 
proceedings like this. He is w e’ll 
aw are of the rules.

Shri S. M. Banerjee: Sir, I want
your protection.

Mr. Deputy-Speaker: He can come
to my chamber and discuss it. If there 
is anything, I w ill explain it to him.

Shri Nambiar: When notice has
been given about an adjournment 
motion on such an important subject, 
it is up to you to agree to a discussiom 
on it and request the hon. M inister f  
make a statement.

Mr. Deputy Speaker: It has bee*
disallowed.

tt*t Hzm  m * *  * *  *

Mr. Deputy Speaker: Order, order. 
These remarks w ill not from part of 
the proceedings. The Speaker has 
made it quite clear that when adjourn
ment motions are disallowed and the

***Not recorded.



Papers SRAVANA 25, 1885 (SA K  .)  laid on the Table 662

members are not satisfied w ith the ru l
ing of the Speaker they should go to 
his cham ber and discuss them with 
him. So, if  any hon. Member wants
lo  discuss it w ith  me, he is free to 
come to m y chamber and discuss i t  I 
w ill satisfy him the reason as to w h y 
i t  has been disallowed. Now, these 
rem arks w ill not form  part of the pro-

Shri Bagri: Sir, on a point of order.

Btimnafl Reas OhakrsiTirtty (B»r-
1 Vackpore): Sir, there is one point

that I w i9h to submit. If w e come to 
your Chamber and discuss the m atter 
w ith you, it w ill lose its urgency spe
cially in a situation w here every day 
the m atter has deteriorated. Today 
Shri Madhu Lim aye has been arrested. 
Do you not think that it w ill lo9e ite 
urgency if we come and discuss it 
with you? Tomorrow it m ay be dis
allow ed on some other ground.

Mr. Deputy-Speaker: No ruling of
the Chair can be discussed on the floor 
0# the House. You can move a motion 
of no confidence and throw out the 
person in the Chair . . . .  (Interreup- 
tion).

Shri S. M. Banerjee: There is no
question of moving a motion o f no con
fidence.

Sh ri Indrajit Gupta (Calcutta South 
W est): V ery often the hon. Speaker
has been good enough in the past even 

'if  he has disallowed the adjournment 
motion to treat it as a ‘Calling atten
tion’ notice if he considered the matter 

o f enough importance, so that in one 
’ form or other it could come up on 
the floor of the House. Now here is 
a strike going on for the last five 
days and the whole of Bombay City 
is paralysed. So, could it not be con
sidered as a ‘C alling attention’ 
notice?

M r Deputy-Speaker: That is w hy I 
told the hon. Member to come and dis
cuss it with me and if I feel that it 
should be revised, I shall certainly be 
S& d to do it. But he must satisfy me

that this i j  a m atter of urgent pubUe 
im p ortant. which this House can tab® 
notice of.

3~:tt ^ t^ tt % fa? P r o r l

3HRT *'•. jfFfr I < rW 3T

v r q r  #5 f ,  s r k  n e w  

i  t  '«r i stpt s t t t

ffRT h3T ^  W&T

^rfftT I t  f a  VS f  H

OT i  I

v k  * r  f  t s a fa r i

t  fV  ^ rrfr  #  i ^

v n  m i x  |  eft ##

i ^fa^r a t

Shri Nath Pal (Rajapur): We know, 
of course, the ruling of the ho*.
Speaker, but it is equally true that ire 
are often allowed an opportunity if the 
matter is important enough. The fact 

that it is important enough is borne 
out by  the simple fact that 
practically representatives of all 
the m ajor groups in Parliam ent have 
tabled adjournment motions. If the 
m atter happens to be of such impor
tance as the paralysis of the normal 
life in the industrial capital of India—  
prima facie it is an important m atter—  
we w ill be holding ourselves to ridi
cule if beeause of procedure or rule* 
Parliament cannot be allowed to take 
up such vital matters. It is a question 
of the proper use of the Defence of 
India powers conferred on the State 
Government. 400 people have been 
arrested under it. For what? Because 
they pursued legitimate demands. We 
give the power to the Government not 
to hunt down trade union.... (Inter
ruption).

Mr. Deputy-Speaker: Order, order.

Shri S. M. Banerjee: W hy should
they laugh over it? (Interruption).

Mr. Deputy-Speaker: W ill the hon. 
Members please sit down?
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Shri N atk Pai: May I conclude my
submission?

Mr. D eputy-Speaker: I :have told

t h e  House that the h° n' t̂ t when 

r ^ o Z ^ o t i o n  is disavowed

w C  i°s dissatisfied w ith  the ruling car.

s i s ' s r -  w r i t s
it again and again here.

Shri H a r i V is h n u  K a m a t h  (H o s h a n - 
g a b a d ) :  On a p o in t  o f  o r d e r  S> 
in v ite  y o u r  a t te n t io n  “  r " \ J “  f  * u  
R u le s  o f  P r o c e d u r e .  If I h e a r d  5 ™  3 S .  y o u  s a id  a lit t le  w M le  e ^ h e r

t h a t  th e s e  r e m a r k s  I

S r v r r x r ^ . - s t
all hum ility and with due deference. 
Y ou  did not define which remarks; you 
simply said “These « marte  shall_not 
form part of the proceedings The 
House w ill remember, the hon. 
Speaker has on such occasions never 
expunged rem arks made m connection 
w ith such statements during the last 
year I have been here.

If y o u  w i l l  k in d ly  lo o k  at r u le  380, 

it says:—

“ If the Speaker is of opinion that 
words have been used in debate 
w hich are defamatory or indecent 
or unparliamentary or undigni
fied, he m ay in his discretion order 
that such words be expunged from 
the proceedings of the House.”

Now, Sir, you w ill be good enough to 
tell the House whose remarks a n d  
which of those remarks were un
parliamentary, undignified, defamatory 
or indecent. W ithout that, it is very 
unf?4*  I submit, to order expunction 
of any remarks made in this House.

Shri Tyagi (Dehra Dun): On a point 
of Order, Sir. M ay I submit . . .
(Interruptions).

Shri Nath Pai: There cannot be a
Point of Order on a Point of Order.

(Shri Hari Vishmu Kamath: This
should be disposed of first.

Shri Nath Pai: A  senior Member^
like Mr. Tyagi is supposed to know 
that there cannot be a Point of Order 
on a Point otf Order. The earlier 
Point of Order must be disposed 6*i' 
first.

Shri Tyagi: Mine is different.

Shri Nath Pai: There cannot be tw o 
Points of Order at the same time.

Shri Hari Vishnu Kamath: There
cannot be two at the same time.

You must dispose of my Point of 
Order first. Then take up his Point 
of Order. (Interruption).

Mr. Deputy Speaker: Order, order.
Hon. Members should not get excited. 
Is it about the same point?

Shr-i Tyagi: No, Sir. There is 
another point.

Mr. Deputy Speaker: Then we w ill
deal with it a littla later. (In ter
ruption).

Shri Tyagi: When a motion ha#
been allowed, can there be any com
ments on the merits of that motion 
and can those comments form part 
of the proceedings when it is not al
lowed? This is my Point of Order.
(Interruptions). f

Mr. Deputy Speaker: Mr. Kamath,
I did not disallow it because it is 
indecent or undignified.

Shri Hari Vishnu Kamath: Which 
remarks? You say, “these rem arks” .
Is it the whole, entire discussion or 
what?

Mr. Deputy Speaker: I did not dis
allow those remarks about the disal
lowance of the adjournment motion on 
the ground that they w ere indecent 
of undignified. But Members
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cannot take opportunites like this to 
discuss a matter which has been dis
allowed. Speaker’s ruling cannot be 
disobeyed. It cannot be discussed like 
this. There is a procedure laid down 
lor every matter that can be dis
cussed here. I am reading this to you:

“Rule 380 refers to what a 
Member says when he is legiti
mately called upon to speak and 
when he has an opportunity to 
speak with the permission of the 
Chair. If, however, a Member 
without being called upon to 
speak continues speaking in spite 
of the Chair asking him to desist 
from it, the Chair may by virtue 
of its inherent power declare that 
speech of the Member will not 
form part of the record and it be 
expunged.”

I mean, this is a well-established 
practice and I am sticking to that 
practice. (Interruptions).

Shri Hari Vishnu Kamath: On a
Point or Order again. This should be 
clarified. If I heard you right.. ..

Mr. Deputy-Speaker: It is
clear.

quite

Shri Hari Vishnu Kamath: You say, 
“these remarks”.

Mr. Deputy-Speaker: These rem arks 
about the motion which lias been 
disallow ed.

Shri Hari Vishnu Kamath: Whose 
remarks? There were many Mem
bers who participated in it.

Shri Nath Pal: Which remarks? 
Whose remarks? (Interruptions).

Shri Tyagi: Nothing on the mertis 
of the motion.

Mr. Deputy-Speaker: I will see the 
records and whatever has been said 
about the adjournment motion which 
has been disallowed will not form part 
of the record.

Shri Nath Pai: May I one thing? 
I was in possession of the floor. Ifou

called me by name. Can it be ex
punged? The rule only refers to a 
person who persists in speaking when 
he is not in possession of the floor. 
Many of us were in possession of the 
floor. You called us.

Mr. Deputy-Speaker: 1 told Mr. 
Yadav that I have disallowed the 
motion and that it could not be dis
cussed here. Still, the discusion has 
gone on. All those remarks should 
not be ton the record. (Interrup
tions).

Shri H. N. Mukerjee: Sir, it very 
often happens that you are making 
certain statements when the Member 
concerned has not finished his obser
vations. I say with great respect that 
We try to complete our observations 
for whatever they are worth— they 
may be worthless. We have an in
herent right to have whatever we say 
recorded here. (Interruption). You 
are capable enought to look after 
yourself without any assistance. Now 
Sir, I do feel that on occasions like 
this, when excitement, for good rea- 
Ŝ n.,°r * ad reason, has been generated 

j  House, Members have the right 
and the responsibility of expressing 
themselves. Occasionally, they might 
make mistakes. You, Sir, try  to re
gulate the conduct of the Members. 
Certainly, you are doing your best. 

* BUt 1 SUbmit to y0u> Sir- that there are very legitimate occa
sions when the Member concerned 
has to complete his observations and 
sometimes it happens that there is a 
clash between your appearance and 
the Member not being able to finish 
his observations. If you rule now that 
every time the Speaker says that the 
Members should stop the M em ber 
should stop automatically, that is some
thing which goes against the very 
elements of human nature, and that 
would be putting a clump on the pro
ceeding of the House in the wrong 
way.

Mr. Deputy-Speaker: Shri H. N
Mukerjee is an experienced parlia
mentarian. If a Member gets up anc 
begins to speak on a matter on which* 
h» ought not to speak, then, if th«
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C h air calls upon him to stfop, he 
mu^t stop, and if he goes on without 

,jt^e perm ission of the Chair to speak 
on a m atter on w hich  he cannot 
speak, those rem arks should be e x 
punged. A nd thai is the ruling tof the 
Chair.

P A P E R S  L A ID  ON THX T A B U i

R u b b e r  ( A m d t o m e n t ) R u l e r , 
C o ir  I n d u s t r y  ( A m e n d m e n t ) R u l e s , 
J u t *  T s x t t l i  ( C o n t r o l ) A m e n d m e n t

AND

A n n u a l  A d m i n i s t r a t i o n  R e p o r t  o f  
T e a  B o a r d

'The Mimlster of International Trado 
(Shri Manubhai Shah): I beg to lay
on the T able—

(i) a copy each of the follow ing 
papers: —

(a! The Rubber (Am endm ent) 
Rules, 1963 published in N oti
fication No. G SR. 774, dated 
the 4th M ay, 1963, under sub
section (3) of section 25 t)f 
the Rubber Act, 1947. [Placed  
tn Library. See  No. LT-1399 
63]

(b) The Coir Industry (A m end
ment) Rules, 1963 published 
in Notification No. GSR. 1088, 
dated the 24th June, 1963 
under sub-section (3) of sec
tion 26 of the Coir Industr^ 
A ct, 1953. [Placed in Library. 
See  No. LT-1400/63.]

(c) The Jute Textiles (Control) 
Am endm ent Order, 1963 pub
lished in Notification No. SO. 
1889 dated the 6th July, 1963, 
under sub-section (6) of 
section 3 of the Essential 
Com m odities Act, 1955. [Plxic- 
ced in Library. See  No. L T - 
1401/63.]

(d) Annual Adm inistration R e
port of the Tea Board fo r  the 
year 1962-63. [Placed in  
Library. See No. LT-1402/63.]

N o t i f i c a t i o n s  . u n d e r  I n d u s t r ie s  
( D e v e l o p m e n t  a n d  R e g u l a t i o n  ) 

A c t , 1951

Shri M anubhai Shah: I beg to lay on
the Table a copy each of the fo llo w 
ing Notifications issued under sectJO* 
15 of the Industries (D evelopm ent and 
R egulation) A ct, 1931:—

(a) S .O .N o . 1605 dated the 17th 
June, 1963.

(b) S.O. No 2047 dated the 18th 
July, I960.

[Placed in  Library JSee No. LT-1403/ 
631.

TTo T R  ) :

"dTT̂ ZTCT in r  IT̂ T «FT

K 1

: STFT f z  TIT? I

jp* TTRTfhr 3TR

<3̂ 1̂  f  rft ^  ^ I I ITHHW

51|^P4| 3T̂ T ~3ZJ Tft |

sftr w r  w ft  *tt

? W R  vS t

^  ^  w r f  s r m t  ?ft w  7 jfri ^
% t t p p t  pKt 1

Mr. Deputy Speaker: We are cn some 
other point now.

o^^zrr r̂r ffr w  |  i

t  ^ ^  ? m t  ¥̂ w j  % f r  $ 1

¥To TPF ^  *rt

~3ZT ^ % SfTT farfrT

. \  I

^qTCtRT K^UH : ?TTTT, ?TTiT |

¥ io  Tm  rrtf^rm . sttct 

,ripr t f f a *  I
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Mr Deputy-Speaker: There cannot 
fre a point of order in a vacuum. We 
are on some other business.

vm  UTOr :

^  >̂T siol^l w r  ^

^  w r  flft ^  i f^TT ^

T̂ FiRT *T ^  vdfad
* ^cTT ^ I W  cPĈ  T̂*T

v * r ^ m r  ?

*TPT 3ta> ^  A  

 ̂ ^ T̂TP? I 3ft

^T ST̂ T >J5PTT ^T T^T ̂  dTtT STTT »̂l I 

^  0  5®R^T tT̂ T 5T̂ T ^ I 

^  $  ^ T  ^ f t  STTT f^TT

VTO CPT VH^T rftf^TT : $  rt«i*i 

f̂Vai<% % 9T ^ 5  *f^ «n̂ HH T̂T̂ TT I 

*  'ifl % <lCR> *TT «Vim WT̂ TT |T I 

m ft u n  ^ w  strttv

fT t o t  ^ Stfo* $  *i n  $
£̂ <5*1 t*<^l T̂̂ cTT̂  fV  ^  W\X f ^ t T R

v t  ^ v t r  . . . .

Mr. Dcgmty Speaker: I am very
m rry. Dr. Ram Manohar Lohia may 
please sit down. I have told the hon. 
Member already that I have disallow* 
4ft that adjournment motion. He can 
c f̂oie and discuss with me later in 
m y  Chamber, and if there is anything 
to reconsider, I shall reconsider i t

• A e dtnnot raise that question here 
maw orer and over again. The hon. 
Member may please sit dawn -and 
tSUm  Che House to go on with its 
iBtslness.

Wr* tt* miflrT tflflfonr : *

# w w  % s * *  % $  »r̂ t wtar j

r i f v  t o  *  *rft% <rc w ta  t$r |  «r* *

1

fft  v A H T I W  : Ŵ T?FW $  W

* r  i f r t n  ^  p i r  1 

^  1T5 *T*ft ^Tf^r | ^ tt

&’Wr i *  ww jpr ^
T O  wwr t

IT ^HTT

WT I

7<nawT : w rtr, * n ir  i

^Tf m  M\*< ^  I  I WT

«rr^ 1

^5Tlt : ^  w|T«Z’ T̂Hb m i x

^TT WT H*T?T ^ 1  i i

vFTi ^rrtr ?rft ^ w r

f̂ n r  ^ w r  d

t  '

Mr. Deputy-Speaker: The hon.
Member must sit down now. There 
cannot be a point of order in a vacu- 
«m.

•ft WFTft : sTTTWT̂ T

^  **Ttz «TTO tr ^ n ^ R R  < . . . .

Mr. Deputy-Speaker: I am very
•orry. If the hon. Member does not 
sit down, then I shall have to take 
seriou3 notice of it.

Shrimati Rena Chakravartty: W ill 
you  not please hear the point of 
order?

Mr. Deputy-Speaker: How can there 
be a point of order in a vacuum?

Shri Ranga (Chittoor); If there 
cannot be a point t»f order in a 
vacuum, you may hear the point of 
order and then you may dismiss it.

PAPERS LAID ON THE TABLE— 
eontd.

NOTEnCATIOH UHD8B COUPANISS ACT

AioDfuaurTa 10 CffirTSU Szlk Boao» 
Ruusi

RaPOKTS 09 InnXAa PBODUCnVXTY T»AMS
Thfc M tetter «T M tts t ir  (Shri 

Vaaango): I beg to lay on the Table—

(i) % copy tfaeh of the following  
Notifications under sub-section (•> of
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[Shri Kanungo.]

section 13 of the Central Silk Board 
Act, 1948, m aking certain further 
amendment to the Central Silk Board 
Rules, 1955:—

(a) GSR. No. 800, dated the 11th 
May, 1963.

(to) GSR. No. 1029, dated the 
22nd June, 1963.

[Placed in Library. See No. LT- 
1404/63.]

(ii) a copy each ’of the following 
papers:

(a) Notification No. GSR, 978, 
dated the 8th June, 1963 under 
suto-section (3) of section 
620A of the Companies Act, 
1956. [Placed in Library. See 
No. L T - 1405/63.]

<b) Report of Indian Productivity 
Team on Cement Industry in 
France, U SA  and Britain. 
[Placed in Library. See No. 

LT-1406/63.]

(c) Report of Indian Productivity 
Team on Machine Building 
Industry in U SSR  and 
Czechoslovakia. [Placed in 
Library. See No. LT-1407/63.]

<d) Report of Indian Productivity 
Team on Q uality Control in 
Japan, U SA  and Britain. 
[Placed in Library. See No. 
L T - 1408/63 ]

<e) Repiort of Indian Productivity 
Team on Personnel M anage
ment in Japan, U SA  and B ri
tain [P laces in Library. See 
Library. See No. LT-1409|63.]

<f) Report of Indian Productivity 
Team on Industrial M ainte
nance in W est Germany, 
[Placed in Library. See No. 
1410|63.]

<g) Report of Indian Productivi
ty Team on Automobile A n 
cillary Industry, in U S A  . and 
West Germany. [Placed in 

'L ibrary, See No. LT-1411/63.]

(h) Report of Indian Productivi
ty  Team on M achine-tool In
dustry in West Germany, U SA  
and Japan. [Placed in Lib
rary. See No. LT-1412/63.]

: STFT T7 r̂ W Z  ^TTST,-
ST ......

i

Mr. Deputy-Speaker: A  point of 
order can arise only if  there is some 
business before the House. When 
papers are being laid on the Table, * 
there cannot be a point of order.

Shri H. N. Mukerjee: Could you
not have the patience to listen to the 
point of order? A  M ember is pre
sumably intelligent to know what he 
is saying?

Mr. Deputy-Speaker: How can
there be a point of order in a vacu
um?

Shri H. N. Mukerjee: Could you
not listen to (him?

Mr. Deputy-Speaker: Is it connect
ed w ith  the laying of papers? You 
are an experienced parliamentarian.

Shri H. N. Mukerjee: Is it not more 
in conformity w ith propriety that 
before you disallow it, you listen to 
the point of'Drder?

Mr. Deputy-Speaker: I can listen to 
any number of points of order pro
vided they are relevant.  ̂ .

Shn  H. N. Mukerjee: A  M em ber is 
elected by the people, for good reaSo* 
or bad reason. He should be listened 
to when he wants to raise a ppint of 
order.

Mr. Deputy-Speaker: I am sorry*

Shri S. M. Banerjee: You= should 
at least listen to him.

N o t if ic a t i o n s  u n d e r  E s s e n t i a l  Com- 
m o d it t e s  A c t  ; ■

Th« Deputy Minister in the Minis
try of Food and Agriculture (Sltri A.
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M. Thom as): I beg to lay on the
Table a copy each of the follow ing 
Notifications under sub-section (6) of 
section 3 of the Essential Commodities 
Act, 1955:

(i) The Rice (Madhya Pradesh) 
Price Control (Second Am endm ent) 
Order, 1963, published in Notifica
tion No. G SR  857 dated the 18th

* Jrfay, 1963;

(ii) The Rice (Punjab) Price 
Control (Third Amendment) Order,

-■ *1963, published in Notification No. 
G S R  853 dated the 18th May, 1963;

(iii) G SR  No. 1234 dated the 18th
July 1963; -

(iv) G SR  No. 1252 dated the 27th 
July 1963 containing Corrigendum 
to Notification No. GSR 374 dated 
the 17t!h March, 1962;

(v) The Roller Mills W heat Pro
ducts (Price Control) Amendment 
Order, 1963, published in Notifica
tion No. G SR  1281 dated -the 3rd 
August 1963;

(vi) The Delhi Roller Flour Mills 
W heat Products (Price Control) 
Second Amendment Order, 1963, 
published in Notification No. GSR 
1282 dated the 3rd August 1963.

[Placed in Library, See No. LT-1413! 
63.] . ‘

< ZTR̂ r :

w r  ^  ^

fam  £ 1 q̂ r ^

$ 1 crrf? ^  wr^ |  far

v r f  ^  qro ^rrf fa^rr

Shri U. M. Triredi (Mandsaur): 
M ay I  say that there is too milch 
nois# in the House' and th o se 'w h o  
want to listen to something ir e  not 
able to listen? , .

Mr. Deputy-Speaker: Unless ail 
Members co-operate, we eannot carry
on. - ■ * - • ;

Shri U. M. Triredi: It is not «ur
fault that a trouble is going on. You 
should bring some order in the House 
before the w ork proceeds. We are 
very much handicapped by this.
Either this w ay or that way, there 
must be some via media found so  that 
we may be able to hear what is going 
on.

Mr. Deputy-Speaker: I am request
ing every hon. Member to keep order 
in the House.

^T<¥TWT, *TT . • . .

Mr. Deputy-Speaker: Shri A. U.
Thomas.

Shri A. M. Thomas: I have already
laid the papers on the Table.

Shri S. M. Baaerjee: I have not
heard it.

Mr. Deputy-Speaker: Shrimati
Chandrasekhar.

Shri Bagri: On a point of order.

R e p o r t  o f  t h e  C oM M issiont f o r  
S c h e d u le d  C a s t q s  a n d  S c h b d u lm ) 

T r ib e s

The Deputy Minister im the 
try of Home Affairs (Shrimati Chaji- 
draaekhar): I beg to lay cm the
Table a copy of Report (Parts I and 
II) of the Commissioner for Schedul
ed Castes £ncT Scheduled Tribes for 
the year 1961-62, under article 338(2) 
of the ’ Constitution. [Placed in 
Library. See No. LT-14I4/6&].

Mr. Deputy-Speaker: What is his
point of order?

: *TR- T̂TT>

W R R ,  WZ \ .
■ • ‘ ; >  : ■' • • 

^ p a w r «rnr ^ rr

|  1 ,

. «F̂ TT •

3ft T̂?T ^  ^  §  ffpp^TT’ft
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"Ft ^ (m ^

| , * t #% f t  f^rr |  ?

^ n « w  : #  t o  ^ r t t  f  1

Shri P. R Patel: I am sorry 1 wa* 
•«t.

Mr. Deputy-Speaker: I am sorry.
You are too late.

The hon. Prime Minister

¥To TTO *Rt$7 Htf̂ TT : W^TST

^TT^F 5RFTT ^  £ I

^  ^|Q5H g f a  5 ^ R  ihft 3̂ft 5[3 . . .

<ft f a *  

WR I

WT« THT *TTtfT ^ftT^rr : # W T ft 

IW W  3R  c!T %

^RTT  ̂ f t  cR" cT̂  3T3TFT

<*ft *♦*)£ sftr *T f^TT |

%TT %  tffc^TRT % STTR- TC

^  w tr 5̂T ^ t ^rnr ^ tt

’ n f^ f *ftr ?nft 5ft h^ktt q ^fsr

^  t t  f t  1 snft tit

*r*rt wtafir % ^  '3^T T̂T f  

V T O fr ^ fh r  *r f*r *T $ r tft

%  SR ÎW . . . .

8Krt t t & w t t i t t i  Ray (Deorai): 
What ig t^e pbint of order?

Mt, D& tttj-8pa&ur: Len+a It to 
ite.

A x i Shee R in ib :  You hav*
•ailed npon the Primte Miniver. t%en 
Why it  the **»• Member speaking in 
flte Hbtfse?

IT® TW W tfjpi : vfaW iW

% 9 « r r f

*fr m  ^  * <*re

^rrrarw : *btpt tt^ t

*IT5T ^*f ^ I

tTo VR  i f ^ T  <=ftff*TT : t  **?&

srrs m ir  t ?: f t  Tfr f  i *Tf f a w

W  *Tft *TRT Wrff ,̂ W)f^

Tpfr st̂ hft * t  % *nm  f  s r  <rr 

fT^H ^TR- T̂fT ft "̂ frm T̂cTT  ̂ 1 

f^n'5TT^T^ f a  vrf̂ VaTRT % WfnH TT 

W'̂ T ^ 'JH F̂t ̂  T̂RT I f̂" vi  ̂ ViHl WTfo» 

f  f a  qfa^TRT % R- q r  t4Y  

ft f̂t ^T*FK % f^T fV^jV 

% f̂ RT f̂t 'jR  fR - ^ T R t  <̂ ldt

irtii  ^ f t  ^Rft r̂ i m  

tit 1h j v $ w 6 % . . . .

Mr. Depaty-Speaker: He cannot
make a speech here.

¥To TTR wt^pn : ^  ^

TfT o i ^ n r  ^  ^ fa  TOrf

H i t  % r r n r  ^ ^  ^ar |  f a  

•cW ^  4*l̂ i *ii ^t ^Tcfrt t̂nr^Y

|  t f  ^^tr^r f a  t o r

«MV-tNV t  f a  ^  m

fKK ^ 5  5  f a  I *  *  m  1ft*

Hjfa r̂ ^  r̂r . . .

^ qfffnr M^4M : HTT VTW  ^

I  •

« ? •  tw r ^ f jr m  : t

 ̂ T|T f  amWT % I

A M W i  l a M  M * t  (K um ooH : 
B e ahouM. not be ntidred to make
•  .<pe<»h 'm m .

Skri B W m afttk  Ray : It is it
aot a poi2»t of order.

‘Wm m im  l o f c t  « > r: »  ^  * e t  *
paint of order. '
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Mr. Deputy-Speaker: He can only 
state his point of order. He cannot 
m ake a speech. He has already 
tak en  five minutes.

tto rm- : #  stctft

& f  3  I f c

?TRT sFtf ^TPT t  I ?FTT 3VT 

-«iT^ f  fpT 5T5#  cTO *T f e f t  3TRT

I *{lH ^4 'jfPT I 

TTo TUT *T*Tt̂ T ^  cT̂>

^pt ^rnr f̂tf^nr i c^r f*Hd 3r ?n»ft 

^ld ^  T̂T  ̂ t

Mr. Deputy-Speaker: You do not
w an t him to make a statement; he 
should lay the Statem ent on the 
liab le .

TTO TTH rflf^TT : #  ^Ppfd

% TIT t  I

Shri Paiiwal (Hindaun): You have 
already ruled that it is not a point of 
order.

Mr. Deputy-Speaker: He cannot go 
on  m aking a  speech like this.

STo TFT H^STl : #  *^7 farfd

^  5TTT T̂T ^  3dl ĉTT f  I SHTR-

^ t r  % f^ n ^ T fr ?fte %

* r t r f^ r  fa^ arrct ^ ^ i mi

f  1 ^  M % f^TT STOPT *T t̂ ^T

. . . .
‘v

Mr. Deputy-Speaker: There is no 
point o f order. It is to help the 
House during the discussion of the 
no-confidence Motion that this state
m ent is being made. He had given 
the assurance that Ihe is going to make 
a  statement. It is the desire o f the 
H ouse that he should make the state
m ent.

Th ere is ho point of order.

T h e  hon. Prime Minister.

31 o TFf sftffpTT : STT? %

t o  ^ m  ^ r f  srar

|ft*TT I t  ^  «TT<T f c « M I  "^TrcTT

t  I

Shri Baffri: On a point of order.

I T ^ T  : STPT # 3  S T R  I

^To Tm  : ircr ?rf

n̂f^RT . . . .

Mr. Deputy-Speaker: I am sorry. 
Please resume your seat. Your lea
der has raised tihe question and I 
have given my ruling.

sft q^lsl : *|fo«i ?T̂ t

f[t ^FkTT WRR- ^

^n>al ^  «Tld 5TTf> T H f r r f c ^  
eft % ^ T P T  'Hi I ^  I

CHINESE TROOP CO N CEN TR A
TIO N S A LO N G  THE INDIA-CH INA 

BORDER

The Prime Minister, Minister of Ex
ternal Affairs and Minister of Atomic 
Energy (Shri Jawaharlal Nehru):
Since I placed White Paper No. VIII, 
containing notes, memoranda and 
letters exchanged between the G ov
ernments of India and the People’s 
Republic of China, on 23rd January, 
1963, further exchange of a large num
ber of communications has taken 
place. I am placing on the Table of 
the House W hite Paper No. IX  con
taining notes, memoranda and letters 
exchanged between the Governments 
of India and China between January 
and July, 1963. [Placed in Library. See 
No. LT-1415/63.] *

When I last spoke on the subject of 
the India-China c’onflict on 7th May,
I placed copies of the Government of 
India’s note of 3rd April, in which 
w e had suggested a series of cons
tructive steps to be taken for the 
settlement of the Sino-Indian border 
differences, and of my letter to Prime 
Minister Chou En-lai dated 1st May,.

(S A K A ) Chinese Troop Con- 678
centrations along the

India-China Border
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[Shri Jaw aharlal Nehru.]

w hich reviewed the events of the last 
few  months since the Chinese massive 
attack and reiterated our desire for 
a peaceful settlement of our differen
ces with China and referred to the 
constructive suggestions we had made. 
There has been no response to these 
communications from  the G overn
ment of the People’s Republic of 
China so far.

A part from the fact that there has 
been no response from China to the 
constructive suggestions that we had 
made for peaceful settlement of the 
differences, some alarm ing develop
ments have since taken place 
along the India-China border 
areas which have been causing us 
concern. The House w ill remember 
the hostile and negative attitude 
adopted by the Chinese Government 
to the Colombo Conference proposals. 
The Chinese, in total disregard of the 
Colombo proposals, proceeded to im
plem ent their so-called declaration of 
unilateral cease-fire and withdraw al 
and proceeded to set up 26 civilian 
posts in the dem ilitarised zone in the 
three sectors ostensibly “for normal 
movement of border inhabitants, pre
vention of the activities of saboteurs 
and maintenance of public order along 
the border” . Seven of these so-called 
civilian posts were set up unilaterally 
in the demilitarised zone in* the 
W estern sector in violation of the 
Colombo proposals which laid down 
that there should be civil posts of 
both sides in this demilitarised zone. 
In the demilitarised Zone in the Eas
tern sector, in M uch there were to 
be 16 civilian posts according to the 
Chinese unilateral declaration, there 
are today as many as 52 combined 
m ilitary and civil posts and even the 
pretence of the posts being civilian in 
character has been given up. There 
is, apart from these posts, consider
able patrolling and probing activity 
along the borders, particularly in the 
Eastern Sector.

For our part, the Government of 
India have not only scrupulously ob

served the Colombo proposals but also  
refrained from impeding in any way  
the declaration of unilateral cease-fire 
and withdraw als made by China. 
We had hoped that the frien dly ad
vice of the Colombo countries would 
exercise a moderating influence 
and the Chinese w ill accept thjp 
Colombo proposals. We expected that 
they w ill, in any case, adhere to their 
unilateral declaration. This hope has 
been belied as the Chinese have 
acted, not only in violation of the  
Colombo Proposals but in violation 
even of their unilateral declaration by  
establishing a large number of m ilitary 
posts in the dem ilitarised zone and 
resorted to ’offensive patrolling and 
probing in the border areas,

This is n°t all. They have inducted 
fresh troops into Tibet and augmen
ted the strength of their forces along 
the border. The strength of the 
Chinese forces al’ong our borders today 
is larger than what it was at the tim e 
of the unprovoked massive attacks in  
October 1962. Apart from this aug
mentation of Chinese forces, a further 
development has been the forw ard 
movement of these troops to camps 
and strong points nearer the Indian 
border than t h e y  w ere last October. 
There has been, during the last fe w  
months, considerable activity by w ay  
of construction of barracks, gun em
placements, storage dumps and air
fields near the Indian border. There 
has also been great activity in the 
construction of roads, laying of under
ground telephone lines and . construc
tion of inter-connecting sub-terrr': 
nean trenches along these border 
areas. Chinese land and air intru
sions into Indian areas an  ̂ Indian 
air space have also increased con
siderably, particularly during the last 
few months.

A ll these activities make it clear 
that the augmented Chinese forces are 
consolidating their position im me
diately to the north t>f the Indian 
border w ith a view  to m aintaining &

16, 1963 Troop Concentra- 68o
tions along the

India-China Border
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state of permanent tension in those 
areas. They might even be contemp
lating using these forward bases that 
they have consolidated for another 
thrust into India.

It is difficult to gauge Chinese in
tentions. That they are not exactly 
friendly is, however, clear. We un
derstand that on 17th July the 
Chinese Government presented a 
memorandum to the Heads of Missions 
t>f the Colombo Conference countries 
in Peking citing the so-called m ilitary 
provocations by India. It m ay be 
that, consistently with their past 
practice, this m ight be a move to 
justify their renewed aggression 
against India ’on the specious ground 
of “counter-attacking in self-defence” . 
We have brought these developments 
of Chinese aggressive activity along 
our border to the notice of the G ov
ernments 'of the Colombo Conference 
countries.

The militant and aggressive attitude 
of China has been much in evidence 
in recent months not only vis-a-vis 
India-China relations but in the w ider 
field of international relations includ
ing their attitude to the recent partial 
Test Ban Treaty which has been 
acclaimed by almost all countries and 
people of the world as a significant 
first step towards a relaxation of in
ternational tensions and a promising 
inove towards purposeful measures of 
world peace and disarmament.

We hope wiser counsels w ill pre
vail and China w ill revert to the 
paths of peace. We want a peaceful 
settlement of our border differences 
with China and w e have r e p e a te d ly  

made constructive suggestions regard
ing the series of practical steps to be 
taken to this end. The Chinese au
thorities, however, have not only not 
responded to these constructive sug
gestions but intensified their aggressive 
preparations along our borders. In 
the context of unprovoked massive 
Chinese lacks to which we were 
subjected last October-November, we
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have to take note of these aggressive 
developments, face the facts of the 
situation and calm ly and resolutely 
intensity our defensive preparations 
to resist any further threat to our 
territorial integrity.

Shri Hari Vishnu Kamath (Hos- 
hangabad): On a point of clarifica
tion. Is the Prime M inister in a posi
tion to categorically assure the House 
that his Government and armed forces 
are today better prepared than they 
were last autumn to meet the mount
ing Chinese threat which may any 
time deteriorate into a massive in
vasion?

An Hon. Member: O f course, they
are.

Shri Nath Pai (Rajapur): M ay I 
»sk this as a supplementary to it? He 
said w e should be prepared to meet 
any further thrust. Does it mean that 
the Government of India is not con
templating any steps, apart from  the 
Colombo proposals, to procure the 
vacation of the territory occupied by 
the enemy?

Shri Hem Barua: M ay I put a
question?

Mr. Deputy-Speaker: How many
persons?

Shri Hem Barua: My name is also 
there.

Mr. Deputy-Speaker: Yes, he may
put his question.

Shri Hem Barua: From the state
ment just made by the Prime Minis
ter, it is evident that the Chinese 
intentions are very m ilitant and 
aggressive, and they have created 
about 52 combined m ilitary and civil 
posts in the eastern sector. I am 
perturbed about one thing only, and 
I want a clarification from the Prime



[Shri Hem Barua.]

Minister. Last time w e had our m ili
tary posts in N E FA  and yet unfortu
nately w e suffered reverses. This 
time, as far as m y information goes, 
w e  do not have any m ilitary posts in 
NEFA; except that w e have extended 
our civil control over N E F A  N E F A  is 
almost a no man’s land.

Mr. Deputy-Speaker: Please put the 
question.

Shri Hem Barua: Because w e do 
not have any m ilitary posts in NEFA,
I w ant to know  from  the Prim e Minis
ter how he proposes to defend NEFA 
and Assam, the w hole eastern sector.

Shri Jawaharlal Nehru: I am not
in a position to talk  about where 
m ilitary forces should be kept. That 
Is for the defence advisers and army 
people to decide as to w hat is most 
desirable and what is likely  to bear 
the greatest results. Obviously, we 
are going to defend Assam  and NEFA.

One thing more m ay I say? I have 
said that I am placing W hite Paper 
No. IX. In addition to that, I am 
placing on the Table copies of P re
m ier Chou E n-lai’s letter of 2nd 
August, 1963 and m y reply thereto 
dated 14th August.

Shri Hari Vishnu Kamath: He has
not answered the question whether 
his Government and armed forces 
are better prepared than last year.

Shri Nath Pai: He referred only
to the further thrust. W hat about the 
existing occupation? W hat does he 
propose to do about it?

Shri Jawaharlal Nehru: I have not
quite understood.

Shri Hari Vishnu Kamath: The
question is w hether the Prim e Minis
ter is in a position to categorically 
assure the House that his Government 
as w ell as the armed forces are today
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better prepared than they w ere 
last year to m eet the mounting 
Chinese threat which m ay any time 
erupt into a m assive invasion as he
himself said.

Shri Jawaharlal Nehru: I think so, 
definitely. (Interruption). 1 .*

Shri Hem Barua: M y question has 
not been answered. It w as a perti
nent question. Is the Prim e Minister 
prepared to give the reply? He has 
not given any categorical assurance in 
that respect. It was the Prim e M inis
ter who revealed on the floor of this 
House that not to send troops to 
N EFA was a m ilitary decision and a 
political decision also. I wanted to 
know  w hether w e are prepared to 
defend N E FA  and what measures 
have w e taken in that respect. (In
terruption) .

Shri Surendranath Dwivedy: I have 
to m ake another submission, about a 
different m atter altogether. I have 
w ritten to the Speaker and to the 
Prim e M inister also to see that the 
report of the enquiry made by Justice 
Das is placed on the Table of the 
House. W e are discussing the no
confidence motion on the 19th. Only 
17th remains as a w orking day before 
that. I hope the Prim e M inister w ill 
place the report here tomorrow. The 
Speaker had sent me word that the 
Prim e Minister, after m aking some 
other statements, w ill place that 
report.

Mr. Deputy-Speaker: It is for tlie
Government to decide.

Shri Surendranath Dwivedy: It is
for the Government to decide, but we 
must know w hether they are doing it 
tomorrow or any other day. We 
would like to have it before the no
confidence motion is discussed in this 
House. Let us know whether he is 
placing it on the Table tomorrow.

Shri Ranga: It is for you to advise 
or direct the Government.
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Mr. Deputy-Speaker: I cannot force 
the Government.

Shri Ranga: Either advice or d irec
tion can be given by the Speaker. It 
is a very  important matter, and prior 
notice has already been given by m y 
hon. friend. Surely w e would expect 

.the Governm ent to be prepared to 
place the report on the Table of the 
House in order to enable the House 
to have a discussion on that motion.

* Shri Surendranath Dwivedy: I
wanted to m ake a reference to it on 
the first day, but the Speaker pro
mised me that he had sent word to 
the Prim e M inister about it. So, what 
is the reply of the Prim e Minister? I 
want to know w hether he is going to 
place it tomorrow.

Mr. Deputy-Speaker: It is for them
to decide.

Shri Surendranath Dwivedy: The
Speaker had considered it and it was 
the Speaker’s assurance that he would 
w rite to the Prim e M inister about it.

Shri Hem Barua: The report must 
be placed on the Table of the House.

Shri Jawaharlal Nehru: I propose,
Sir, to m ake a statement about the 
matter referred to by  the hon. Mem
ber, that is, the report of Justice 
Das. But, as I have stated previously,
I am  not able to place the report on 
tlie Table of the House. I have con
sulted again the Chief Justice of 
India and Justice Das and they are 
unable to agree to m y placing it; or 
e}*e, they said I could place bits of it, 
taking off the most important part of 
it. That, I think, is most undesirable 
— to leave out all the vital parts. 
Therefore, I am not going to place it, 
and I have said that in the last session 
too. But I am going to m ake a state
ment on this question tomorrow.

Shri Nath Pai: It is a very impor
tant question.

Shri H. N. Mnkerjee: It raises a 
very important question of principle.
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On the last occasion, when the Prime 
Minister said that he was not going to 
place the report of the judge concern
ed on the Table of the House, it was 
our feeling— and w e gave expression 
to it at that time— that if  a m atter is 
mentioned in Parliam ent and an en
quiry is made in pursuance of the 
announcement by the Prim e Minister 
in Parliament, it is part of the privi- 
lage of Parliament, the right of 
Parliament, the prerogative of Parlia
ment, to have complete copy of the 
report presented. This is a m atter of 
concern to Parliament. It is purely a 
technical matter. I feel also that it is 
unfair to Parliament and unfair to 
the M inister concerned that the report 
is being withheld. I have a definite 
feeling that the Minister was pursued 
by certain elements, particularly the
oil companies, who do all kinds of 
things— bribery, murder, subversion 
of Governments in different countries. 
It is their way, and that is w hy he 
was hounded, and perhaps for a 
technical default he has been pushed 
out, w hile other Ministers are going 
on in this M inistry who have done 
very  much worse things. (Interrup
tion). It is only fair to the M inister 
concerned and it is fair to Parliam ent 
that w hatever enquiry is made by the 
judge is placed on the Table. A s the 
Prime M inister said, the judges only 
permit something to be placed here. 
The judges do not have the final say 
in the matter. Parliam ent is supreme. 
The Prim e M inister is answerable to 
Parliament. Therefore, the Prime 
Minister is under an obligation, moral 
as w ell as constitutional, to place this 
matter entirely, in fairness to the 
Minister and in fairness to Parliament, 
before the House. (Interruption).

Shri Jawaharlal Nehru: I beg to
disagree w ith the arguments of Shri 
H. N. Mukerjee.

Shri Hem Barua: I want to refer
to ..........

Mr. Deputy-Speaker: About the
same matter?
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Shri Hem Barua: Yes; it is of vital 
concern, and w e are v itally  concerned. 
There is a large group of people who 
are corrupt in this country, and also 
a M inister has indulged in corrupt 
practices. Therefore, w e should have 
the entire report before us in order 
that w e m ay get a correct picture 
about that man.

Mr. Deputy-Speaker: It is for the
Governm ent to place or not to place 
the report on the Table. The hon. 
Members m ay make comments as they 
like when the discussion comes up.

Shri Hem Barua: It is doing injus
tice.

Shri Ranga: The House was told that 
an enquiry w as instituted into the 
N EFA affair, the m anner in which 
things w ere conducted or misconduct
ed there. The Defence M inister in
formed us that the report had been 
submitted by Gen. Henderson-Brooks, 
and the Governm ent have been consi
dering it for sometime. W e were 
hoping that w e might be able to raise 
it also in the House as soon as possi
ble. I hope the Prim e M inister would 
be able to accede to our request. We 
w ere hoping that this report would 
be placed on the Table of the House 
before Monday, or at least on Mon
day, so that the discussion can be con
ducted and the no-confidence motion 
in regard to these matters be conduct
ed with full knowledge of that report.

Shri Surendranath Dwivedy: About 
this report, I think before the Prime 
Minister says something, already there 
is . . .

Mr. Deputy-Speaker: Do not m ake
another speech.

Shri Surendranath Dwivedy: I am
not making another speech. I am only 
reminding you of what has been said 
in this House about the report of 
Justice Das. The Prime Minister had 
promised to give the conclusions of 
the report, but now there is a demand 
that the entire report should be placed. 
I think it is fair that the entire report

is placed on the Table. Mere con
clusions w ill not satisfy the House.

Mr. Deputy-Speaker: The hon.
M ember m ay make comments, but it 
is for the Governm ent to take a 
decision.

Shri Ranga: We ask for guidance'* 
from you but you call us to order.

Mr. Deputy-Speaker: I cannot force 
the Government. You have madte 
your arguments. The Prim e Minister 
said that he w ill be making a state
ment.

«rt T n

% M T  jjT 1%  srar̂ T

^T*ft

ST TOcTT sftr % forr

TijpTT I f o r f t  T ff

% c r̂r *TT*TTT (TCTTTT

f t  ^  eft |  *TPT *ft %  cPT?TT ?T 

fft 3FTT STfclM *T t̂ sft 3-MM qf?t

f̂ TT tar tara- q r

r̂r r̂ssrr sft ^  ^fq-

5 TTf%cT rflT q r ^  it |  . %

f^Xr ^TTTT f  *PTT w f t

V *  f  ?

Mr. Deputy-Speaker: Order, order.
That matter is over now.

Shri Ranga: We ask for guidance
from you but you call us to order.

_ \ 
Mr. Deputy-Speaker: I cannot foLrce 

the Government. Y ou  have made
your arguments. The Prime Minister 
said that he w ill be making a state
ment.

«fi Tm  : t  9 ?  STRUTT

T̂T rTT f, tar ^  TRT =F*ffaFT forta-T 

| |  eft SErFT w ft  *ft m  

^ f e n  tar ^  wj sft 

q ^ r q r j m  im m  i

T̂T °Ff!T ?
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fa s^ t m m  ^ r r  |  fa
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flT ’T “Ft TT <M\ 'jfT̂ T I

S T fT ^ T R  : T̂FTTPT
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r ,
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*^ft fTTfE' f^FTT SITES' f[t ffcft ^ I 
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*$rTT ^ I
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^rtT^r.l "3̂ T T9T ^ T̂TTTT %f\<
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w  w -^ R fr
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Shri Jawaharlal Nehru: Professor
Ranga has referred to the enquiry 
that has been taking place in regard 
to the m ilitary op>erations last Octo
ber and November. The enquiry has 
taken place and, I believe, the report 
has been presented to the Chief of 
Staff of the Arm y who has given his 
own summary of it to the Defence 
Minister.

Shri Nath Pai: Only a summary
even to the Defence Minister?

Shri Jawaharlal Nehru: He has
given a summary. The other papers, 
no doubt, are open to the Defence 
Minister also. It is for the Defence 
Minister to answer this. But as far 
as I know h.s mind, and I entirely 
agree with it, he w ill m ake a state
ment about this report. It is quite 
improper he thinks, and I agree with 
him, to place a report of that kind 
before Parliament, to publish it in any 
way or plac it here It is not pro
posed to do so— he w ill make a state
ment about it— because in th e s e  
matters it is not only not desirable 
to publish them but it w ill b e  harm 
ful actually to our m ilitary prepara
tions etc., to publish that report on 
these operations last year.

Shri Nath Pai: The report refers
to a past act and not future prepara
tions. We want to know what went 
wrong and who is responsible for it. 
National security is not involved in 
it, the security of some individuals 
may be involved.

Shri Jawaharlal Nehru: If the hon. 
Member w ill permit me to say that, 
perhaps our army people in the 
Headquarters and in the Defence 
Ministry are sitting in a better posi
tion to judge o? these matters than 
he is (Interruption).

Shri Ranga: Sir, it was in the wake 
of the defeat that w e had sustained 
thorp that this enquiry came to be 
instituted and General Brooks was 
invited to conduct this.
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Mr. Deputy-Speaker: I would re
quest the hon. Member to w ait till 
the Defence M inister m akes the 
statement.

Shri Ranga: M ay I request that 
the Governm ent m ake their state
ment. . . .

Mr. D eputy-Speaker: The Prim e
M inister has told the House that the 
Defence M inister wou;d m ake - the 
statement.

Shri Ranga: I w ould request them 
to m ake the statement if possible to
m orrow; i f  not, at least by Monday.

Shri Jawaharlal Nehru: I do not
think he w ill be ready for a number 
of days to m ake that statement, so far 
as I know, because it is a difficult 
m atter for him to go into the matter, 
consider it and prepare the statement 
from all those papers which are under 
his consideration. I have not seen ail 
the papers yet m yself; I have seen a 
very brief summary of it.

Shri Hari Vishnu Kamath: I sub
mit, Sir, if I m ay say so, with all res
pect to the Prime Minister, that he 
has unfortunately missed one aspect 
of the matter, that is, the No-Confi
dence Motion which w ill come up 
before the House on Monday. In the 
course of fhe debate on that No-Con
fidence Motion this particular matter, 
the national humiliation last year, the 
debacle last year, w ill figure most 
prominently, I am sure. Therefore, 
the House w ill be handicapped, I sub
mil, if  it has not before it the report 
on w h y things w ent wrong, w hy 
everything w ent w rong in N E FA  last 
year. Therefore I submit to the 
Prim e Minister and to his colleague 
the Defence Minister, that even if 
they do not place the fu ll report— I 
hope they do agree to place the full 
report on the Table of the House at 
least as detailed a statement as pos
sible giving the conclusions, the find
ings and also other relevant and cog
nate matters m ay be laid on the Table 
o f the House by tomorrow 12.00 noon
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because on Monday w e are starting 
the debate.

Shri Jawaharlal Nehru: I would
convey the !hon. M em ber’s desire t o  
the Defence Minister. B ut I am alm ost 
sure that he cannot do so by  tomorrow  
or by Monday. He told me previously. 
He refers to the No-Confidence 
Motion that is going to be taken u p 1 
on Monday. This m atter w as decided  
a few  days ago. B ut the other m atter  
about the report and the preparation 
of a statement is a big m atter and it '  
has been under his consideration. I t  
w ill take some time. The House w ill  
surely agree that nothing should b e  
done w hich might affect adversely 
our defence at the present moment 
(Interruptions).

Shri Nath Pai: We are interested
in strengthening the defence ( Inter
ruption).

Shri Jawaharlal Nehru: How ran
the hon. Member opposite judge o f  
that, I cannot understand.

Shri Priya Gupta (K atihar): How  
can the Prim e Minister judge of i t  
(Interruptions) .

Shri Jawaharlal Nehru: I cannot
judge of it. This is the view  o f our  
arm y staff, our Defence M inistry, such 
of it as I know, and I entirely agree 
with them. I have not seen all the  
papers even. In fact, I might sayr 
those papers..............  r ’

Shri Nath Pai: You are ignoring
the supremacy of Parliam ent in all̂  
these matters.

Shri Jawaharlal Nehru: I have
never heard that supremacy of Parlia
ment consists in disclosing secret 
documents to the disadvantage of the 
country.

Shri Nath Pai: They are not secret
matters. The world knows them. Shy 
I want to submit (how it raises a 
matter of fundamental privilege of' 
the House and. the country.
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Mr. Deputy-Speaker: It is a matter

of opinion.

Shri Nath Pa*: It is not a question 
of opinion. It is the basic thing. There 
are certain privileges of the House. 
W e are entitled to know  w hat w ent 
wrong and how it went wrong. Sir,
I w ant to say one sentence and let 

' K*m ponder over it. Certainly, the 
Prim e M inister wishes that w e do 
not fa ll into the same pitfalls again, 
that lessons and inferences must be 
cLrawn and w e must be on the guard. 
How can w e believe that these things 
are being done that steps are being 
taken unless w e are told w hat w ent 
wrong, w ho w as responsible for what 
w ent wrong? It is not in a spirit of 
vengeance that w e are seeking this 
information. We want to avo id ..........

An Hon. Member: And w e want to 
know who did a good job.

Shri Nath Pai: E xactly, also who 
did a good job. M ay I, Sir, remind 
him  of his promise that he made for 
the first time in the R ajya Sabha. He 
has given an assurance then. I do not 
recall the exact word and therefore I 
do not want to pin him down to any 
word but, broadly, the implication of 
his pronouncement in the R ajya Sabha 
was that the Goyem m ent is bound to 
!hold a full-scale enquiry, find out 
w hat w ent w rong and te ll Parliament. 
That was the assurance. Whether 
there was an assurance or not, it is 
f)ur inherent privilege to know in such 
a vital matter. Let us not raise the 
false bogey of future defence pre
paredness. It refers to a past occur
e n c e .  M ilitary chanceries of every 
country are doing this. M ay I con
clude, Sir, by  saying this, that after 
the debacle at Dunkirk, soon after 
Parliam ent w as told w hat went wrong 
and 'how they failed. Certainly, we 
w ant to know it, and I do not see any 
convincing reason for which he can 
deny telling the country what are 
the findings of this report unless it be 
that too many people whom he wants 
to shield are involved.

Shri Hari Vishnu Kamath: That is 
the re»l reason.

Shri Frank Anthony (Nominated 
Anglo-Indians): Sir, may I make a 
request to the Prim e Minister? I agree 
w ith him that the publication of cer
tain parts of that report m ay be en
tire ly  undesirable so far as it deals 
w ith m ilitary preparations, so far as 
it m ay impinge on our preparations 
in the future. But I think he owes it 
to him self and to his Government to 
allay  a lot o f statements and rumours 
that are going about that this de
bacle w as largely  due to direct poli
tical interference from  Delhi like 
orders to the troops not to fire on the 
Chinese, deliberate lim iting troops 
to 50 or 51 rounds..

Shri Tyagi: How do you know that?

Shri Frank Anthony: I want this 
thing to be cleared. That is what I 
am saying. The rumour is that even 
during the actual operations the 
Minister hamstrung his generals, he 
would not allow them to implement 
the decisions that they had taken. 
We want answers to these. Surely, in 
fairness to the Government these 
things should be told to the House.

Shri Jawaharlal Nehru: The answer 
is that they are com pletely baseless, 
without the least truth (Interrup
tion) .

Shri U. M. Trivedi: Sir, it is quite 
true that the Prime Minister m ay 
tell us that the allegations made from 
this side m ay be very  baseless. But 
we would like to get a confirmation 
in our mind and those of us who are 
not m aking any allegations may be 
told definitely, on very good founda
tion and with good confidence that 
the allegations that have been made 
are baseless. How are we to know 
that the allegations that are made 
are baseless. It is in the interest of 
the Government that the facts that 
have been recorded or brought out by 
this enquiry are placed before the- 
House so that baseless allegations 
may not be made and rumours m ay 
not go on spreading. W e are all 
very much surprised to know how it 
was that a whole arm y of 16,000 men 
could not lift their finger or do any
thing to the Chinese community. 
That is w hy w e want to know h o w  
this debacle came across
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Mr. Deputy-Speaker: Let us pro
ceed  to other business.

T T o  T P ?  * T * f ^ T T
cf̂ TTTT % TFT ^ t
3  s [ R  ^ r r r ^ r  jf\ 1 1  wtwztm, 

< < m i  %  M c H  %  *rm, I f  5 T E T R  
* r ^ t  ^  ^ t t  ^ t ^ t t  g ,  ^ r r q ^ F  * m ? R  

*T ^  W  «TT f ^ T  $  ^  f w r  f  5TT 

* r r  f %  ? p r  f + t f l
f r t ^ t  ' t M i  $ f t  s f t  < d  i < ? f l  ' t - <  e f t  ?
W  WT ?  t  ^ F T c T T i  f ¥

3 f  ^  ^ f f a f t  ? n f f  ^ T T  f o i T  * f t  
^ T # t  f ^ T T  J R T  I S T  ? f # R  

* l < - < l  5 T T f ^  ^ r t  ^ f t
f * R %  ^ T ^ f t  I

Shri Ansar Harvani: It is not a
^question. It is a speech.

" 5 T  o  T T R  i  : ? T ^  ^ T  ^ T
+^vjflO % ^r~n TT?r f̂t

^  ^  ^ t  wr*t r
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Mr. Deputy-Speaker: Order, order.

¥To TUT IHt^T ^f^TT : 3$FTT ^

5 T ® ?  ^  f f f a T  5 H J F T  * T ^ T
*rta>r t ,  *rê r H ifa^ |  i ^rfrRT % *tpt 

« T f a > T  ^ t  3 R T  W&&\ c T T ^  ^  « l l d  +  < r l l  
^rrff^ I

13 hrs.

Mr. Deputy-Speaker: Already, we 
have had too many questions on this 
subject today. Further, the debate 
is coming ikj on Monday. So, all 
these points can be raised then.

♦Published in the Gazette of India Ex 
dated 16-8-63.

16, 1963 Customs and Central 696 
Excises (Am endm ent)

Bill

«fi HTOcT m  tfTSTT? : ^  T O T  f  cff ?7FT

^ r c rc fr f  1

TT o TT*T v ft^ T  ’. + V'M I I

?flT 3̂»T % ^TRnft I 

t t r t i  ^ t  T ^ T  I  I

Mr. Dep :!; -^p'''jker: Order, orde r̂. *

1 ^ T^ TH T^ T  ^  1 oT o ^ ftf^TT  

i r n - %" «il^< ^  f  I 5RT ^  «TFF t

^  *\rm\ ^ r q - 1 ^  T f

^ 'jft w m  cfVr ^  fK H  % ^ left I

^ t  ^ i<d ^  | 1 ?rtT ? n ^ ft  ?rn^ f  i 

?TFT '3^% 1 ^ t f ^  1% 4 <d I ̂

^ r r  |  1

Shri Priya Gupta: Shri Nehru at
last, being a senior member, shouid 
not hit below the belt.

?To im  T R t^ T  ^Tt%qrT ?rr^rf 

u r  qf^fr 1

«<HI«t ^

^  I  I

*5 ^ irq - 1

13.01 hrs.
CU STOM S AND CEN TR A L EXCISES 

(AM ENDMENT) BILL*

The Deputy Minister in the Minis
try of Finance (Shri B. R Bhagat):
Sir, I beg to move for leave to intro
duce a Bill to amend the Customs 
Act, 1962 and further to amend the 
Central Excises and Salt Act, 1944.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to
introduce a B ill to amend the 
Customs Act, 1962 and further to 
amend the Central Excises and 
Salt Act, 1944.”

Tho motion was adopted.
Shri B. R. Bhagat: I introduce the 

Bill. ____

;raordinary, Part II, section 2,
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PU BLIC PREM ISES (EVICTION 
OF UNAUTHORISED O CCU PA N TS) 

AM ENDM ENT BILL*

The Minister of Works, Housing and 
Rehabilitation (Shri Mehr Chand
Khanna): S.r, I beg to move for leave 
to introduce a B ill further tx) amend 
the Public Premises (Eviction of Un
authorised Occupants) Act. 1958.*

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro
duce a Bill further to amend the 
Public Premises (Eviction of Un
authorised Occupants) Act, 1958.”

The motion was adopted.

Shri Mehr Chand Khanna: I intro
duce the Bill.

LIM ITATION B ILL— contd.

Mr. Deputy-Speaker: The House
w ill new take up further considera
tion of the following motion moved 
by Shri Bibudhendra Misra on the 
14th August, 1963, namely:—

“That the Bill to consolidate 
-and amend the law for the lim i
tation of suits and other proceed 
ings and for purposes connected 
therewith, as passed by Rajya 

' Sabha, be taken into considera
tion.”

y, Shri Yashpal Singh w ill continue
nis speech.

«rV (#trt) : Tcrn*T$T

*rftezr gft fa?r ctptt w r  |  zrfr

% fapq-

I  I w  3FT 

q r scimi qf^rr far

r̂%rrr 1 ^ ftsp r 

f vrti i t  o ft ^  famr I  far ;

“ In England also the time fixed 
for enforcing a judgment is 
tw elve years. Either the decree- 
holder succeeds in realising his 
decree within this period or he 
fails and thei-e should be no pro
vision enabling the execution of 
a decree after that period.”

q r n 1 ̂  ftrn- ^ 1
ZTfTt =FT ^ t 'jTTcfr I  ^

% *mr% i ^ t  n
*Tft ^ t  T̂efT, f e w  3FT
*Tft ^ t  STTrft, s’<m s  ITT rTTfa^TRT f

3Ft *TqT ^ t  T̂HTT, HpM ff^^TFT
% ^T^FTT sfk  Tt?T  ̂% fartr
W  ^ t  SFt ofTrfr |  I
5TT5T cT̂ T + + K  ZTf> ^  ^TfaFT £(T

far ^  ^  farft T̂T fT̂ r
fl̂ cTT 3T %fâ T %*{ f e r  % ITTrT̂ rT ^ I T ^ R

w t  q tf^re  % fo r t  *rr w r  ifrr
fHI! TTTff f ^ r
^rnr, ^ I  cioal T6  I 

K cRT fawTT ^ll^ll far
9TFR- ^  f t  JT *T% I T̂T W

m  ?ffaT *TT ^  far

*Tfr r̂r far F ^ ^ im

^ cT̂ TT f t  ofTTT, f^^TFT
*TT «T>|W+l< f t  ol|L* ?ftT

f t  ^rnr i % fanr ^
^di ̂ far 1̂ w + K

^rt vx̂ |c{| fa^tlTT 3fTTT j irxf ?TFT %
h k w  ^  ̂ T^TRT ̂  far f fa ^ f  %

^t cTTf % M ifa^  t # ’ i i  vwi ?r^nr
^>^TTt^’ far̂ TPT % fan ,̂
T5t£ % fanr fe/'td d ^ K  % fanr

^ r r t  ^  ^  ^fhn % fan  ̂ i Tt 
% f a r c ^ ? r ^ n r t^tt r̂ni i 

^ ^rf “F̂ T far-

HI T̂Tt̂ " 5TKRT % TOT ^nft
^ t  fpft ^ rff^ 7 ?rrftTt % fafiT
3̂ % ^Tqf ft^ft I %fâ T l^T
% TT ^T f̂t <H <+1 *!, 5TPT
^nw^n: j f n  % fart

^Published in the Gazette of India, Extraordinary Part II Section 2, 
dated 16-8-63.
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[aft w n w

fc r  ^rr T*ft 11 ^rt crt 

*T>T̂ t % f̂ TTT, d’l  3FT ^X #<<sm *t><̂  % 

fai* tt̂ tt f^ T vfRTT R̂TT ^ fa> fa^TFT 

*Tft dfedl *ft ?T ^  T̂% STfa ’T W

if̂ T ^  SHF ^t\X ?T ^  9cTT ?T% I 

*TCt | far *Rrc^r#§-

F̂t 'T^ r +<.̂ 1 ^ <jt + ih i 3r +lPjiM, 

^  ^rpRwr ^ ^tfar$ 1 ^ tt 

^  w m  ^ tt | far f+^H s rk  

3Ft % f^[ tr̂ TT fSRT WRT

T̂PT I ^Tt ^ far qiMti

f̂ rqT 1 m it  j^ tt miP^^h fa^n

^ T T T  f a r  f i i R T  ^ r r  ^ T R T  1 ( 0 0 0  <H M  M I
^  ^ T  I  ^ r t  tT ^ r  -$Z*\T\ n Tm ^ T R T  

5s 'jft w m  % *̂)d ®h <d  ̂ 3̂»T ^T '̂ fl 'O 

* sfejrct 3r w r  r̂q- i

^T % WTTT ^TT f^ ’̂ T | far

'J'M ^  fft TfTT £ far f̂1E>

r̂V«fta s fk  <&4\n ^ssfor m *t *t t|

^ tftX ^TTTt ^WT fâ TT 'STT ^ Wfaî T

V ft *ft ^  f^TT 'Jildl ^ I ^  ^TRT 

^ ft Wffi ^ I

?TR^T TfT |  far mgZTX
q r ^ f% % ^ r^ r  ^tt ^ tt 

^ ?ftr STRT Tt *TRT WR *T tN - sft 

*TT ^ K  T^T ^ T  %̂TT ^ I

ft 3 TT ?RTT Msdl ^ fa> %$ Ml'*! 

=FT W X^ ?nqj TO ^ t ^TT TfcTT ^

'jft far R̂fPTT 'jfldl ''ft Hdl ^ Id I 

f̂ RT far 5T̂ T fâ TT ^ Id l % I 

13.07 his.

TDr. S a ro ja n i M ahishi in the Chair]

^  ^T WcT ^'idl

ilT t T̂ q^T 3Ft 7 ^ f sn ft^ r % 

%̂TT $  I Md^r<t ^  r̂ t, ^nffcHT ^  

^ ^ tt -zx q r t  farar ’fh rr

^  fa R  ^  T̂TPTT P̂TT £, faRT t*i

f w  I W T  | I ^TT ^T5TT T R f  
q T ^ T T ^ T f^  I ^ R ^ ^ T f ^ R q T ^ T T  

^Tf^ T I qT ^t ^ ^T N3̂ rd 1 I faRT^t 
far̂ TT ^TRTT | ^fV  *TX <4 ^TR)

t o  ftcfT ^ 1 fr ^  qr€f q r  ^trr 

^ r f ^  1

M  < w i w  |  far m x  

^ tr - ? rk  f+^M 

^T ^<t>l ’T^t I viTn^TT eft 5TPT 
^ f t  T̂ t̂ ?rn^TT fai f^^c TPT ^T 

fa^TPT ?^T ^TRT % T̂% I
?RTT ^ M ^ t <l^d »T f t *  f̂t 
fa^T ^ TT  ^ T  ^Tft ^nt^TT I

^ ft ^WnRT I  far ?t

5 n ft5 R  W  ^TTt far ^ft W FTT  T̂T T f T  |, 
fara- r̂t I T̂T T̂ T ^ % 3»qT

^TT T̂ ^TWT ^VT, 5rf^r ^TT 
q r >sh 1 ^mr ^ft ^ r  ^ t +><di 
^ T T  I  I

§h \<\ ^ft ^Tt  ̂ ^ t  ^ t r r  iifn^i 
^ ^  *u?  ^ t ^ r T q ^ fe  ^ t ^ n r  
^TT I ”, ^  ^TR- ^ t ?TKt % 
q r ? fk  v f^ ff apt d n ln  % r̂

tr»<di ^ 1 ^  q fr^ TT ^ r  
?nr ^ r  ^ t t  ^ ?^ r ^hiO f̂tcTT
t  1 ^  r̂ ^ f t  ^ t t  | ? ftr ^
f̂ | ^ t 1 ^ R r t  ^ f ^ r  t  m ^ j x  % 

ww  t w  w r  1 1 ^ t  |
f ^  m f& yxi 3Fft ^ t  ^ fk  w  1 

f?RT r̂ t^tt MTcft^T fanrr r̂n̂  far farH t̂ 

faiWR i f tK  ^ t i^ R T  ^t% t
^^l^dl f ^  I 'dd+l r ^ ^ r t  ^t I
^TT f^R^T f  f% ^*T fsRT ^ t R q i^  
fa^TT l̂<  ̂ I q ^ r ^ti+1 q ^ f^F F̂t TT^  
'5TPT% % fn ^?TRT 3TT^ ^RT%

T̂PTT T̂TT | q̂ T ^ far :

‘‘L aw  is nothing but the w ill of 
the people expressed in terms of 
law ."
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^  TFT f^TT T̂RTT

*ftt 1 1

^TT *T t̂^T I  fV

^rr eft f^RT ^nrr, ?rt^
WTK tfflT 5TT̂ T ST̂ PT

"bi^KN T^t T̂HT, ^  ^fpft «Pt 'Sft 

f̂ F t N ' ^5nx ^  at?t *t ^rnr ^7% 

|  *ffc f̂r f% ^ w r  ^ t t t z

I  I ^r%  M?TNI TIT *TW*T 

<TT *T ^Ml ^  Midi T̂T £M I
^rnr i

Shri Oza (Surendranagar): Mr.
Chairman, I welcom e the B ill so far 
as it goes. It almost coincides w ith 
the recommendations made by the 
Law  Commission with a few  excep
tions. I have only one point to urge 
regarding article 113 of the Schedule. 
It is a residuary article. We all know 
that suits brought against the G ov
ernment by its servants against whom 
action is taken are governed by this 
article. It is the experience of the 
Government that suits are brought 
by the Government servants long 
after decisions and steps are taken. It 
is also my experience that the evi
dence is no more available and after 
a long lapse of time the suits come up 
for hearing before the courts of law 
w ith the result that the Government 
is not in a position to prove all those 
things and the steps taken by the 

^Government are almost infructuous 
resulting in those servants who cto 
not deserve to be reinstated getting 
orders of reinstatement from the 

Voourts of law because proper evidence 
is not forthcoming at a very  long 
distance of time. So, I request the 
Government that instead of giving 
three years to such servants if only 
one year is provided the ends of ju s
tice w ill be met.

Suppose, a suit is filed at the end 
of three years. For three years the 
suit goes on and after six or seven 
years matters come up in appeal. 
A fter seven or eight years the order 
is quashed and the Government ser

vant in question shall have to be 
reinstated. He shall have to be paid 
ail the salaries that have become due 
and the Governm ent w ill not be in a 
position to achieve the object which 
it had in mind when the action was 
started. So, I request the hon. Minis
ter to amend article 113 or to bring a 
specific provision for such suits for 
reinstatement of Government ser
vants so that the ends of proper ju s
tice may be met.

The Deputy Minister in the Ministry 
of Law  (Shri Bibudhendra Mishra): 
Mr. Chairman, it is a m atter of hap
piness that the B ill in a large measure 
has received support from most of the 
hon. Members of this House. Many 
hon. Members have also made some 
suggestions regarding amendment of 
certain other statutes and I can only 
assure them that the Government w ill 
consider the suggestions on their 
m erits and, if necessary, w ill come 
forw ard  with the necessary amend
ments.

So far as the objections are concern
ed, m ainly the objection has been 
against the present provision in article 
136 of the B ill which replaces the old 
article 182. It is said that the pro
vision as it exists now in the Act, that 
is article 182, is more wholesome from 
the point of view  of the judgement 
debtor and that if the judgment de
btors are not permitted to file suits on 
the basis of the amended decree or 
order probably they w ill be at a dis
advantage. M y only answer to it w ill 
'be that the Law  Commission has con
sidered the m atter at great length and 
has devoted a full paragraph which 
w ill be found on page 64 of the Law  
Commission’s Report on the subject. I 
do not propose to read that out at 
length here. A rticle 182, as it stands 
to day, gives the period of limitation 
prescribed for it as three years and 
six years in case of registered certi
fied copies. Now it w ill be seen that 
the present article 136 provides a 
period of limitation of tw elve years. 
So, it w ill be easily seen that the even
tuality of the judgment debtors— I
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[Shri Bibudhendra Mishra] 

w ill not say ‘difficulties’— being put 
in any difficulty w ill not arise at all 
because that has been taken into con
sideration and in case of a period of 
three years a period of tw elve years 
has been provided.

The second objection has been to the 
period of lim itation prescribed for 
suits based on declarations. I w ill only 
say that in the existing A ct there are 
six articles which deal w ith  suits based 
on declaration w hich have been re
duced to three now in the present 
B ill according to the recommendation 
of the Law  Commission and also, as 
per their recommendations, a period of 
three years has been provided as the 
period of limitation. I think, a period 
of three years either from  the date of 
knowledge of a certain fact or from  
the date when the cause of ac
tion accrues is a sufficient period and 
those who insist that the period should 
be raised either to six years in some 
cases or to tw elve years in other cases, 
as we find in the existing Act, forget 
the very bas'c principle behind the 
law of limitation. It must not be fo r
gotten that the law of limitation is a 
statute of repose, of peace and justice. 
Its purpose is to extinguish stale de- 
more there :s the tendency of disputes 
the longer the period you give, the 
more there is the tendency of disputes 
batween parties remaining alive, even 
after the parties are dead. Therefore 
that is the main principle behind the 
law of limitation and the Law  Com
mission has taken note of it.

In so far as the provisions of the 
B ill are concerned, these w ere the ob
jections that had been taken by the 
various hon. speakers. A s regards the 
suggestion made now about article 113, 
I can only respectfully say that for 
all these *uits (based on contract a 
period of limitation prescribed by the 
Law  Commission has been three years 
and if  the relationship between an em
ployer and an employee is at all to be 
treated as a category being in the 
nature of a contract, it w ill be unfair 
to reduce the period.

I w ill make only one or two 
general observations. It w as pointed 
out by Shri Trivedi yesterday that 
there has been practically no change 
in the present B ill that the provisions 
are exactly sim ilar to those in the 
existing A ct and the difference, if  
there be any, is the difference between 
Tweedledum  and Tweedledee. Shri 
Trivedi is not here; he is an experienc
ed law yer and I w ill only rem ind 
him about the comments made by 
other hon. Members of the Opposition 
yesterday w hile commenting on the 
B ill that it is an essay on the subject. I 
would only like to tell him that if he 
reads it carefully, he w ill find that 
most of the unnecessary sections have 
been repealed, that the articles have 
been arranged according to their sub
ject-m atter— form erly, there was no
rational basis of classification and ar
rangement— and that the period of 
lim itation provided for has been the 
same for the same class of suits as far 
as possible whereas in the eixsting A ct 
he w ill find that the period of lim ita
tion prescribed by different articles for 
suits based even on contract is differ
ent. Som ewhere it is one year; some
w here it is two years and sometimes 
it is three years though the basis is 
the basis of contract. We do not find 
any rational justification for doing it.

Then, he had expressed his indigna
tion that the provisions of this B ill 
w ill not be applicable to the State of 
Jammu and Kashmir. W henever a 
B ill is brought forward in this House 
the same objection is raised and indig-< 
nation is expressed. I can only tell 
the hon. Members of the House that 
we are anxious that all the Indian 
legislation should be extended to
Jammu and Kashm ir also. The G ov
ernment is as anxious as they are to 
see that all the Indian laws that we 
pass here in Parliam ent are extended 
to the State of Jammu and Kashmir. 
There is no doubt about it. The an
xiety is the same, rather more; but 
then we have to take the difficulties 
into consideration.
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A question was posed by Shri Tri- 
vedi yesterday. He asked: “If you 
say that Jammu and Kashm ir is a 
State w ithin the meaning of the Indian 
Constitution, that it comes under arti
cle 1 of the Constitution, how is it 
that you do not extend the Indian law  
to the territory of Jammu and K ash 
mir? I w ill only hum bly point out 

'th at ?t is the very  Constitution that 
prohibits us from  doing so. I w ill 
refer to article 370 of the same Cons
titution under which under certain 

' circumstances only the law  of the 
Indian Parliament can e extended to 
the State of Jammu and Kashmir.

W ith these words, I would commend 
this Bill for acceptance.

Mr. Chairman: The question is:

“That the B ill to consolidate and 
amend the law  for the limitation 
of suits and other proceedings and 
for purposes connected therewith, 
as passed by R ajya Sabha, be 
taken into consideration.”

The motion was adopted.

Mr. Chairman: The House shall
now take up clause-by-clause consi
deration of the Bill.

The question is:

“That clauses 2 to 32 stand part 
of the B ill” .

,  The motion was adopted.

Clauses 2 to 32 were added to the Bill.

Shri Bade (Khargone): I have to
something about article 136 of the 

Schedule.

Mr. Chairman: Yes.

Shri Bade: I have given amendment. 
I do not know w h y  m y amendment 
was not circulated. I gave it yesterday 
to the Notice Office. I had suggested 
one amendment yesterday. I have 
given m y dissenting note. M y amend
ment is: W ere the decree has been 
amended, the date of amendment 
should be there. I have given this

amendment because after tw elve years 
the decree w ill be a useless paper and 
the reason given here by the L aw  
Commission is that in England the 
practice favours like this. M y con
tention is that in m ofussils the atmos
phere is quite different than w hat it 
is in England because here the debtors 
are not dishonest. If every creditor 
wants to adjust to judgem ent debtors, 
he cannot do it owing to this article 
136. Therefore, yesterday I said in m y 
speech that there should be an 
amendment to article 136 to the effect 
that where the decree has been amend
ed the date of amendment should b e 
there so that if the judgement debtor 
cannot pay debts he can go to the 
creditor and ask him to give him some 
time and the creditor can do it. B u t 
the court w ill not accept the amend
ment and the period w ill not be ex
tended. The hands of the courts are 
tied down. There w ill be great hard
ship to the judgment debtors. Judg
ment debtors are not dishonest. They 
are alw ays honest. Due to poverty 
and other circumstances, they some
times are not able to pay.

So, I request the hon. M inister that 
this simple and innocent amendment 
which is supported by all the Opposi
tion Members, that where the decree 
has been amended, the date of amend
ment should be there, should be in
cluded in article 136 of the Schedule.

Shri Bibudhendra Mishra: Madam,
I have already replied to this point 
while Mr. Bade w as not here. I gave 
prescribed for 3 and 6 years. That 
prescribed for 3 an d 6 years. That 
will be sufficient.

Mr. Chairman: The question is:

‘T h a t the Schedule stand part 
of the B ill” .

The motion was adopted.

The Schedule was added to the BilL  

Mr. Chairman: Th? question is:

“That Clause 1 stand part of the 
B ill” .
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The motion was adopted.

■Clausj I w.is added to the Bill.
Enacting Formula 

Am endm ent made

“ Page 1, line 1,—

for “Thirteenth” substitute—  
^Fourteenth” .

[Shri Bibudhendra Mishra]

Mr. Chairman: The question is:

“That Enacting Formula, as
amended, stand part of the B ill” .

Shri Bade: You cannot take votes 
now. There is no quorum.

Mr. Chairman: This is lunch hour.

Shri Bade: The voting cannot take 
place.

Mr. Chairman: The quorum is
questioned.

I think the hon. M ember knows that 
at 2-30 p.m. the quorum cannot be 
challenged.

Shri Bade: There can be no voting.

Shri Sinhasan Singh: The practice 
is that during the lunch hour we do 
not question the quorum. But for 
voting you must have the quorum.

Mr. Chairman: No division can
take place. If you challenge division, 
w e shall postpone it. There is no 
division now.

The question is:

“That the Enacting Formula, as
amended, stand part of the B ill.”

The motion was adopted.

The Enacting Formulat as amended, 
was added to the Bill.

The Title was added to the Bill.

Shri Bibudhendra Mishra: I beg to
move:

“That the Bill, as amended, be 
passed” .

Mr. Chairman: The question is:

“That the B ill, as amended, be 
passed” .

The motion was adopted.

13.25 hrs.

INDIAN EM IGRATION (AM EN D 
M ENT) B IL L

The Minister of State in the Minis
try of External Affairs (Shrimati 
Lakshmi Menon): Madam, I move*:

“That the B ill further to amend 
the Indian Emigration Act, 1922, 
as passed by R ajya Sabha, be 
taken into consideration.”

The proposed amendments are 
needed to bring the law in line w ith 
recent developments in communication 
and also to prevent illicit emigration 
and prescribe more deterent punish
ment for violation of the law. The 
parent A ct of 1922 had the twin ob
jective of controlling the emigration of 
skilled nd unskilled workers beyond 
the limits of India and also protecting 
the inerests of such categories of 
w orkers as m ay need the protection 
of the Government. Today w e find 
that unskilled labour cannot go out 
of India. It is totally banned. For 
instance, emigration to M alaya, Singa
pore and Brunei was prohibited in 
1938, to Ceylon in 1939 and to Burma 
in 1941 b y  series of notifications under 
sub-section 1 of section 30A of the 
Indian Emigration Act of 1922. With 
regard to skilled workers, emigration 
is now governed by the provisions of 
Chapter IV  of the Act. The provisions

* Moved with the Recommendation c£ the President.



arc made applicable only to those 
categories of skilled w orkers who 

because of poverty, lack of education 
and other things require the protec
tion of the Government. They are not 
m ade applicable norm ally to those 
h ighly skilled technicians who by 
reasons of their educational attain
ments and better economic conditions 
Can be expected to look after their 

♦own interests. Section 22 of the 
parent A ct provides no protection to 
unaccompanied domestic servants. 
This is deleted 31 of the parent Act. 
Tfre A ct did not affect persons who 
are not o f Indian parentage. Now 
this is being changed into citizens of 
India instead of persons of Indian 
parentage. The amendment also con
templates the provision for confisca
ting vessels and country crafts used 
for illicit emigration. This was 
necessary because in recent years 
hundreds of people had m igrated to 
Ceylon by using country craft and 
thus violating the local law and have 
put themselves to all kinds of hardship 
and the Government found itself ab
solutely helpless because the punish
ment prescribed in the parent A ct of 
1922 was not deterrent enough. So, 
that is also included in the amending 
Bill. Since there are no amendments, 
I hope the B ill w ill be passed without 
much controversy.

I commend the B ill to the House.

Shri Yallam anda Reddy (Marka- 
pur): Generally, we would like to
support the B ill as the hon. Minister 
says the whole thing now goes against 
the Act because there are some 
lacunae in the Act. But if we go 
t*> the past history of emigration, we 
know that from this country, form erly 
British imperialists have been taking 
people to other countries for exploiting 
cheap labour and Indian labourers 
could give. There are people who by 
violating the Act take so*me people 
to other countries and get benefited 
by the Act.

13.30 hrs.

[M r. D e p u t y - S p e a k e r  in  the Chair] 

802 (Ai)L.S.D .— 6.

709 Indian  SRAVANA 25, 1885 ( S A K A )  Emigration *710
(Am endm ent) B ill

Apart from  taking advantage of tilt 
lacunae in the Act, there are also peo
ple w ho taking advantage of the 
poverty and unemployment in the 
country, try  to trade in these pecple 
by emigrating them to other countries 
In spite of the fact that there are 
powers given to Government under th« 
existing A ct to check this, Government 
are not w illing to utilise those powers 
to check the illicit emigration, because 
those people who are engaged in this 
trade of sending people to other 
countries are very  influential and very 
much connected w ith the high officials 
of Government here. Therefore, m y 
submission is that before Government 
seek more powers by this amending 
Bill, the hon. Minister must tell us 
how they are implementing the old 
provisions of the Act, and how with 
those powers they are checking illicit 
emigration to other countries. A c
cording to m y information, Govern
ment are not at all seriously im plemen
ting the powers that are already given 
to them. So, I do not know G overn
ment are going to implement in future 
the powers that would be given to 
them under this amending Bill.

A fter 1941, there was no emigration 
and virtually, Government prohibited 
all emigration to other countries. But 
even after the prohibition of 1941. il
licit emigration continued on a large 
scale. From the reports alone from 
Ceylon, w e know  that in 1960, nearly 
4000 people were sent to Colombo 
without any authorised passports; that 
means that illicit t:migrat on was 
taking place. In 1961, nearly 1700 
people w ere deported Irom Ceylon to 
India, and in 1962, nearly 1400 people 
were deported. That shows that in 
spite of the ban after 1941 so many 
people have been sent to other coun
tries by other means. The hon. 
Minister says that it was because of 
the lacunae in the A ct that those 
people were sent to other countries. 
But I submit that that is not the whole 
truth. No doubt, the lacunae in the 
Act contributed to some extent for this 
illicit emigration. But, at the same 
time, there are people who have used
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this opportunity to trade in illicit 
emigration, and they are getting 
profits out of it, and they have not 
been punished properly.

Therefore, I submit that w hile taking 
these powers, Governm ent must see 
that the A ct is properly implemented 
and illicit emigration is checked. Un
less Governm ent take necessary steps 
to check this no useful purpose w ill be 
served b y  amending the Act.

A t present, Governm ent have come 
forw ard w ith  the proposal to amend 
only one aspect of the Act. But there 
are also other things in the Act. For 
instance, under sections 7 and 8, G ov
ernment are empowered to look into 
the w elfare of the emigrants in other 
countries. Section 7 provides:

“ Agents in Foreign Countries:
The Central Government may, for 
the purpose of safeguarding the 
interest of emigrants in any place 
outside India appoint persons to 
be agents in such places and may 
define their powers and duties” .

Section 8 provides:

“ Advisory Committees: The Cen
tral Government vnay for the 
purpose of assisting any Protcctor 
of Emigrants appointed by it or 
any person appointed by it under 
section 5f constitute an advisory 
Committee in such manner as it 
m ay think fit and m ay prescribe 
the procedure to be follow ed and 
the functions to be performed by 
such committee.”

A s far as m y knowledge go^s, G ov
ernment have not taken any concrete 
step to appoint this advisory commit
tee or to look into the w elfare of the 
emigrants in other countries. A s far 
as m y information goes, Government 
have not thought of appointing this 
advisory committee till now. I do not 
know  w h y  they have not taken proper 
steps in this regard. I do not know 
w hether they feel that the rights of 
these emigrants in other countries are
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being properly safeguarded and the 
emigrants are being treated w ell 
there. But the fact is that G overn
ment have not taken rare at all regard
ing this matter.

Till recently, a lot of emigration was 
taking place to G reat Britain. B ut w e 
know that in the U.K., the British 
Government have since passed an 
Emigration A ct w hich is v irtu ally  con
ceived of on the basis of colour pre
judice. I do not know w hat steps 
have been taken by our Government 
to protest in this regard.

Also, there are many people living 
in other countries, who have left 
their entire fam ily or part of their 
fam ilies in our country. I do not 
know w hat steps our Governm ent have 
taken to see that the w ives and 
children and other member^ of the,‘r 
families who are left over here are 
sent to those people in case they are 
required to go there. This is an im 
portant thing. I do not know what 
Government propose to do in this 
regard.

I may also point out that there are 
so many people in Burma, M alaya etc. 
who ha\e gone from South India, and 
who are living there for so m any 
years, but who have left their fam ilies 
in the southern parts of the country, 
and they ai»°i sending some m oney 
from there to their families who are 
left over here. But, nowadays, those 
people find it very difficult to send any 
remittances to the\r families who are 
here. I do not know how our G overn
ment are helping those people to servd 
their remittances duly to their fam ilies 
that are left over here. I might men
tion that there are so many people w ho 
are finding it difficuU to legally send 
the money required by tht/r families 
here, and they are resorting to illegal 
methods, and there are also some peo
ple who want to trade in this. For 
example, they w ill take Rs. 100 from 
those people but send only Rs. 50 to 
their families here. There are some 
banks in Calcutta which trade in this.
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They take Rs. 100 from  the emigrants 
there, they take 50 per cent of it, and 
send only the other 50 per cent to the 
relative who are left over in this 
country. Therefore, I would like to 
submit that Government should take 
proper care about these people and see 
that they are properly helped econo
m ically or socially in those countries 
w here they are living.

Therefore, w hile supporting this Bill, 
I would request Government to give 
us necessary information about these 
advisory committees and also about 
our agents in foreign countries who 
are to look after the emigrants from 
our country who are staying in these 
countries. Unless Government take 
steps to implement these provisions of 
the A ct also, no useful purpose w ill 
be served by simply taking additional 
powers just to prohibit illicit emi
gration.

Shri K. L. More (H atakanangle): 
Before I support this measure, I would 
like to make a few  observations with 
regard to this measure. The present 
measure has been brought forward to 
check illicit emigration of our labour, 
and for that purpose, sections, 2, 22, 
and 31, in particular, are intended to 
be amended.

In section 2, emigration has been 
defined as departure by sea out of 
India. It does not take into conside
ration the possible violation of the Act 
through departure by air, and that is 
Iprovided for in this Bill.

Section 22 provides that nothing in 
Chapter IV  shall apply to any case in 
which a person engages another to 
accompany him out of India as his 
personal domestic servant. It applied 
only to unaccompanied persons and 
not accompanied persons. That dis
tinction is eliminated now by deleting 
section 22 of the Act.

Section 31 provides that the provi
sions of this A ct shall not applj'' to the 
departure out of India by any person 
who is not bom  of Indian parents.
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This has created a lot of confusion 
since the Indian Emigration A ct is 
extended to the territories of Dadra, 
Nagar Haveli, Goa, Daman, Diu, Pon
dicherry, K araikal and Mahe. We 
must put in the words ‘a citizen of 
India’ instead of ‘persons of Indian 
parentage’. These are the three main 
provisions contained in this measure.

As regards enhancing the penalties 
under the A ct— sections 25, 26, 27, and 
30A— the punishments provided for in 
these sections are not considered 
sufficiently or deterrent. Therefore, 
these sections are intended to be am
ended.

My submission is that this is a bene
volent measure and everyone must 
lend his support to it. But w e should 
consider w hy is it necessary for labour 
or emigrants to go to foreign coun
tries. W e should rem edy that condi
tion first. The fact of the matter is 
that our labour is cheap and foreign
ers take advantage of that fact. If we 
raise the standard of living in our 
country, if our labour ceases to be 
cheap, the inducement for foreigners 
to take advantage of our labour w ill 
be less. If we m ake them better edu
cated and if we provide healthier con
ditions, they w ill be able to stay here 
and not be induced to go abroad. So 
my humble suggestion to Government 
is that instead of relying more on this 
measure, they should take positive 
steps to ameliorate the conditions of 
labour here so that they w ill not be 
induced, ordinarily or otherwise, to go 
to foreign countries. With these ob
servations, I support the Bill.

Dr. M. S. Aney (Nagpur): The B ill 
deals w ith a problem of considerable 
importance to Indians who are emi
grants and to other persons who come 
to India and reside here. One of my 
hon. friends has given us some idea as 
to how emigration from this country 
began long ago. W hat was known as 
indentured labour was a problem 
which arose on account of the emigra
tion policy pursied in British days. 
The British in their colonial expansion 
desired to bring under cultivation and 
use for industrial purposes many of
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their lands w hich w ere spread out. So 
they wanted to recruit suitable labour 
for w ork in those lands. For example, 
most of the lands in Ceylon are under ' 
cultivation, tea, rubber and other 
things, are cultivated by the help .of 
Indian labour. Various measures w ere 
taken in those days through the instru
m entality of the Governm ent of India 
itself by the foreign people who w an t
ed to m ake these experim ents in plan
tations there. So Indian labour was 
induced to go there. There used to be 
a good deal of correspondence; certain 
agreements also used to be made in 
those days. In that w ay indentured 
labour came into existence. Even in 
our country, labour is sent from  one 
province to another, for example, to 
places like Assam for a similar pur
pose. B ut that type of problem is not 
covered by the B ill and I do not there
fore wish to say anything about it.

Things went on like that. For some 
time, they w ere governed by some 
kind df understanding between the 
Governm ent and these industrialists 
or the governments which w ere taking 
them, as to w hat should be their posi
tion. Sometimes this was reduced to 
regular agreements; sometimes it was 
in the form  of correspondence in which 
these conditions w ere mentioned. Now. 
after the colonial governments in those 
parts ceased to exist, the problem be
came really  very  serious. I refer par
ticularly to conditions in Ceylon. 
The question as to what should 
be the conditions of w ork of the 
labour was a matter of discus
sion between the Governments of 
India and Ceylon for a long t:me. Some 
kind of understanding was likely to be 
arrived at. Later on, Ceylon became 
a self-governing country like India. 
A fter that, w hat has happened is that 
the Ceylon authorit’es do not recog
nise all those conditions under which 
the labour force was taken there as 
binding upon them. They insisted that 
these people, i.e., the emigrants, should

be entirely under their exclusive ju ris
diction in their constitution.

Now they are treating all the Indian* 
who are there as landless peqple, peo
ple who do not have any rights. That 
is the main trouble. There are 7— 8 
lakh of such people in their planta
tions. The Ceylon Government do not 
want to make them citizens of Ceylon 
except under certain very  stringent 
conditions w hich it is impossible for 
them to com ply with. Out of thou
sands of people who applied for C ey
lon citizenship, only a few  hundred 
applications have been sanctioned and 
the rest turned down. That is the 
position. Out of the 7 lakhs of per
sons, I am sure hardly a lakh of peo
ple have been considered as having 
any right of citizenship in Ceylon. The 
rem aining are there as stateless 
people.

The m atter has been under discus
sion between the tw o Governments. 
Recently I w as delighted to know that 
some proposals had been sent by the 
Governm ent of Ceylon for the consi
deration of the Government of India 
for determining the status of the Indian 
immigrants who are there. I thought 
the hon. Minister would take the op
portunity of this H ill to explain what 
those new proposals are and how as 
a result of those new proposals the 
Government of Ceylon proposes to 
better the conditions of these labourers 
in the pi antations who have been there 
not for decades but for generations. 4

I concede one point, nam ely that in 
1948 w e made a law  prohibiting all 
labour from India to go out to other 
countries by sea or by land. So, any 
labourers who have gone after that 
stand on a different footing, but the 
other labourers, most of them, have 
been born ;in Ceylon and have been 
living there. There is some kind of 
rac ia l feeling, and a party of the 
Ceylonese is determined, so far as I 
know, to see that not a single Indian 
remains there as an citizen with an 
honourable profess ">n to follow. They 
want that most of them should go



back to India, but in India we do not 
recognise them as our citizens. So, a 
large number of them are without any 
rights. They are not allowed to be 
citizens of Ceylon, nor are w e able to 
admit them as citizens here.

This B ill does not deal with that 
{xroblem in any way, but problems 
like that exist not only in Ceylon, but 
also in Burm a in a som ewhat different 
form. The economy of India, p arti
cu la rly  in Madras State and certain 
other parts, depended to a great e x 
tent on the money sent by these people 
in Ceylon and Burma to their depen
dants in India. The policy adopted by 
Ceylon and Burma is to stop those 
remittances coming into this country. 
These are all problems very  seriously 
connected w ith  the economic position 
of those people and their rights also.

Under the B ill certain powers are 
being taken b y  the Government of 
India, but the real problem of Indians 
abroad and emigration doeo ^ot end 
b y  passing this law  here. Something 
more has to be done, and I have taken 
advantage of this opportunity to bring 
forcibly to the notice of the Minister 
the m atter of the labourers living in 
Ceylon, Burma, M alaya and some other 
countries, who had gone there on the 
clear understanding before 1948 that 
if they remained there it would be as 
citizens, or they could come back. A ll 
 ̂those things have gone now. In C ey
lon except those Indians who have 
been in Jaffna as Tamils for a long 
time, they have no rights. That is the 
position taken there. W hy should 
these Indians be adversely affected?

I only wanted to bring to the notice 
of the Government of India the serious 
position of Indians there, and the atti
tude of those Governments 'in spite of 
relations of cordiality, friendship and 
intimate connections which India has 
with them. These Indians have really 
helped Ceylon and all these countries 
to come to a higher point of prosperity 
which they enjoy today. When Ceylon 
represented its case for independence, 
it stated that so much was its popu
lation, which contained 10 lakhs
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Indians also, and pointed out the im 
portance of the country and the pro
gress they had made, a progress to 
which the largest contribution had 
been made by the Indian labourers, 
industrialists and traders. A ll those 
reasons by virtue of which they were 
able to get their independence are now 
e k a n y  overlooked by them, and they 
only stand by their right as a sovereign 
people to make such laws as they like 
for their own people. Ceylon for 
Ceylonese has become the motto there. 
I am not here to criticise them, but 
they should have been w illing and 
ready to absorb all those Indians who 
w ere there before 1948. M y humble 
submission to the Government of India 
is that when they consider the new 
proposals, an attem pt should be made 
not only to maintain cordial relations 
but to secure certain guarantees for 
these people who m orally are justified 
in asking to be absorbed in Ceylon as 
natural citizens.

These are the only considerations 
which I wanted to bring to the notice 
of the Government. Otherwise, I sup
port the Bill.

Shri Sham Lai Saraf (Jammu and 
K ashm ir): On going through the Biil
I felt I had to express m yself on a 
few  aspects of the problem.

There was a time when our people 
could go unchecked and unhampered 
anywhere they liked out of the coun
try. Later, the then British Govern
ment also moved in the matter, and 
put some checks. Today I fee l the 
time has come when the entire ques
tion should be gone into de novo.

Having seen some of the countries 
abroad, the first question I would like 
to raise is whether w e can afford to 
send our skilled, sem i-skilled or 
unskilled labour outside. Secondly, if 
at all w e are superfluous in  these cate
gories, w e should see where w e are



[Shri Sham Lai Saraf]

sending them. Government should 
enter into agreements with the gov
ernments of the other countries where 
these people want to go. Today, when 
our people go to other countries for 
service, taking up jobs or any other 
w ork, sometimes they not only do not 
get the jobs, but the w ay they are 
treated is humiliating.
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Therefore, firstly, when our country 
itself is m aking such rapid strides in 
all round development, w e have to see 
whether w e should allow them to go 
out at all. Secondly, our Government 
should m ake a proper survey to find 
out which are the parts or areas from 
where they still w ant to emigrate to 
other countries. Thirdly, if they go 
out at all, Government should take 
uPOn itself the responsibility of seeing 
to it that w here they go they are look
ed after well. A s our friend pointed 
out, restrictions are put on their send
ing remittances to their dependants 
here in India. We have to see that 
such restrictions are not there, that 
they have proper living and service 
condit;ons. Then alone they should be 
permitted. M erely placing restrictions 
on going by air or sea or road would 
not help in the manner w e want. 
Therefore, my submission is that this 
Bill, at the moment, is all right. I 
should certainly welcom e this B ill be
ing passed, but m y feeling is emigra
tion has got national honour involv
ed in it. I would mention that this 
concerns not only skilled and semi
skilled labour, but others also. For 
instance, in Punjab a number of rack
ets came to light. Hundreds of 
families w ere coming and going this 
w ay and that way. A  number of 
things happened. Therefore, G overn
ment should see which of the elements, 
which of the sections of the people, 
w hich of the parties, which of the 
skilled or sem i-skilled labourers snould 
be perm itted to go to other countries 
on the conditions which I have already 
explained. I certainly welcom e this 
B ill at the moment which is intended 
to check the flow of labour.

14 hrs

I would like the w hole question to 
be gone into. Firstly, there is the 
question of taking a survey. Then, 
there is the question w hether w e have 
surplus labour, skilled  and semi
skilled. And then w e must see frorti 
which part of the country w e can get 
the labour. I know in a number of 
cases that there is scarcity. In certain 
parts of the country there is paucity 
o f skilled labour and also unskilled 
labour. I w ill quote an instance. In 
my State, there w as a time, only 10 to
15 years ago, when there was an over
flow of skilled labour in a particular 
art. Somehow, they began to get some 
w ork within this country, in Bombay, 
and gradually there was a flow of 
skilled labour, artisans to Bombay, 
from that part of the country. A fter 
ten years, w hat has happened is that 
in their home State, within the coun
try, they have lost that are altogether. 
Therefore, the Government should look 
into this question and see w hether 
there are enough jobs elsewhere, w he
ther the living conditions are good, 
whether sanitation and health needs 
are proper, etc. A fter that, w e must 
see w hether they are in a position to 
remit their earnings in foreign ex
change or see other legal w ays to their 
dependants in this country. Keeping 
in view  all these things, we must pro
ceed, and see that their number is res
tricted, sem i-skilled and skilled. With 
these few  words, I support this Bill.
I would like the hon. Minister to en
lighten us on these points.

Shri Sinhasan Singh (Gorakhpur): 
Mr. Deputy-Speaker, Sir, when I read 
this B ill I find that the amendment 
w ill not solve the problem which it 
seeks to solve. What we are doing 
by this amendment is m erely extend
ing certain provisions and enhancing 
the punishment for unlawful emigra
tion. My submission is that the origi
nal A ct of 1922 requires drastic modi
fication or repeal. For instance, now, 
in section 2 ( 1 ) (c), as against the
defination of “emigrate” and “emigra
tion” which means “ the departure by
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sea out of India'’, we are adding “air” . 
B ut what is emigration really? It 
says “any person who departs under 
an agreement u  w ork for hire in any
country beyond the limits of India__ ”
Again, “ any person who is assisted to 
depart, otherwise than by a relative, 
if  he departs, for the purpose of with 
th e ! intention of w orking for hire or 

‘engaging in agriculture in any country 
beyond the limits of India”. Th:'s Act 
of 1922 was an A ct which in no w ay 
brought credit to India. That provid
ed for indentured labour; the British 
when they w ere here, in order to re
habilitate their own colonies abroad, 
sent labour from India called inden
tured labour. So long as section 2 re
mains on the statute-book, I submit 
that it does not enhance our prestige. 
W hy should there be any agreement 
w ith any of the countries to take our 
labour or hire our labour from here? 
M ay I ask, in all hum ility, whether 
there is any such A ct in any other 
independent country where the people 
of another country can hire or take 
labour from that country on their own 
conditions? What we are doing by 
amending this A ct is this: we are only 
enhancing the punishment, and omit
ting the word “Indian” and the old 
Emigration A ct remains as it is. So, 
m y submission is that the Government 
should reconsider the provisions. In
sertion of the words “such other ports 
and such airports” etc., w ill not solve 
the problem so long as section 2 ( 1 ) (c) 
remains as it is. It should be the 
(jovem m ent who should, at the request 
o f any other Government, send their 
skilled or unskilled labour abroad if 
our conditions are acceded to. The in
dentured labour was used by the B ri
tish and that still remains. My sub
mission is that the main A ct of 1922, 
nam ely, the Emigration A ct of India, 
was a slur on our honour and it is re
maining in spite of this amendment. I 
would request the hon. Minister to 
consider this in that light. W hy should 
we still be prepared to allow our 
labour to go abroad as indentured 

labour or hired labour for the period 

specified and then allow them to re

main there at the sweet w ill of the
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other country? It should be the G ov
ernment of India’s duty not to let our 
people go abroad. The laws should 
be such as to dissuade the people to 
go. The very fight of Gandhiji began 
in A fr'ca  because of indentum i labour. 
We should consider this measure in 
that light. The amendment that we 
are seeking to make, namely, a harder 
sentence for unlawful emigration, w ill 
not solve or remove the blackest spot 
on our honour which has been put 
upon us by the Act of 1922.

Shrimati Lakshmi Menon: Mr. De
puty-Speaker, Sir, many of the com
ments made do not relate to the Bill 
at all, because the B ill is very much 
restricted in its scope. It does not deal 
with Indians abroad, or w ith the State
less persons in Ceylon or with Indians 
who are in Burm a and who are pre
vented from  sending remittances to 
their fam ilies here, nor does it take 
into consideration the discrimination 
shown to Indian settlers abroad as in 
South Africa. It is a fact that under 
colonial rule, a large number of 
Indians unskilled labour— w as taken 
abroad for developing the colonies, 
and this left behind problems for us 
which we have not been able to solve 
successfully. D r M. S. A ney 
referred to Stateless persons in C ey
lon. It is a fact that large numbers 
of people, of Indian origin, have set
tled abroad and they do not enjoy the 
right of citizenship, but these things 
are not related to this Bill. They 
are considered at the proper levels, 
diplomatic and otherwise, and we hope 
that those problems w ill be solved 
on a day.

As far as the present Bill is con
cerned, as I have said in my opening 
remarks, it  deals with two or three 
specific problems the solution of which 
is found necessary in order to make 
the implementation of the measure 
more effective. I was very pained that 
one of the hon. Members should have 
said that the implementation of the 
original Bill was made impossible be
cause of the influence of certain indi
viduals w ith  the Government, etc. It 
is very wrong to attribute motives like
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that. The Governm ent tries its best to 
see that the enactments are properly 
implemented. The w orking of the first 
Emigration A ct has shown that because 
of certain technological developments 
and developments in the means of 
communication certain changes had to 
be made in order to m ake the B ill 
effective.

Most of the Members seem to be 
confused or they did not care to 
understand w hat I said in the begin
ning. A s far as unskilled labour is 
concerned there is a total ban on it. 
W hy did w e put this ban on unskilled 
labour? Because it is unskilled labour 
that is lik ely  to be exploited. They 
are ignorant, they do not have any 
special skill, their utility is limited 
and they can be easily exploited. 
Therefore, in their case it has been 
totally banned and by 1941 there was 
no possibility of any unskilled labour 
getting out of India except through 
illicit means. And, this has been so. 
The number of illicit emigrants who 
have been in Ceylon and who have 
been repatriated to India is w ell 
known to us. W e have found that it 
was difficult to put a stop to illicit 
emigration to Ceylon because the 
existing law  did not provide for 
punishment which w ould prevent such 
illicit emigration. It is true that large 
numbers of people leave the country.

Shri Yallamanda Reddy: Sir, on a 
point of information, I would like to 
ask w hether the hon. M inister means 
to say that only because of a lacuna 
in the A ct these people have illicitly  
migrated to other countries? We 
want to know w hether any cases were 
instituted and, if so, what punish
ments w ere given?

Shrimati Lakshmi Menon: Accord
ing to the present law  w e cannot 
confiscate the vessels or the craft and 
the means that they use t0 send peo
ple abroad. The result is that even 
if w e get to know about gangs that 
are operating w e find that it is diffi
cult to deprive them of the means by 
which they m ake illicit emigration
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possible. From  time to time w e have 
had reports from  Madras saying that 
under the existing law it is not pos
sible to prevent it because as long as 
they have their country crafts and 
steam launches it is not possible to 
prevent or stop . illicit emigration. 
That is w hy w e find here that the 
punishment is made a  little more 
deterrent by  giving pow er to the 
Governm ent to confiscate the means 
by which illicit emigration is en
couraged.

A n  hon. Member referred to the 
fact that section 3 and section 4 of 
the original A ct dealing with the 
appointment of advisory boards and 
agents w ere not implemented. It is 
not necessary now, because the P ro
tector of Emigrants now get proper 
reports from our Missions abroad 
about the state of Indian nationals 
who are in employment or who have 
migrated. Therefore, it is easy for us 
to deal with them directly and more 
authoritatively than by appointing an 
agent over whom w e m ay not have 
adequate control.

Some hon. Members mentioned 
about emigration of skilled labour. 
The last but one speaker mentioned 
ab3,ut emigration of skilled labour. 
Emigration by any man today is not 
possible because every Government 
has laid down its restrictions regard
ing immigration into its country. For 
instance, some of the countries pres
cribe quotas. O nly a particular num 
ber cf our nationals can emigrate, to1' 
instance, to Canada or the United 
States. The restrictions are suffi
ciently difficult so that it is not pos
sible for anybody to go everyw here 
as it was possible in the early decades 
when there w ere no passports, no 
travel documents, etc. Therefore, w e 
cannot encourage emigration into 
other countries except according to 
the agreements that already exist bet
ween India and the other countries.

With regard to skilled labour it is 
very easy because no skilled person 
can go out of the country unless the



Government is satisfied that the agree
ment executed by the person concern
ed and the Governm ent or the agency 
which employs him is satisfactory and 
the necessary guarantees are given so 
that his salary is protected and rem it
tances to his fam ily are assured. Only 
when all these things are assured a 

• skilled person is allowed t0 emigrate.
We do not have any problem  as far as 
skilled labour, technicians or trained 
persons are concerned. The difficulty 
is only with regard to unskilled labour 
U-* 511 icit emigrants.

For instance, the House w ill rem em 
ber, sometime ago we had a reference 
to the w ay our fem ale labour is treat
ed in K uw ait. There w e find that 
there are gangs operating which take 
these people by air saying that they 
could be or w ere employed as ser
vants. There is no provision to check 
them when they go b y  air. Now, this 
amending B ill enables us to take suffi
ciently strict measures to see that 
people are nat taken b y  air under such 
false pretexts.

So, Sir. the scope of the B ill is very 
limited. The fact that no amendment 
has been moved shows that nothing 
objectionable or anything adverse is 
there to the amendments that are pro
posed by the Government in the 
amending Bill. It is true that w e can 
make a more effective Bill, as sug
gested by the Members, by having 

'm ore deterrent punishments. We w ill 
have to see how the amended Bill 
works, and if more changes have to be 
brought about, of course, it can be

* done.

Mention was made about emigra
tion of labour from one region to 
another. That is not covered by this 
Bill. One hon. Member mentioned 
about the British Immigration A ct and 
wanted to know how that would affect 
our emigration problem. As regards 
the effect of the United Kingdom 
Commonwealth Immigration A ct is 
concerned, the Act is generally design
ed to control and restrict entry into 
the United Kingdom  of Com m ui- 
wealth citizens who seek employment
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there. So it re a lly  is not a problem of 
emigration for us, and when Indian 
nationals go there, of course, they 
have to conform to certain procedures 
laid down under the Immigration Act. 
We are watching to see whether it w ill 
affect our nationals adversely, and if  
anything affects our nationals adverse
ly certainly w e w ill take adequate 
measures to see that it does not affect 
our nationals adversely.

Sir, there is nothing more to add 
except that I am very  grateful to all 
the hon. Members for supporting this 
Bill.

Mr. Deputy-Speaker: The question
is:

“That the B ill further to amend 
the Indian Emigration Act, 1922, as 
passed by R ajya Sabha, be taken 
into consideration.”

The motion was adopted. .

Mr. Deputy-Speaker: There are no
amendments. The question is:

“That clauses 2 to 17 stand part 
cf the B ill.”

The motion was adopted.

Clauses 2 to 17 were added to the Bill.

Clause 1, the Enacting Formula and 
the Title were added to the Bill.

Shrimati Lakshmi Menon: Sir, I
move:

“That the B ill be pasted” .

Mr. Deputy-Speaker: The question
is:

“That the B ill be passed” .

The motion was adopted.

1418 hrs.

IRON ORE MINES LA BOU R 
W ELFARE CE SS (AMENDMENT) 

B ILL

H ie Deputy Minister in the Minis
try of Labour and Employment (Shri



R. K. M alviya): Mr. Deputy-Speaker, 
Sir, I beg to move:

‘T h a t the B ill to amend the 
Iron O re Mines Labour W elfare 
Cess Act, 1961, as passed by R ajya 
Sabha, be taken into considera
tion."

The Iron Ore Mines Labour W elfare 
Cess Act, 1961, w as one of the social 
w elfare measures passed in December, 
1961. It provides for the levy  and 
collection of a cess on iron ore for the 
financing of activities to promote the 
w elfare of labour em ployed in the 
iron ore m ining industry on similar 
lines as in the case of coal and mica 
mine w orkers under the Coal and Mica 
Mines Labour W elfare Fund Act. 
Broadly speaking, the w elfare ameni
ties envisaged relate to im provement 
of public health, sanitation, prevention 
of diseases and provision and im prove
ment of medical facilities, w ater sup
ply and facilities for washing, provi
sion and improvement of educational 
facilities, improvement of standard of 
living including housing and nutrition, 
amelioration of social conditions, pro
vision of recreational facilities and 
transport to and from  place of work. 
The A ct also provides for the payment 
of grants-in-aid to a State G overn 
ment, or a local authority, or the 
ow ner of an iron ore mine, for pur
poses connected w ith  the w elfare of 
labour employed in the iron ore 
mining industry. Unfortunately, the 
A ct could not be brought into force so 
far because of a legal difficulty that 
has arisen in the case of Orissa. The 
main purpose of the B ill is to take 
power to enforce the A ct on different 
dates in different States.

Section 6 of the A ct provides that 
if the Central Governm ent is satisfied 
that there is in force in any State cr 
part thereof a law  m aking adequate 
provision for the financing of activities 
to promote the w elfare of labour em 
ployed in iron ore m ining industry, 
it may, by notification in the Official 
Gazette, direct that all or any of the 
provisions of the A ct shall not apply,
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or shall apply to such State or part 
thereof, subject to such exceptions and 
modifications as m ay be specified in 
the notification. The difficulty-  has 
been that the Government of Orissa 
had moved the Central Government 
for exem ption from  the purview  of the 
Act on the ground that there w as a 
State Act, namely, the Orissa Mining" 
Areas Developm ent Fund Act, 1952, 
which also provided for the financing 
of activities to promote the w elfare of 
labour in iron ore mining industry. 
Though on principle there is no objec
tion to granting the exemption, such 
exemption could not be granted as 
the Orissa High Court had declared 
that the State A ct had ceased to be 
operative from  the commencement of 
the Mines and M inerals (Regulation 
and Developm ent) A ct 1957 (Central 
A ct No. 67 of 1957). The Government 
of Orissa have filed an appeal in the 
Supreme Court against the decision of 
the Orissa High Court, and the same 
is still pending. We considered the 
suggestion made by the Government of 
Orissa that the Central A ct m ay be 
brought into force in all other States 
except the State of Orissa pending the 
disposal of the appeal by the Supreme 
Court.

Section 1(3) of the Act, however, 
does not provide for bringing the Act 
into- force in different States on 
different dates. It is, therefore, pro 
posed to amend this section to provide 
that this A ct shall come into force on 
such date or dates as the Central G ov
ernment may, by notification in the 
Official Gazette, appoint and different, 
dates may be appointed for different 
States. On such amendment the Act 
can be brought into force without fu r
ther delay in other States except the 
State of Orissa w here it can be done 
after the disposal of the appeal by the 
Supreme Court.

I would like to say a few  words 
about the applicability of the A ct in 
regard to Jammu and Kashm ir and 
the Union territory of Goa. The Iron 
Ore Mines Labour W elfare Cess Act,
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1961, as enacted, extends to the whole 
of India except the State of Jammu 
ana Kashmir. In Jammu and K ash 
mir, so far as w e know, there are no 
iron ore mines. The question of e x 
tending the provisions of the A ct to 
the Union territory of Goa, where 
about 25,000 w orkers are employed, 
producing about six  m illion tc»ns of 
iron ore is separately under considera
tion in consultation w ith the Goa 
administration. In v iew  of the consi
derable labour force employed there, 
Goa assumes some importance in the 
context of the present legislation pro
viding labour w elfare amenities to the 
iron ore workers there. A ll the same, 
the extension of the Iron Ore Mines 
Labour W elfare Cess Act, 1961 to the 
Union territory of Goa has to be exa
mined w ith due regard to the condi
tions of the iron ore m ining industry 
there and the effect of the cess on 
exports. The administration is of the 
opinion that the time is not ripe yet 
for an extension of the cess during the 
present period of slump in the Goa 
iron ore industry.

Leaving the State of Orissa and the 
Union territory of Goa, the A ct w ill, 
for the present, cover about 34,000 
workers producing about 7$ million 
tons of iron ore. Although the m axi
mum rate of cess perm issible under 
the A ct is 50 nP. per m etric ton, it is 
proposed that the initial rate of cess 
may be fixed at a rate noit exceeding 
£5 nP. per metric ton.

W e also propose to provide for rules 
to be framed under the Act. As in the 
*case of coal and mica funds, the w el
fare measures are to be administered 
in consultation with the tripartite 
advisory committee. It is also pro
posed to have a Central Co-ordinating 
Committee.

This is one of the important social 
w elfare measures long overdue. So. 
without taking further tim e of the 
House, I commend it for the conside
ration of the House.

Mr. Deputy-Speaker: Motion moved: 

“That the Bill to amend the

Iron Ore Mines Labour W elfare
Cess Act, 1961, as passed by Rajya
Sabha, be tak e* into considera
tion.”

Shrimati Renu Chakravartty (Bar- 
rackp ore): Mr. Deputy -Speaker, Sir,
this amending B ill w hich has been 
brought almost three years after the 
original A ct was passed, sounds very 
innocent. It seems that w e have just 
tried to circum vent what has happen
ed in Orissa, arising out of the State 
of Orissa appeal to the Suprem e Court 
against the decision of the Orissa High 
Court, but it is v ery  clear that it took 
three long years fo r us even to get an 
amendment. If w e now  amend this 
to say that the Central Government 
may, by notification in the Official 
Gazette, appoint different dates for 
different dates, I have a fear— and I 
think m y fear is very  w ell-founded—  
that under pressure from  certain 
States who m ay say that they have 
got legislation which takes care of 
labour welfare, the Central G overn
ment may defer applying this Act to 
these States.

Now, with all due deference to the 
State of Orissa, I know  iron ore mines 
both in Orissa and in the adjoining 
territories of Bihar. If there is any 
State which is very  backward, living 
in the dark ages, it is none other than 
the State of Orissa, I think it w ill 
not be an exaggeration for me to say 
that labour laws and civilised forms 
of life are unknown in those dark 
jungles of Singbhum and adjoining 
territories of Orissa. It m ay be so in 
Madhya Pradesh also, but I have no 
personal knowledge of those areas. It 
is a fact that a very large percentage 
of these labour are Adibasis and 
women. It is amazing that the biggest 
monopoly concerns in the steel indus
try like Tatas and Indian Iron and 
Steel Co. run by Martin B um  and 
Company in the private sector have 
such worse w orking conditions for the 
labour. Of course, now the monopoly 
of the private sector has been broken 
and w e have some public sector mines 
in K iriburu and B aila Dilla. But, in 
the private sector mines owned by
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such big industrialists w e find that the 
conditions of service of labour are d e
plorable. W e still have Gorakhpuri 
labour and contract labour in iron ore 
mines.

Mr. Deputy-Speaker: We have to 
take up P rivate Members’ B ills now. 
So, the hon. M inister m ight continue 
her speech tomorrow.

P R IV A T E  M E M B E R S ’ B IL L S  A N D  

R E S O L U T IO N S

T w e n t y - S e c o n d  R e p o r t

Mr. Deputy-Speaker: The House
w ill now take up Private Members* 
Bills. Shri Hem Raj.

Shri Hem Raj: Sir, I beg to move:

“That this House agrees with 
the Twenty-second Report of the 
Committee on P rivate Members’ 
B ills and Resolutions, presented to 
the House on the 14th August, 
1963.”

Mr. Deputy-Speaker The question  
is:

“That this House agrees with the 
Twenty-second Report of the Com
m ittee on P rivate M embers’ B ills 
and Resolutions, presented to the 
House on the 14th August. 1963.”

The motion was adopted.

D elhi Com eal 
Grafting B ill

Mr. Deputy-Speaker: He w ill ex
plain it when the B ill comes up.

The question is:

“That leave be granted to intro
duce a B ill to  rem ove doubts as 
to the valid ity  of the m arriage r 
cerem ony common among the 
‘Ananda M argies’.”

The motion was adopted.

Shri Shashi Ranjan: I introduce
the Bill.

DELHI P A N C H A Y A T  R AJ (AM END • 
MENT) BILL*

(Am endm ent of sections 15, 29, 30
etc.) by Shri N aval Prabhakar.

’M HI f̂sftET'T 

 ̂ MdHId

i

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in
troduce a B ill further to amend 
the Delhi Panchayat Raj Act, 
1954.”

The motion was adopted.

«ft s n r m  : A

 ̂ I '

A U G U ST  16, 1963

14.30 hrs.

A N A N D A  M A R G A  M AR R IAG E BILL* 
by Shri Shashi Ranjan

Shri Shashi Ranjan (Pupri): Sir,
I beg to move for leave to introduce 
a B ill to rem ove doubts as to the 
validity of the m arriage ceremony 
common among the “Ananda M ar
gies” .

Shri S. M. Banerjee: Sir, what is
this Ananda M arga marriage?

DELHI CO R N EA L G R A FTIN G  B IL L  
by Shri Naval Prabhkar ,

sft ?T3R SPT1VT : sfrTR, *T 

SRxTR f  f a  HeT sq fa ff

fsrfaWT ^  fa'T SNTPT spTT 

^  fenr

<T5T ^  vR v fa  f t  i

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in
troduce a B ill to m ake provision

•Published in the Gazette of India Extraordinary ^art H, Section 27 
dated 16-8-63.
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w ith respect to the use of eyes 
o f deceased persons for therapeu
tic purposes.”

The motion was adopted.

Sift : f  fww

far to t t  fj i

INDIAN P E N A L CODE (AMEND- 
« . M ENT) BILL*

(Am endm ent of sections 324 and 326 
and insertion of new sections 324A  and 
326.A) by Shri C. K. Bhattacharyya.

Shri C. K. Bhattacharyya (Rai- 
ganj): Sir, I beg to m ove for leave
to introduce a B ill further to amend 
the Indian Penal Code, i860.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in
troduce a Bill further to amend 
the Indian Penal Code, 1860.”

The motion was adopted.

Shri C. K. Bhattacharyya: I in
troduce the Bill.

GOVERNM ENT SER V A N TS (BAN
ON SER VICE A FT E R  RETIRE

MENT) BILL*

* by Shri R. G. Dubey

Shri R. G. Dubey (Bijapur North): 
Sir, I beg to m ove for leave to in
troduce a B ill to enforce ban on 
employees of the Government ol 
India from entering into service in 
private undertakings after their 
retirement.

1885 (S A K A ) Delivery of Books 
and Newspapers (Public 

Libraries) Am endment 
B ill

Mr. Deputy-Speaker: The question
is:

"That leave be granted to intro
duce a B ill to enforce ban on em
ployees of the Governm ent of 
India from  entering into service 
in private undertakings after their 
retirement.”

The motion was adopted.

Shi R. G. Dubey: I introduce the
Bill.

Dr. Ranen Sen (Calcutta East): Do 
not w ithdraw  it now!

14*33 hrs.

D E LIV E R Y OF BO O K S A N D  N EW S
P A P E R S (PU BLIC LIBR A R IES) 

AM ENDMENT B ILL

(Amendment of section 2) by Shri
C. K. Bhattacharyya.

Mr. Deputy-Speaker: The House
will now proceed with the further 
consideration of the follow ing motion 
moved by Shri C. K. B hattacharyya on 
the 3rd May, 1963: —

“That the B ill further to amend 
the D elivery of Books and News
papers (Public Libraries) Act, 
1954 be taken into consideration.”

The time allotted was one hour. 
There are still fifty-five minutes left; 
five minutes have been taken.

Shri C. K. Bhattacharyya: Sir, let 
me recapitulate briefly what I had 
said. This Bill is intended to amend 
the Delivery7 of Books and Newspapers 
Act. Under that Act the publishers 
of newspapers and books are under an 
obligation to submit to the G overn
ment certain number of copies of 
what they publish. W hat I want is

♦Published in the Gazette of India Extraordinary P art II, Section 2, 
dated 16-8-63.
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to include gramophone records in the 
list so ,that the m akers of gramophone 
records are put under a compulsion 
to submit a certain number of them 
to the Government. In the Act, 
‘book’ has been defined as “including” 
every sheet of music, map, chart or 
plan separately printed or litho
graphed” . I beg to submit that 
gramophone records m ay w ell be taken 
along w ith music sheets w hich are 
required to be submitted to the G ov
ernment under the complusion of the 
law’.

M y object in bringing forw ard this 
B ill is to create in the mind of the 
public a sense of awareness of the 
colossal loss of national treasure that 
has taken place due to the non-pre
servation of records of Indian masters 
and to create in the mind of the G ov
ernment and urge to collect and pre
serve them. Had I the time, Sir, I 
would have made an all-India review  
to bring out w'hat the amount of that 
loss has been. Since I have not that 
time I may refer only to m y experience 
of one State and to a certain number 
of persons.

The phonograph machine w as dis
covered by Edison in 1861. It was 
perfected by Bel and Tainter in 1881. It 
took some years before that machine 
reached India. And the machine was 
imported into India by private initia
tive. Recording began from  that time 
and the Gramophone Company came 
into the field. So the recording in 
India began at a very  late stage. But 
even of the records so made at large 
number has been lost due to the lack 
of arrangement for collection and pre
servation. The Gramophone Company 
which made these records w ere actuat
ed only by commercial motives. As 
soon as a particular record ceased to 
have sufficient demand in the m arket 
they stopped reproduction. They not 
only stopped reproduction, but they did 
something more which w as very  repre
hensible; they destroyed the original. 
And it is there that I want to cocne in.

Invaluable cultural and national trea
sures that w ould have been preserved 
had some such provision as is proposed 
in m y B ill been in existence, have 
been lost. And I suggest that this 
provision be made now so that such 
things m ay not happen in the future.

This loss has happened not only in * 
relation to old masters; it has happen
ed in relation to living masters as w ell. 
Some time back I wanted to get from  
the Gramophone Company a record of
D. L. Roy's w ell-know n song

sung by his son Shri Dilip 
Kum ar Roy wVo is himself an ilustri- 
ous musician. But I was told that the 
record cannot be had and that no re
production can be made because the 
original had been destroyed. This 
has happened not only w ith one or 
tw o w ell-known masters in the field; 
it has happened w ith a large number 
of distinguished characters in the 
field of music and drama about whom 
I made enquiries. I was told that 
neither there is any chance of getting 
nor was there any chance of reproduc
tion because the originals h avs been 
destroyed. Unless the Government 
takes some such step as is proposed in 
my Bill today, this continued destruc
tion of voice records of Indian masters 
w ill go on. That is where m y submis
sion is that my B ill should be accept
ed by the Government.

Sir, recently w e have been holding 
centenary celebrations of two of th* 
greatest Indians, Swam i Vivekananda 
and Rabindranath Tagore. Both are 
world figures and both had a world 
audience of their own. Tagors was 
w ell known not only in the field of 
musical composition but was also well 
known as a musician of his own 
songs. He had a divinely gifted voice, 
given to few  in the world. A ll bis 
voice records, all those youthful voice 
records of Rabindranath Tagore are

16, 1863 Books and News- 736
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lost because there has been no arrange
ment for preserving the records as 
is proposed in ray B ill today. To 
S w am iji’s oratory the world stood in 
aw ful submission when he preached 
his spiritual messages to the world. 
Sir, w hat a treasure it would have 
been today if w e could hear how 
Sw am iji V ivekananda spoke. There is 
â publication by one of the Rama- 
krishna Mission ashrams in Bengal on 
the occasion of Sw am iji’s Centenary. 
There in it is stated that the late 

'M aharaja of Mysore had recorded 
Sw am iji’s voice on his phonograph 
machine and a disc w as made. It is 
also stated in that publication that the 
disc m ay still be found in the Mysore 
palace.

M y question is: W hy should not
the Governm ent m ove to collect and 
preserve those discs for the Indian 
people so that w e and the people of 
the later generations m ay have an 
idea how Swam i Vivekanand spoke, 
what was the q u alit- of his voice 
which just held people spellbound not 
only in India but all over the world? 
My suggestion to the Government is to 
come to the help of the people.

Regarding the records of Tagore I 
have a very distressing tale to tell. 
Many of the earlier records when the 
youthful Tagore sang his own youth
fu l songs are irrevocably lost. Re
cently, the Rabindra Bharati Univer
sity made an attempt at collection of 
jthose records and from a report pub
lished in the Amrita Bazar Patrika I 
find—

“Old records are hardly avail
able now and many discs of the 
songs which the Poet himself re
corded for the gramophone com 
pany are no longer in existence.”

W hy should this be so? WThy should 
not somethinjfTSe done at least now so 
that such things may not happen in 
future?

A s I find from the report, the 
voice of Rabindranath Tagore was 
first recorded on the old cylinder sys

tem as far back as in 1891. The Poet 
was 30 years of age at that time. The 
first song that he sang for the record 
was:

SJWTT IX  

Jjpft rftaPT *TTWt #9T l"

“Blessed am I to have been 
born in this land and blessed am 
I, my mother, that I have loved 
thee.”

The record of this inim itable song is 
lost because no one took care to pre
serve the original.

It may be interesting to note that 
the first recording of Tagore was done 
by H. Bose and Company the propri- 
tor of XvKTch, Shri Hemendramohan 
Bose, was iFJriend of Tagore himself. 
It was he who first imported the 
phonograph machine into India and 
after im porting the machine he ap 
proached his friend for recording his 
voice. Songs and recitations poured 
in streams and a large number c f re
cords w ere made on the cylinder sys
tem  prevailing at that time. Later, on, 
Shri H. Bose arranged w ith ‘Pathe’ in 
France to have those cylinders trans
ferred into discs. 'Som e of the C ylin 
ders w ere really transferred into discs 
but a large consignment consisting, I 
believe, of at least 46 records which 
was sent to France for being so re
corded on discs was lost in France 
and lost to humanity. So, w e have 
no chance of hearing now how youthf
ul Tagore Sang his own songs and 
w hat was pleasure to hear him at that 
time. But those who had heard the 
recordings of his voice known how he 
had thrilled audiences by the p ’tch 
and extraordinary range of his voice 
combined with the sweetest and 
captivating, melody. I just imagine 
what pleasure it would have been to 
us today if w e could hear his songs 
sung by himself, songs like—

“srrfa s n w  

^  w r t e r  ffecT  ?rr

rTT% r
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O r

^rpft, 'Srnft, s f a  ^rpft r

Shri Hari Vishnu Kamath: Please
give us the fu ll song.

Shri C. K. Bhattacharyya: I do not
have the time. Or, take another,

"* ii«ui ^  sr t  f w h r  grfilH ft

f* r  3% srfe  #% r̂nsft ^Tf*Rt

If w e could hear those songs which 
the Poet him self sang for records! 
These are lost.

In this conection I may refer to an 
incident. Professor Thompson when 
he saw Tagore in the later years of 
his life told him that he could not 
believe that the Poet of G itanjali was 
the same man who composed the 
youthful songs. The reply of the Poet 
was, “Excuse me, for I too w as young.” 
Those youthful songs sung by the 
Poet are lost because there was no 
provision in the law  that at least some 
original copy should be preserved 
somewhere ifT lndia. Not to speak of 
the earlier records, even later re
cords of Tagore are not available in 
the original. I tried to get an original 
of “K arna-Kunti Sam vad” , the im 
mortal peom that he w rote from  Maha- 
bharata. It could be recited here and 
people could hear the ennobling mes
sage that he gave therein.

W-Z TTTq ef-? l”

That is the message. B ut that is lost. 
The original has not been preserved 
So, when there was a public demand 
for it, what the Gramophone Com
pany did was that they secured an old 
and much used record and from tnat 
reproduced another copy. But in that 
secon^Tiand copy the quality of 
T ago re ’s voice is not preserved.
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I may remind the House here that 
the ‘Bande M ataram ’ song was first 
sung in the Congress session by Tagore 
himself. A t that time there w as neither 
the microphone nor the loudspeaker. 
Tbe Poet had to depend on his own 
voice to m ake him self heard through
out the panda I and it is in public re
cords that the entire audience from 
one end of the pandal to the other 
heard the “Bande M ataram ” song sung 
by the Poet distinctly.

Shri S. M. Banerjee: Because people 
were more orderly then.

Shri C. K. Bhattacharyya: Yes,
there was no opposition. I wish that 
that record had been kept and pre
served for ourselves and for the world. 
Unless an attempt is made now, e v e ry 
thing w ill be lost. I understand that 
a copy of the “Bande M ataram ” re
cord sung by the Poet is preserved in 
the fam ily of H. Bose of H. Bose and 
sons which first recorded his songs. 
But unless somebody m oves to secure 
that copy and m ake a reproduction, I 
am afraid, that record w ill also be 
lost either today or tomorrow.

I m ay mention another incident 
here. In a function in which Sir 
Surendranath Banerjee met Shrimati 
Sarojini Naidu, he told Shrimati 
Naidu, “Y ourself and m yself are Ben
gal’s gifts to India.” W hat did he 
mean? He meant the cultured voice 
that they had which captivated lakhs 
of people and which enthralled the 
audiences. But is there any chance of 
hearing the oceanroll oratory of 
Surendranath Banerjee or the musical 
eloquence of Sarojini Naidu which 
earned for her the name of Indian B u l
bul from Mahatma Gandhi? There is 
none.

To bring m y point home I have 
referred only to some illustrious sons 
of India. I could have referred to a 
host of others, particularly in the field 
of drama and music. I wish, a collec
tion could be made all over India as to
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the number of records that w ere made 
and that have been lost. But that re
quires tim e and I leave it to the M inis
try  of Scientific Research and Cultural 
A ffairs to do that. W hat valuable 
treasures of voice recordings have 
been lost because there has been no 
legal provision for compulsory collec- 

*tio n  of records! It would have been 
in the -fitness of things if the G overn
m ent itself had sponsored a B ill like 
th e  one that I am m oving today. These 

' are national treasures and these should 
be preserved. W hy should the Minis
tr y  of Scientific Reserch and Cultural 
A ffairs not take upon themselves the 
task  of collection of these treasures 
as one of their important functions?

It is not m y purpose to ask them to 
k eep  a collection of all the records 
that are produced everyw here in India 
T h e y  m ight m ake a periodical sifting 
■and preserve those worth preserving 
and cast aw ay the others. B ut unless 
th ey get copies of all the records that 
are produced in India by compulsion 
under the law how ?re they to know 
w hat are the records that have been 
lost, w hat are the fine records that 
should are being preserved and are 
lost because there is no arrange
m ent for collection of records? 
The question of space need not 
w o rry  the Government. These are 
the days of tape-recordings. If tape- 
recordings are made, quite a large 
amount of material could be accom
modated in a com paratively small 
area of space. Even if they preserve 
all the records that are produced in 
India, they could find the space. I 
w ould like that all the records are 
preserve because there is no knowing 
w hich record w ill be required at 
w h at time, w hich figure w ill come 
up as a prominent figure o f music 
and culture and at what time. Even 
about some of the w ell-know n musi
cians whem w e heard only the other 
day, the records cannot be had be
cause they w ere not preserved.

I  now m ake one or two sugges
tions to the Government. Let them
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accept the provisions of the B ill. 
They should m ake it compulsory for 
the producers of gramaphone re
cords to submit a copy to the G ov
ernment. A t the same time, let them 
issue an appeal to the public that 
those who m ight have the old re
cordings should give them to the 
Government for their use so that 
tape-recording^ m ight be made o f 
them and that the records w ill be 
returned to them. These are that 
tw o suggestions that I make to the 
Government and I request the G ov
ernment to accept them.

Mr, Deputy Speaker: Motion
moved:

“That the B ill further to amend 
the D elivery of Books and N ews
papers (Public Libraries) Act, 
1954 be taken into consideration.”

We have still got half an hour left.

Shri Hari Vishnu Kamath: Let 5
to 7 minutes be given to each Mem
ber.

Mr. Deputy Speaker: A ll right; 5 
minutes to each Member. The M in
ister must also be given some time.

Shri Prabhat Kar (Hooghly): Mr. 
Deputy-Speaker, Sir, so far the B ill 
is concerned, the suggestions made 
b y  Mr. Bhattacharyya, the purpose 
of it, I am quite sure they cannot be 
objected to b y  the hon. Minister. 
The point that he has raised today 
is that because the whole recordings 
w ere in the hands of the private 
sector and they w ere m oving on ly 
out of the profit motive, and as you 
know today the whole thing goes b y  
tfie Box-Office hit, the records w ere  
not maintained. Naturally, when it 
w as found that a particular record 
w as asked by the customers, th ey 
had not kept a record of those discs 
and as a result m any of the sounds 
of the old masters or the speeches 
of the old masters have gone out 
circulation and also the originals 
have been destroyed. Today it is 
admitted on a ll hands that because 
of the better scientific technological
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apparatus, w e are in a position to 
keep recorded speeches of various 
musicians. It is a tragedy that the 
old records are not available. Today, 
w e find our artists like Sarodist? A ll 
Afcbar K han and R avi Shanker are 
going round the w orld and proving 
how melodious our mustic is. But 
so far as the masters of the old days 
are concerned, their records are 
today to be found and n aturally it is 
being fe lt that these records should 
have been kept at least by the G ov
ernm ent to tell the w orld that these 
are the desciples of the old masters 
w ho perhaps had given rather a bet
ter recita l of music. W e find today 
there is none. I am quite certain 
that the present-day musicians w ill 
be lucky enough to have all their 
records kept in order. W e would 
like to k/*ow what efforts are being 
made in this direction. I know about 
one of the old families, as w as re
ferred  to b y  Shri Bhattacharyya 
about the Bose fam ily, who are a l
ready v ery  much connected w ith the 
film  world. M any o f their present 
generation! members are film direc
tors in Bom bay and in Calcutta. 
One for exam ple is the famous Direc
tor Satyajit R ay who comes from  that 
fam ily. I  am quite sure if  the hon. 
M inister tries* he w ill be able to 
get hold of all those records and get 
tape recorded and have them kept 
in the National Archives.

I w as ju st discussing w ith him 
about the various old records, about 
the acting of \ne great actor Am rend- 
ranath Dutta or Dani Babu w ho was 
a giant of the Bengal stage. W e have 
Iheard the records, bu* now they are 
not being found out. What w e sug
gest now  is that hence forwaoxi 
efforts should be made to preserve 
a ll the records. We do not know 
exactly  w hich of the records, which 
o f our artists w ill become w orld  
famous. If the records are given to 
th e  M inistry of Scientific Research 
and  Cultural Affairs, they w ill ibe 
able to keep the recordings and w hen
ever required, they can play back to 
the nation. I welcom e that sugges

tion and I am quite sure, know ing 
fu lly  w ell the hon. M inister (has 
love for Indian art and culture he 
cannot disagree w ith  his suggestion. 
Technically, I do not know  w hether 
this A ct can be amended in this m an
ner. 'ftiat is a com pletely different 
thing. B ut about the purpose w ith 
w hich Mr. B hattacharyya has m oved 
this Bill, there cannot be any diffe
rence of opinion and I hope it w ill 
be accepted b y  the Government.

W ith these words, I welcom e the 
BiU.

Shri S. M. Bancrjee: (Kanpur): Mr. 
Deputy-Spaeker, Sir, I welcom e this 
B ill from  the very  core of m y  heart. 
In the Statem ent of Objects and R ea
sons, m y hon. friend Shri Bhatta
charyya has mentioned the old, re
cords of recitations, speeches ; and 
music b y  Rebindranath Tagore, 
Mahatma Gandhi, Faiz Khan, R. C. 
Boral and others. He has mentioned 
certain recitations by the great poet 
Tagore himself. It is true those re
cords are not available from any 
gramaphone company. They are not 
available. A t that time, when the 
great poet sang the song of love and 
evotion, ^ e r e  was no tape-recording. 
It is high time that these re
cords should be tape-recorded so 
that w e are able to maintain them  
for our future generation also.

I take this opportunity in m en
tioning* the otJher names w ho are  
supposed to be the pillers of classical 
music: Ustad Faiaz Khan and his re
cord is still available; then A bd ul 
Karim , that great musician and his 
songs are not available to us. W hat 
about Karam at Khan who used to sing 
Drupad and Dhumar? His record is  
not available. W hat about the 
gramaphone record of that V lchatra- 
veena b y A bdul A ziz Klhan? F e w  
records are available. It is v ery  
difficult to get those records.

An Hon. Member: Saigal.

Shri S. M. Banerjee: Saigal cam e 
late. I am talking of music w hich
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is purely Indian music. The Tagore 
music is our own, is our country’s 
music. Tagore sang for the tolling 
m illions and also for those people 
who believe in devotion and love.

O f course, among Tagore’s songs, 
there w ere revolutionary songs also. 
He 'g a v e  food for everyone in this 
country.

Dr. Ranen Sen: The National
Aiithem  is Tagore’s.

Shri S. M. Banerjee: A part from 
the National Anthem, I feel that

15 hrs.
Tagore has given everything to this 
country, and that is entirely ours, 
and w e have given it to the world.

In exactly  the same way, there 
are also those great songs of Abdul 
Karim  Khan, Ustad Faiyaz Khan and 
also that great musician Vishnu 
Digambar who used to sing all 
ragas and raginis only in one dhun, 
namely. Raghupatiraghava raja ram, 
pateeta pavana Sitaram. I have been 
him sing those songs; I w as so young 
at that time, and I was in Lucknow 
when he used to teach his son Palus- 
kar all ragas and raginis and by 
reciting only one line, namely Raghu- 
pattraghava raja ram, Pateeta pavana 
Sitaram. Where are those records 
today? Those records are not avail
able to us. It is a tragedy in this 
country that we are unable to pre
serve our treasures well. We are 
now switdhing over to the other 
things, such as folk songs etc. But 
w hat about our treasures? What about 
those things of which w e feel so 
proud?

I wish that our Minister who really 
as a love for literature, or songs and 
for other things and who has really 
got an aesthetic sense w ill kindly rise 
to the occasion and accept this sug
gestion and this amending B ill of 
Shri C. K. Bhattacharyya, and I hope 
that he w ill not take shelter under 
any technical objection. Those 
speeches and those recitations should
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be preserved for our future genera
tions. And I am sure that tfltxis B ill 
which has been brought forward by 
Shri C. K. B hattacharyya w ill be pas
sed unanimously by this House w ith 
out any amendment and without any 
contradiction or controversy.

Shri Hari Vishnu Kamath (Hos- 
hangabad): I have great pleasure in 
supporting the Bill moved by m y hon. 
friend Shri C. K. Bhattacharyya, and 
I have no doubt whatsoever in my 
mind that the Minister in charge, na
m ely the M inister of Scientific R e
search and Cultural Affairs, combining 
in him self as h? does the sensitive 
mind of Humayun and the poetic 
soul of Kabir. w ill see his way to 
accepting the B ill in principle and 
bringing forward a B ill of his own, if 
this Bill does not satisfy the require
ments of the situation, in good time, 
sooner rather than later.

M ay I add just one little suggestion 
of mine to what Shri C. K. Bhatta
charyya and hon. friends from  this 
side of the House have said? And 
it is this. Many names, great and 
famous in our m illenial history have 
been mentioned on the floor of the 
House. We have a shining galaxy of 
great men, great in every field, philo
sophy, literature, music, culture, 
poetry, mysticism and also politics, 
and also those great ones, those great 
leaders who along with Mahatma 
Gandhi and others have lifted politics 
to a higher plane, ay a result of which 
politics has almost been sanctified and 
spiritualised. Among that galaxy, I 
am sure all my colleagues here-would 
racken the names of Lokm anya Bal 
Gangadhara Tilak and N etaji Subhas 
Chandra Bose. It would ill become 
us who have reiped the harvest of 
freedom to forget chose two great 
leaders who have iought so w ell and 
so truely, so gloriously and so 
valiantly for the freedom of our coun
try. I would, therefore, appeal in all 
sincerity and with all earnestness, to 
the Minister and to m y colleagues on 
both sides of the House, to add their 
voices to the voices that have already 
gone before, and make a supreme and
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vigourous appeal to the M inister and 
to Governm ent to ensure the preser
vation of the records of the speeches, 
the great orations, the inspiring ora
tions delivered by Lokm anya Bal 
Gangadhara T ilak  and N etaji Subhas 
Chandra Bose, if they had been re
corded in the past. I am sure that 
N etaji Subhas Chandra Bose’s orations 
ha/e been recorded. I am not quite 
sure about Lokm anya B al Gangadhara 
T ilak ’s, but about N etaji Subash 
Chandra Bose’s speeches and orations 
I should like to say a few  words.

This question was raised in the First 
Lok Sabha more than once. Dr. 
Keskar, the then Minister of Inform a
tion and Broadcasting, told the House 
that attempts were being made to 
secure the recorded speeches of 
N etaji Subhas Chandra Bose when he 
was Congress President as w ell as 
when he was the president of the Arzi 
H ukum at-e-A zad-H ind  and the sup
reme commander of the Azad Hind 
Fauj in South-East Asia and till that 
day, when after liDerating a part of 
our sacred soil from foreign occupa
tion he had to retreat unfortunately 
from  the field of battle. During that 
heroic period, n u n y  speeches were 
made in India when he was president 
of the Congress. A  gramophone com
pany, I think, Young India Grama- 
phone Co. or some other company, 
sent me two records of his speeches, 
made by him when he was Congress 
president; that was last year or about 
tw o years ago. They showed me 
those records and also played them. 
I wonder whether Government have 
got them in their archives and have 
taken the necessary steps to preserve 
them.

Also, there have been many orations, 
m any speeches, heart-inspiring spee
ches and heart-warm ing speeches, 
made by him when he was in Berlin 
as w ell as when he was in South
East Asia, and I have no doubt that 
almost all those speeches w ere record
ed, and they w ere heard also in our 
own country. The least that G ovem -

ment can do is to preserve the memo
ry  of such a great hero and great 
leader of Bharatvarsh, would be to ob
tain those records. Dr. K eskar assured 
us that some records had been obtain
ed. I would like the hon. Minister to 
tell us what records w ere obtained, 
and how many had been obtained of 
the speeches made by Netaji Subhas 
Chandra Bose, and w hat attempts 
have been made by Government. ‘  br
are being made by Government to
obtain the other records of the spee
ches made by him in Germ any and
in South-East Asia, and what at
tempts are being made by G overn
ment to preserve them for posterity 
and for history.

Shri Sarjoo Pandey (Rasra) rose—

Mr. Deputy-Speaker: I am sorry. 
There is no time. I am calling the 
hon. M inister now. If there is time, 
I shall give him an opportunity.

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): I am sure that every Member 
of this House v/iil have sym pathy 
w ith the objects of this Bill. The 
purpose is one which can be accepted 
without any hesitation, and not only 
so, but one which has already been ac
cepted. In fact, wc have in the last 
few  years been taking action in this 
direction. But it is r?n entirely diffe
rent matter, so far as the Bill is con
cerned, and I am afraid that with 
regret I have to oppose this Bill on 
both legal, adm inistrative and practi
cal grounds. *

In our view, this B i1 J is bad in law', 
and adm inistratively it is unpractical 
and further, it is unncessary, and I 
hope to convince the House on all 
these three points.

Legally, it is not a Bill which can 
be considered by Parliam ent for the 
reason that production o f gramophone 

' records clearly relate to entry 27 of 
the State List, and as such it cannot 
be a subject for legislation in P arlia
ment; it is a purely State subject.
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if  the articles covered by entry 27, 
exem pted by entry 33 of Concurrent 
L ist can alone c*ome before P arlia
ment, Parliam ent has not enact
ed, nor has there been ever any sug- 
fertior' that the m anufacture of 
recor should be brought under 
entry 33 of List III.

Then again, Shri B hattacharyya 
wants that the m anufacturer of a 
gramaphone record should be describ
ed as a publisher. Here again I think 
it is iolation of language. B y  no 
stretch of imagination, can you say 
that the m anufacturer o f a record is 
the publisher of book. For these rea
sons, on legal grounds this B ill has to 
be opposed completely.

The object of this B ill as has been 
enunciated by m y hon. friend Shri 
C. K. B hattacharyya is to require 
every m anufacturer tof gramaphone 
records to deliver a number of copies 
of every record to specified public 
libraries. In other words, this w ill 
have a direct bearing on the produc
tion, supply and distribution of g’oods 
as defined in the State List, and this, 
as I mentioned just now, is not in 
entry 33 of the Concurent List. 
Therefore, this is a B ill which relates 
to a subject which is within 
the exclusive competence of the State 
Legislature.

That is not the only legal defect in 
the B ill. Shri B hattacharyya seeks to 
circum vent this by saying that 
gramophone records are books. He 
read the definition of ‘book’ in w hich 
certainly sheets, lithograph sheets, 
are included, but by  no stretch of 
imagination can w e refer to a 
gramophone record as a book. The 
gramhone record m ay be of a speech, 
or of music or of any kind of noise. 
There are records of sounds of 
birds, there are records of aijimal 
noises in the forests, all kinds of 
things. To regard these as books 
would completely violate the spirit of 
language. Y ou w ill remember that 
the Supreme Court has again and 
again held that w hile w e should 
give a liberal interpretation to a word, 
it should not be such as to attract 
the epithet ‘fantastic’ . To describe 
gramophone records of every type as 
books would, I think, come within 
the m ischief of that description or 
the Supreme Court.

It is also both unpractical and un
necessary. In his objects and reasons, 
he has said that he wants that the 
voices of eminent personalities should 
be preserved including great masters 
of music. Under the Bill as he has 
drafted, six copies of every single 
record w ill have to be submitted. 
W hat are you going to do with these? 
We find that in 1961 and 1962, there 
w ere about 4 million records issued 
each year, perhaps four or five thou
sand titles. W e have not gone into the 
list of titles. M any of them are quite 
frivolous things— film music and 
various types of things which w ill 
not last beyond one season, let 
alone anything else. Therefroe, to 
require libraries in different parts 
to the country to clutter up their 
space w ith all these things this 
kind of what I m ay be permitted 
to call rubbish would be quiet un
desirable. W hatever is valuable is 
being preserved. Therefore, in a way, 
the object of the B ill is already served.

We have passed a B ill requiring 
that books should be sent to libraries. 
A lready the libraries are finding it 
very difficult. Nevertheless, we are 
pursuing with it. Till that position 
has been consolidated, to undertake 
something additional would be un
desirable.

Then I would submit the B ill is un
necessary because already action has 
been taken. I mentioned earlier that 
the Sangeet Natak Akadem i has been 
engaged in the last 3 years in pre
serving these things. So far as things 
which have already disappeared are 
concerned, nothing can be done. This 
B ill is not going to bring us the music 
of Tansen or the music of the great
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m asters who lived before the gram o
phone records or taperecording was 
in o w n . That applies to every  country. 
S h ri S. M. Banerjee said that unfor
tu nately  it is only India’s loss. I do 
not know w here he got that inform a
tion, because this applies to all 
countries of the world. E very coun
try  has lost the music of its great 
m usicians in the past. But as I said, 
the Sangeet Natak Akadam i is now 
going all out to arrange for special 
programmes for recording and w e are 
building up an archive of taperecords 
to preserve w hatever is w orth pre
serving. W e also consulted the M in
istry of Information and Broadcast
ing. Shri K am ath himself mentioned 
that Dr. K eskar gave an assurance 
that w hatever was possible would be 
recorded and kept. W e have received 
form that M inistry a report that they 
are proceeding w ith that; they are 
collecting w hatever is feasible. Thas 
is what they have said:

“A ll India Radio is at present 
doing w hatever is possible to 
collect, process and preserve 
recordings of eminent personali
ties and old masters” .

It has therefore to be selected. In 
this, we w ill do all that is necessary. 
1  think that any compulsion in this 
w ill be unnecessary and undesirable. 
Compulsion means getting every
thing. Then who is going to select?

Shri Hari Vishnu Kamath: Appoint 
a Committee.

Shri Humayun Kabir: Then that
Committee w ill have nothing to do 
except to listen to records, because 
4 million records are produced every 
year and the number of speeches in 
India is legion. If we excel in any 
one trade, perhaps it is the trade of 
m aking speeches.

Shri Hari Vishnu Kamath: Let it be
a  parliamentary committee with the 
M inister as Chairman.

Shri Humayun Kabir: We have
already set up m achinery. A ll India 
Radio and the Sangeet N atak A k a 
dami are trying to preserve w hatever 
is worth preserving.

I shall be most grateful to M em 
bers if they bring anything they come 
across to our notice. For example, 
I am grateful to Shri Bhattacharyya 
for mentioning the records which 
exist w ith  Messrs. H. Bose and Sons. 
He also mentioned about some records 
which are w ith the M ysore fam ily. 
Shri Kam ath mentioned about some 
records available w ith Young India 
company. W e shall try  and see that 
w hatever is worth preserving w ili 
be preserved by AIR  and the Sangeet 
Natak Akadami.

Therefore, this draft B ill is bad in 
law, as it encroaches into the pre
serve of the State legislature. It is 
adm inistratively unpractical as it 
involves cluttering up libraries with 
all kinds of recors. It is also unneces
sary because the w ork is already be
ing done. I can assure you that w e 
shall make every effort to see that 
nothing of value which is worth pre
serving is lost. In these circumstances, 
I regretfully  oppose the Bill.

Some Hon. Members: Do not w ith
draw the Bill.

Shri C. K. Bhattacharyya: The hqn. 
Minister has mentioned that the B ill 
is unpractical, unnecessary and not 
within our competence. A ll these 
‘uns’ I have heard, but he has not 
given me that particular assurance I 
wanted. What is he doing to prevent 
the destruction of records?

Shri Humayun Kabir: I have
already said we are taking every 
step. If my language is not under
stood, I am very sorry. I said more 
than once that the Sangeet Natak 
Akadam i and A IR  are making every 
effort to collect, preserve and to pro
cess w herever necessary, w hatever is 
available.
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Shri Umanath: That is a standing 
declaration.

Shri C. K. Bhattacharyya: That is
a ll  voluntary. There is nothing in the 
land to prevent a gramophone com
pany from  destroying the original of 

*Shri Humayun K ab ir’s records 
tomorrow.

Shri Humayim Kabir: Let them do
'it.

Shri C. K. Bhattacharyya: As to
his argument that it is bad in law, 
m y contention is this. He has object
ed to the connotation of ‘'book’, that I 
extended the meaning of ‘book’ beyond 
reasonable connotation. M y conten
tion is that it is the business of legis
lation to define the terms covered by 
the Act. I hold that the interpreta
tion of the term ‘book’ as given in 
m y amending B ill is perfectly correct 
and in order and within the scope of 
the Constitution and therefore, within 
the legislative competence of P arlia
ment. The second objection is that 
it relates to the State List and the 
Centre cannot come in. To that m y 
reply is this. If the provisions of the 
B ill, when enacted and brought into 
operation, become relatable to entry 
33 in List II, the same must also have 
happened in the case of the parent 
A ct. The B ill m erely provides that 
gramophone records must be supplied 

‘ to certain libraries. The provisions 
of the B ill do not interfere in any 
w ay  with the States’ rights bver 
■‘theatres, and dramatic performances, 

' cinemas subject to the provisions of 
entry 60 of list I, sports, entertain
ments and amusements*— that is the 
description given in item 33— other
wise, the same might have been said 
of books meant for dramatic perform 
ances or musical entertainment, etc. 
The Central Government demands 
books to be delivered to them even 
though books of dramatic perform 
ances m ay also come under item 33 
because they relate to theatres. So, 
records do not come under the item 
when they relate to “Theatres etc.” , 
books do not come w hen they relate 
to “Theatres, etc.” .

Shri Hnmayun Kabir: He is for
getting the provision of item 39 in th« 
Concurrent List w hich specifically 
mentions newspapers, books and 
printing presses.

Shri S. M. Banerjee: Let us hear 
the A ttorney-G eneral on this. Shri 
K abir is not a legal expert.

Shri C. K. Bhattacharyya: There
fore, the interpretation put on th« 
provisions of the B ill is too far-fetched 
to be reaL If the provisions of the 
B ill become relatable to entry 12 in 
the State List, w hat about the princi
pal A ct? Provision is there for 
delivery of books to public libraries. 
Does it not then contravene the pro
visions of the Constitution. If it can 
be provided for delivery of books to 
public libraries, it can also be pro
vided for delivery of gramophone 
records to public libraries. These are 
also national treasures. That is m y 
contention. That is where I w ant the 
M inister of Culture to come in.

Mr. Deputy-Speaker: Does he wish 
to w ithdraw  the Bill?

Shri C. K. Bhattacharyya: I do not
w ant to have it put to vote. I w ith
draw it w ith your perm ission. . . .

Some Hon. Members: No, no.

Shri C. K. Bhattacharyya: . . . .w ith  
this assurance that I am bringing it 
again obviating the objections that 
the Minister has raised. I shall take 
note of his objections and bring it 
again in a form to which he cannot 
take any objection.

Mr. Deputy-Speaker: Has he the
leave of the House to w ithdraw  his 
Bill?

Some Hon. Members: No.

Mr. Deputy-Speaker: Then I put
the motion to the House.

The question is:

“That the B ill further to amend
the D elivery of Books and N ews
papers (Public Libraries) Act,
1954 be taken into consideration.”
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Those in favou r w ill please say 
“ A y e ” .

Some Hon. Members: A ye.

Mr. Deputy-Speaker: Those against 
w ill  please say “No” .

Some Hon. Members: No.

Mr. Deputy-Speaker: The Noes
have it.

Some Hon. Membem: The A yes
have it.

Mr. Deputy-Speaker: Those in
favour w ill please stand up.

Shri S. M. Banerjee: It is the usual 
practice to take f  vote. Our people 
are not here.

Som e Hon. Members stood in their  
seats.

Shri Hari Vishnu Kamath: No whip. 
Y ou  m ay also stand up.

Mr. Deputy-Speaker: No canvassing 
on the floor of the House. There are 
17 Members in favour. Those against 
m ay now please stand up.

Som e Hon. Members stood in their 
seats.

Mr. Deputy-Speaker: The House is 
overw helm ingly against the motion. 
It is lost.

The motion was negatived.

15.22 hrs.

CON STITU TION  (AMENDMENT) 
B IL L  (Am endm ent of article 368) 

by Shri Hari Vishnu Kam ath

Shri Hari Vishnu Kamath (Hos- 
hangabad): I beg to move:

“That the B ill further to amend 
the Constitution of India be taken 
into consideration.”

M y Bill, B ill No. 14 of 1963, seeks to 
so amend the Constitution that future

amendments to the Constitution w ill 
be possible only w hen they are neces
sary in the national interest, and n ot 
for partisan ends. I have said in m y 
Statem ent of Objects and Reasons:

“W hile the Constitution need 
not be regarded as a rigid, sacro
sanct document, yet its amend
ment should not be resorted to 
lightly. A n y  amendment of the 
Constitution should subserve not 
narrow partisan ends, but genuine 
national interests and social 
justice.”

If this fundam ental basis for amend
ment of the Constitution is accepted, 
as I have no doubt it w ill be accepted 
b y m y colleagues on either side o f 
the House, then I fa il to see w hy m y 
colleagues here should not lend their 
wholehearted support to the B ill 
before them.

M ay I submit that the relevant 
article 368 falls into two parts: one 
relating to the procedure for passing 
a B ill amending the Constitution and 
the other dealing with certain further 
requirements before it can finally 
become law? It is too late in the day 
to remind m y colleagues that th e 
Constitution is the basic law  of the 
land, not an ordinary statutory law, 
and therefore it is in the fitness o f 
things and absolutely essential that i t  
should not be tinkered with, tam pered 
with or amended in a lighthearted 
manner to subserve party ends only, 
and such danger at the hands of the 
ruling party is all the more now w hen 
an organised opposition is emerging 
in the country, an organised opposi
tion which I hope, and I am confident, 
w ill serve as an effective challenge to 
the ruling party in the very  near 
future. There is the danger that 
w ith the m ajority that they have got 
today, a bare two-thirds m ajority or 
four or five Members more than that 
perhaps, they m ay in the next four 
years try to amend the Constitution 
so as to subserve their party ends 
when any provisions of the Constitu
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tion are declared null and void or 
ultra vires by the Suprem e Court.

15.27 hrs.

[Dr. Sarojxni Mahishi in the Chair ]

Our Constitution has been pattern
ed or modelled, as the House w ill 
Temember, m ainly on the unwritten 
Constitution of the United Kingdom  
and the w ritten Constitution of the 
U SA , though other Constitutions also 
have had some influence. The US 
constitution which is a w ritten con
stitution has been amended only 22 
times since 1787, that is in more than 
a century and a half, but in our 
•ountry, perhaps to keep up w ith the 
last pace of m odem  times, w e have 
had 16 amendments in 13 years, and 
the seventeenth is coming up in the 
fourteenth year of our Republic, and 
w e  do not know how  many m ore are 
in store next year. Soon after the 
first w orld w ar it w as described as a 
w ar to end wars. Sim ilarly, m y 
amendment is not exactly  an amend
m ent to end amendments, but to make 
them  difficult in future.

In the Constituent Assem bly the 
debate on this article, article 304 at 
that time, ranged w ide and covers 30 
pages in the proceedings, and Dr. 
Am bedkar, when he replied to the 
debate, made a few  wise observations. 
I would like to read them to the 
House today because they are rele
vant and so important.

He said:

“In fact, the purpose of a Con
stitution is not m erely to enable 
the organs of the State but to 
lim it their authority because i f  
no lim itation was imposed upon 
the authority of the organs, there 
w ill be complete tyranny and com
plete oppression. The legislature 
m ay be free to frame any law, 
the executive may be free to take 
any decision, and the Supreme 
Court m ay be free to give any 
interpretation to the law. It would 
result in utter chaos. I have not

been able to understand w h y 
when it is said that the Constitu
tion must be made open to 
amendments by a bare m ajority.”

He was opposed to the principle o f 
amending the Constitution easily and 
making it too flexible. In some other 
countries like Switzerland, Japan, Ire
land or Eire,— the Irish Free State,—  
before an amendment of the Consti
tution the people have a national 
referendum or a plebiscite. S im ilarly,
I had suggested— and I was supported 
by some Members of the Constituent 
Assem bly in this regard— that a 
referendum should be held in the case 
of an amendment of the Constitution 
of our country also. Failing that, I 
had suggested that there should be an 
interval of at least six months bet
ween the introduction of an amend
ing Bill in Parliam ent and its con
sideration stage, so that the people 
would have sufficient or enough time 
to study the provisions of the amend
ing B ill and record their opinions in 
a suitable manner for the benefit of 
Members of Parliament. Unfortu
nately, neither of the suggestions w as 
accepted by the Constituent Assem 
bly, and ultim ately the article w as 
passed as w e see it today in article 
368.

Pandit Jaw aharlal Nehru had tabled 
an amendment to that article—  
the then draft article 34. But unfor
tunately that was never moved 
by him. It was only tabled in 
his name. I had referred to it 
in the course of m y speech in the 
Constituent Assembly. If that had 
been moved, many of the difficulties 
m ight have been obviated. I had 
requested the Library to let me have 
a list of draft amendments which had 
been submitted to the Secretariat of 
the Constituent Assem bly, but some 

of which w ere not moved. I have not 
been able to get them or lay m y hands 
on that amendment which was in the 
name of the Prime Minister— of course 
he w as not the Prim e Minister then,—  
Shri Jawaharlal Nehru, but he did not 
move it. I wish that amendment had 
been moved as I said then and as I 
say today; but as it was not moved,.
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I tried to move my own amendment 
a t  that time but it was not accepted.

Com ing now to the other aspects 
o f this matter, m ay I briefly submit 
to the House that in our time, since 
26th. January, 1950, w hen the Consti
tutional was finally promulgated and 
adopted by the people of India, as I 
said, w e h rve had 16 amendments in 
13 years. About some of the amend
in g  B ills w e had honest doubts, 
w hether they were quite necessary 
and whether the rulin/ party was not 
bringing forth those amendments just 
to get round or circum vent the deci
sions given by the Supreme Court and 

tthing5 of that sort. It must be 
obvious and d ea r  to the meanest 
intelligence that if a B ill to amend 
the Constitution subserves the higher 
national interests, tne national good, 
the real, genuine good of the people, 
it would be supported. There is no 
doubt in m y mind that it w ill be sup
ported by all sections of the House, 
w hether it is the Congress Party or 
any other Opposition party in this 
House; w e w ill support it if it 
genuinely subserves the national 
interest and national ends. The ruling 
party, faced w ith difficulties of all 
kinds inside and outside, m ay bring 
forth certain amendments which they 
can get through m erely with a m ajo
rity of two-thirds. A t present they 
have a m ajority of two-thirds. I wish 
to ensure that no B ill is passed by 
the House just to subserve the narrow, 
sectarian, selfish party ends. I am 
sure that in this matter which inti
m ately is connected with national 
good, national interests, you in your 
heart, as also m y colleagues w ill 
agree with me that the Constitution 
should not be amended except to sub
serve the national ends, or aims. No 
B ill should be brought before the 
House in a casual, lighthearted, cava
lier fashion. M ay I therefore, submit 
most earnestly that the m ajority that 
has been provided, the requirement of 
article 368, is likely  not to serve the 
ends I have in view. Therefore, I

wish to make it a little more difficult 
to amend that in future. I do not 
wish to make it rigid.

My Bill 3 3eks to enhance the simple 
m ajority to two-thirds and the tw o- 
thirds m ajority to three-fourth. That 
is to say, if it is accepted, no B ill to- 
amend the Constitution can be passed 
by Parliam ent unless and until it 
secures a m ajority of 367 Members of 
the House. A t present h alf the 
strength come to 254 or 255 perhaps 
in a House of about 510. I am speak
ing only about the Lok Sabha; I do 
not know w hat the position is in the 
R ajya Sabha. In the Lok Sabha it must 
secure the support of 366 or 367 Mem
bers and also the support of three- 
fourth of the Members present and 
voting. I do not intend to m ake an 
amendment impossible, but I want to 
ensure,, and I am sure the House wants 
to ensure, that no Constitutional 
amendment should be made m erely to 
promote party ends. Therefore, I havt 
moved this B ill that stands in m y 
name and I commend it w holeheart
edly for the acceptance of the House.

Mr. Chairman: Motion made:

“ That the B ill further to amend 
the Constitution of India be taken 
into consideration.”

Shri P. K. Deo (Kalahandi): Mr.
Chairman, w hile fu lly  supporting the 
non-official B ill of m y hon. friend 
Shri Kamath, I would like to make a 
few  observations, and also quote from 
the debate of the Constituent Assem r 
b ly  in which he took a leading part. 
In regard to the relevant article, in 
the Constituent Assem bly, I know how 
anxious Shri Kam ath was to have a 
w holly flexible Constitution. W hile 
m oving certain amendments to this 
article, he had observed thus:

“ . . . . t h e y  w ill at once realise 
the need for flexibility of a Con
stitution. . . If w e have made
several alterations lik e this within 
less than a year, how on earth do 
you propose or do you dare to
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bind and fetter the future P arlia
ment by m aking this more and 
more rigid than before?”

Most probably, Shri Kam ath at that 
time, in his youthful, passionate 
attachm ent towards some ideological 
dogma said this. But now he has 
become much w iser and has come 
forw ard w ith a very sensible B ill 
which I hope w ill get the support 
from  both sides of the House.

In this regard, I would like to point 
out that a study cif the various amend
ments that have been effected to our 
Constitution reveals that on two 
grounds the Constitution has been 
amended: either to circum vent some 
adverse decision of the highest ju d i
ciary in this country to suit their own 
partisan ends or t0 give some practical 
shape to the w him s and fancies of the 
Executive. It is very  nice on the part 
of Shri K am ath to have pointed out 
how within a short period of 13 years 
w e have amended our Constitution 16 
times and how the Am erican Consti
tution in a period of more than 150 
years has been amended only 22 times. 
But he has not pointed out even a 
single instance w here he has differed 
from  the amendment that has been 
effected to our Constitution.

In this regard I would like to point 
out the first and fourth amendments 
of our Constitution w hich have made 
a vital change in Part III of our 
Constitution which deals with fundai- 
m ental rights. Here I would like to 
quote Sardar Vallabhbhai Patel who 
was the Chairman of the Fundamen
tal Rights Sub-Comm ittee of the Con
stituent Assem bly who strongly held 
the v iew  that the right of ownership 
o f land was sacred to the peasant and 
any interference w ith that would be 
loot and robbery and would produce 
chaos and anarchy. In spite of the 
solemn pledge given to the country by 
Sardar Patel, the Chairman of the 
Fundamental Rights Sub-Comm ittee of 
the Constituent Assem bly, w e see 
before us the amendment which is 
going to be the Seventeenth Am end
ment of the Constitution to give shape

to something im practicable and som e
thing ideological. It has got absolute
ly  no basis w ith  either reality or 
equity or justice. In the Seventeenth 
Amendment the whole concept is that 
the ryotw ari system  is going to be 
considered <to be an interm ediary and 
by the abolition of the intermediaries 
all the tenancy rights w ill be taken 
away. It v irtu ally  means expropria
tion. I do not like to deal in detail 
with this aspect on the question of the 
Seventeenth Amendment because it is 
coming before this House and then w e 
w ill have greater scope to speak on it.

But I would like to point out how 
the first and fourth amendments 
which have been given effect to have 
com pletely changed the very  concept 
of fundam ental rights that the framers 
of our Constitution envisaged and 
pleaded for. This Constitution was 
drafted and given effect to on the 26th 
January in 1950. Within 15 months 
the first amendment was brought 
in affecting article 19 and article 
31 of the Constitution w hich 
guaranteed the right to all citizens 
without any discrimination to practise 
any profession, to carry on any o ccu -. 
pation, trade or business and to 
acquire, hold and dispose of property. 
These rights if infringed by the exe
cutive authority w ere to be justiciable 
in a court o f law. But, Madam, this 
amendment w as brought in and pass
ed by the brute m ajority of the party 
in power, to give effect to the socialist 
expropriation of the right over pro»- 
perty in this country which was so 
solemnly guaranteed in the Constitu
tion. The Government draws its 
authority from the Constitution. We 
all have taken the pledge to uphold 
the spirit of the Constitution. It is 
that very  Government which is the 
first to break it. A rticle 13 of the 
Constitution clearly says that the 
States should not enforce s u c h  law s 
as go contrary to the spirit of the 
Constitution. B ut the very  fram ers of 
the Constitution, most of whom  are 
now in the party in power, lost no 
time in bringing in such an amend
ment bv which t h e y  com pletely 
uprooted the very  principles, the very  
solemn pledges that they gave to the
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country. These amendments w ere 
passed to facilitate the socialist expro
priation and, I w ould say, to lay the 
foundation of a Comm unist country 
and also to take aw ay the right of the 
people to fight for their right in a 
proper court of law.

A ll these amendments m ake very  
painful reading, and it is high time 
that w e fram e our law  in such a w ay 
that amendment of the Constitution 
does not become a child’s play.

Dr. M. S. Aney (Nagpur): Is it not 
too late?

Shri P. K. Deo: It has to be made 
m ore rigid and it has to be made 
m ore difficult. That is w h y the pre
sent Speaker of this House, Sardar 
Hukam Singh and Maulana Hazrat 
Mohani did not sign the Constitution 
probably thinking that all the funda
mental rights guaranteed in the 
Constitution w ere of no use.

I would like to point out, Madam, 
that this B ill is a very  tim ely one and 
Shri Kam ath has rightly  pointed that 
the w ay  in w hich a constant encroach
m ent on our fundam ental rights has 
been going on because of the brute 
m ajority of the p arty in power is a 
v ery  serious one. Therefore, w e 
should all support this B ill and have 
it passed.

HT3T <TT*¥*I ( W )  :
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Shri V. B. Gandhi (Bombay—Cen
tral S o u th ): Mr. Chairman, what Shri 
Kamath, the m over of this Bill, is 
seeking to achieve is that our Consti
tution should not be capable of being 
amended light-heartedly, too often 
and also without sufficient reason. 
Now, w e can all agree with this very 
reasonable position that Shri Kam ath 
has taken. We can agree that while 
w e want that the Constitution should 
not be treated as a sacrosanct docu
ment he wants to ensure that it is 
not capable of being amended light
heartedly.

He also says in the Statement of 
O bjects and Reasons that Constitu
tions are capable of being used to 
subserve narrow partisan ends. I have 
been looking forward to find in Shri 
K am ath’s speech some telling instance 
in this House w here our Constitution 
has been made to subserve such ends. 
He has not given any instance. I am 
sure such an end has never bean* 
sought to be achieved in the case of 
our constitutional amendment.

Now, really speaking, w henever w e 
talk of our Constitution, we naturally

try to compare it and its functioning 
with the functioning of other Consti
tutions, and in that context the one 
instance that usually comes to our 
mind is that of the Am erican Con
stitution. V ery often, precedents from 
the Am erican Constitution are quoted. 
In fact, Shri Kam ath gave us the in
formation that in a ll the 175 years of 
the Am erican Constitution, it was 
amended only about 22 times. That is 
actually a fact, and I know it. He 
also said that w e in this House have 
amended our Constitution in the last 
thirteen years for about sixteen times. 
That too is a fact. But there is some
thing else that w e ought to understand 
about these constitutional changes, and 
it is this. It is natural and also inevi
table that Constitutions should be r e 
quired to be amended more often in 
the early years of their existence than 
in the latter years. A fter all, the 
Am erican Constitution was made 175 
years ago, at a time when the func
tions of Government w ere not w hat 
they are today. The functions of a 
modern government are so m ulti
farious, so wide in scope. There are 
so many social ends that a modern 
government has to achieve and our 
Constitution is expected to serve that 
purpose. If my mem ory serves me 
right, the Am erican Constitution was 
amended eight or nine times in the 
first eleven years. As I said, I am 
just relying on m y memory, but I do 
remember that in the first nine or ten 
years that Constitution was amended 
several times over. Then., when the 
Am erican Constitution got w ell set
tled. the occasions calling for consti
tutional changes became more and 
more rare.

Then, I think w e have provided 
sufficient guarantees in our Constitu
tion so that it w ill not be tampered 
with or changed light-heartedly. A fter 
all, one of the requirements for a con
stitutional amendment in India is that 
not less than two-thirds m ajority of 
members should support it. That is 
not the only condition. Because, it is 
quite possible to have a two-thirds 
m ajority in a House of. say, 60 m em
bers if 40 members vote for it. But
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that is not the only requirement. 
There is yet another provision which 
says that more than half of the total 
membership of the House should sup
port it. That ^ another requirement.

Shri Hari Vishnu Kamath: I want 
to increase it to two-thirds.

Shri V. B. Gandhi: A s I said, it Is 
there, and I am quite sure that for 
our present purposes this is quite an 
adequate guarantee that our Constitu
tion w ill not be changed light
heartedly. A fter all, Constitutions 
have to serve certain social ends; they 
have t'y be practical w ithout being 
too rigid and w ithout our m aking it 
too difficult to change when change is 
called for.

16 hrs.

Our Constitution has worked very  
reasonably. Our Constitution is quite 
practical and is also sensible as it is.
I w ould rather touch the Constitution 
w ith  great circumspection. It is a 
document that has proved its w o rk 
ability during the last 13 years, a ve T y  

trying and form ative period of our 
country’s Constitution.

Constitutions, w e know, are of 
course important, but w hat is more 
im portant are the people who are to 
w ork these Constitutions, the kind of 
regard that the people have for their 
Constitutions and the w eight that they 
give to the preservation and getting 
the utmost out of the value of the 
constitutional provisions.

Shri S. M. Banerjee (Kanpur): 
Mr. Chairman, I rise to support the 
amending Bill moved by m y hon. 
friend, Shri H. V. Kamath. W hile 
supporting this B ill I would like to 
m ake it clear that norm ally I am not 
opposed to any amendment of the 
Constitution if it is in the larger 
interests of the people of the country. 
In our country w e have a written 
Constitution and it was very w ell 
argued in a particular case where

Shri R. K. K aranjia  was involved that 
this Parliam ent is the creature of the 
Constitution and the Constitution in 
this country should be regarded as 
supreme.

B ut what happens in our country? 
Our Constitution which was drafted 
after due consideration after a m ara
thon sitting was amended sixteen 
times in 13 years.

Shri Bade: Now the 17th amend
ment is coming.

Shri S. M. Banerjee: The 17th
amendment is coming; it is still to be 
born. I have seen in this House 
during the few  years of m y tenure 
in this House how the ruling party 
takes advantage of its m ajority and 
tries to amend the Constitution against 
the wishes of the people. I may not 
be misunderstood if I try to raise a 
particular matter. In this House the 
Opposition was almost unanimous in 
opposing the amendment of the Con
stitution when it came to handing 
over of Berubari to Pakistan. There 
w as a m ovement not only in West 
Bengal but throughout the country 
against it. People of the country 
never wanted to part with an inch of 
their land. I make bold to say that 
this decision of our Government was 
wrong. The decision about Berubari 
was taken on the basis of some w rong 
map and I still maintain that they 
should not have taken a decision 
about Berubari like that. W hat 
happened? It was on-posed. Even the 
hon. Members belonging to the ruling 
party from W est Bengal and other 
places w ere against it.

Shri Hari Vishnu Kamath: The
hon. Law  Minister has vanished.

The Deputy Minister in the Minis
try of Labour and Employment and 
Planning (Shri C. R. Pattabhi 
Raman): I am here.

Shri Hari Vishnu Kamath: He w ill 
take mental notes, I suppose.
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Shri S. M. Banerjee: It is the
tragedy of our country that the hon. 
L aw  M inister is not supposed to know 
the law.

Shri Bade: The hon. Law  M inister 
is expected to be there.

Shri Hari Vishnu Kamath: It is a
Constitution (Amendment) Bill.

Shri Nath Pai: W hy is there this
casual manner of dealing with this?

f Shri Hari Vishnu Kamath: It is
being treated in a lighthearted manner.

Skri S. M. Banerjee: If tins
amendment is accepted, that is, that 
there should be a three-fourths 
m ajority before any amendment of the 
Constitu+'on is accepted, that w ill 
keep a better standard in Parliament. 
Secondly, it w ill also give a free hand 
to the Opposition Members to have 
their say in the matter, ^oday with 
the huge steam roller m ajority of the 
ruling party they can amend any
thing and I am sure that all amend
ments are not in the interest of the
people of this country. They are not
w ith a m otive to m ?ve the country 
towards the goal of socialism. I can 
quote many amendments which were 
absolutely wrong to m ake and which 
w ere opposed tooth and nail ?:y the 
Opposition. Still, the steam roller 
w ent on without the least considera
tion of the view s of the Opposition 
parties.

Serious questions have 7̂ een raiser’ 
in the Supreme Court and nobody
takes any note of them. Recently the 
Defence of India Rules have been 
challenged in the Supreme Court. The 
Attorney-General, in reply to a ques
tion asked of him Iby the presiding 
Judge as to whether rule 30 o f the 
D efence of India Rules was consitu- 
tional, I am glad, came out openly and 
said that it is unconstitutional. He is 
an eminent jurist. I would like to 
know what the views of the hon. Law  
M inister are on this today. It m ay 
be argued that this m atter is sub

judice, but under the same Rules 
300, 400 or 500 people are being 
arrested in Bom bay w hen the 
A ttorney-G eneral has clearly said that 
it is unconstitutional. I know, if the 
Defence of India Rules are declared 
ultra vires of the Constitution or are 
nullified by the Suprem e Court, again 
there w ill be an amending B ill and 
the Constitution w ill be amended to 
suit the ends of the ruling party. 
That is w h y  I support this Bill. If 
there is a m ajority of three-fourths 
prescribed for it, the Opposition w ill 
have a say in the matter.

Today the ruling party m ay have 
nearly three-fourths or at least two- 
thirds m ajority. But tomorrow it 
may be reduced to 50. That is not 
m y w orry. W ith the present policy 
that is being pursued by the ruling 
party, I am sure, it w ill be reduced 
further during the next elections and 
two-thirds Members w ill be this side 
or at least the strength w ill be 50-50 
and the deciding factor w ill be some
body else. It is not wishful thinking; 
but I actually expect that because I 
know what is happening in the 
country. The sacred Constitution 
which was drafted after thoughtful 
consideration has become lik e  an exer
cise book of a naughty boy w hich 
everybody can correct. That is wrong.
I would appeal to the hon. Deputy 
Law  M inister who is an eminent 
la w y e r . . . .

An. Hon. Member: He is net heic.

Shri S. M. Banerjee: . . . and his
friend who is taking notes— he also is 
a law yer— to take note of this and 
accept this amending Bill.

They want to reduce further even  
the quorum. They want that 29 or 
30 people are sufficient; that Nehru is 
equal to the country. It is just like 
that. That w ill not happen in th is 
country. We w ill not allow that. We- 
w ill not allow this steam roller tô  
function like this.
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Shri Ravindra Varm a (T h iru vella): 
UTot unless you are in the d river’s 
seat. •

Shri S. M. Banerjee: We shall give 
it a check and shall check it constitu
tionally. So, I would request that this 
House must consider it more seriously 
and objectively and then decide 
w hether such an amendment should 
be accepted by the House or not and,
I am sure, that this House w ill accept 
this amendment and try to protect 
this sacred Constitution from  exploita
tion by the ruling party for their 
personal ends and nothing else.

Dr. M. S. Ane>. Madam, the B ill 
th at hag been m oved by m y  hon. 
friend Mr. K am ath deserves a very 
serious consideration in m y opinion. 
A fte r  due, consideration of certain 
circumstances and trends of events w e 
have been able to see as regards the 
w orking of the Constitution during the 
last 15 years; almost all the speakers 
w ho have preceded me have said that 
our Constitution is being amended 
frequently. During the last 15 years, 
our Constitution has i^een amended 16 
times and if this B ill is passed, this 
w ill be the 17th amendment. This 
amendment intends to m ake it difficult 
to change the Constitution. A part from 
that, there is a tendency to change the 
Constitution w hen it is felt to be in
convenient.

Now, you take the list i/f B ills which 
are  balloted every time. If you see 
that list, you w ill find that four or five 
or six Bills deal with the amendment 
of the Constitution. It is so even with 
th e  Private Members’ B ills also. It is 
n o t only want of proper respect for 
th e  w orking of the Constitution on 
th e  part of the Governm ent only but 
even private Members’ B ills which 
are not sponsored by the Government 

h ave  also the tendency to change the 
Constitution every  day as it suits 
them .

Madam, every  Member who comes 
l o  this House duly elected is called

upon, on the first day, to take an oath. 
W hat does that oath say? It says, “I 
shall be true to the Constitution” . He 
has to be true to the Constitution as 
it exists today. But, then he changes 
the Constitution. Regard for the Con
stitution can be kept up by the people 
only if the Governm ent has got a due 
regard for it. I am sorry to find 
things happening in this House ir t'.iB 
name of conventions. In the name of 
conventions, many things are done 
which are sim ply staggering in m y 
opinion. It is said: a convention j has 
been created in this House. In spite 
of the clear wording of the provisions 
of the Constitution regarding quorum, 
a convention is being created in the 
House and the qu'oruni is ignored. 
B ills are discussed, not only discussed 
but even voted upon. Even the d iv i
sions are ignored. Such things are 
done. B y  whom? B y  those who w arn 
the people of this country to respect 
the Constitution.

If you look at the figures, out of 
hundred laws made in this House, I 
find about 40 or 50 laws are made 
when Mr. A ney and tw o or three other 
frionds who probably are idle like 
m yself sitting here, the Speaker and 
a few  reporters are the only audience. 
It is the only audience and the B ill is 
gone through the first reading, the 
second reading and the third reading 
and finally it is passed into a law  
which we expect the whole country 
to respect and carry out properly in a 
spirit of loyalty. But the people who 
pass do it by departing from  the 
procedure laid down in the Constitu
tion. The Government passes a B ill 
like that, puts a seal on that and pub
lishes it aad it becomes a sacrosanct 
document. The people respect it. But 
let the Governm ent know they do it 
out of fear. But real spirit which 
ought to invoke loyalty  is w anting 
among the people because the people 
who make it have also got scant res
pect for the Constitution. That is one 
of the reasons. W e find that our Con
stitution during a period of only 13 
years has been changed 16 times. The
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Constitution of A m erica  has been 
amended only 22 or 23 times in 150 

years. My hon. friend Shri V. B. 
Gandhi— I have got very  jjreat respect 
fo r  him— said that in the first few  
y e a rs  more than eight amendments 
.have been made in Am erica also. It 
m ight be. I do not know. But more 
than one amendment per year is our 
record. That shows how the Consti
tution  is respected. W henever it 
becomes inconvenient to the G overn
ment, it comes w ith an amendment of 

( the Constitution. I want to know w hy 
have special provisions been made in 
ih e  Constitution itself about the 
amendment of the Constitution? That 
should not be played with like that. 
Those who framed the Constitution 
had certain ideology and philosophy. 
The*adm ihistration of the country has 
to go on under certain ideals and on 
•certain lines. B ut within a few  years 
after their being fu lly  firm in their 
position, w henever those who are in 
p o w er found that their own ideals 
could not be easily carried out under 
th e  existing Constitution, they came 
in for amending the Constitution. The 
Constitution was changed very  often. 
"Who w ere the persons who framed the 
Constitution? They w ere those who 
fought for the liberation of the coun
try  from the alien rule. They were 
"the persons who fought with a large 
m ajority  in the Constituent Assem bly 
to fram e the Constitution with the 
guidance of Mahatma Gandhi, with the 
principles which w ere taught by him.

»T h ere  was some kind of an idea of a 
S tate  that was to come into existence. 
B u t those who came into power, after 
three or four years, thought of their 

' own ideas which they had Tjeen enter
taining in their minds before they 
came into power even w hile they were 
fighting for the liberation of India.

Shri Jaw aharlal Nelhru had deliver
ed three lectures in the year, perhaps, 
1928— three lectures on *Whither
Ind ia” . In those three lectures all the 
ideologies which are now being gradu
a lly  introduced in the name of social
istic pattern of society have been 
com pletely defined and he took 
M ahatma Gandhi to task at the time 
8t)2 (A i)TLSD—:8.

of delivering those lectures before the 
Banaras Hindu U niversity students. 
He said, I use m y own language, ‘Is 
this the w ay in which the things are 
to be done, the principles are to be 
preached? This w ay these people w ill 
not progress at all. I f we w ant to do 
something substantial for the nation, 
we have to change the ideals’. Those 
who came in power w ere fu lly  con
scious of it. He thought he must m ake 
an effort to introduce those ideals and 
try to give to India that pattern of 
perfection which had been there. It 
is this perfection which Jaw aharlalji 
m aterialised at the Nagpur Congress 
session w’hen he introduced those 
ideals in the name of socialistic pat
tern of society.

He wanted to m ake those ideals 
gradually fam iliar to the whole of 
India till he took a firm stand at the 
N agpur Congress session. Our Con
stitution is being changed in order to 
m ake it easy for them, in order to 
m ake the approach to their ideals easy 
and in order to m ake the country 
march along those lines. That is the 
reason w hy the Constitution is being 
changed.

Therefore, though the Constitution 
has laid down that the m ajority has 
got the right to amend it, yet it  
appears that the intention is that 
Government should not easily tam per 
with it. And it is not only that, but 
the right to interpret the Constitution 
was albo given to the Supreme Court. 
It was in fact recognised as one of the 
standing principles of the w ritten 
Constitution. That is w hy the fram ers 
of the Constitution have created a 
tribunal and not left it in the hands 
of those who had to administer the 
country to interpret the Constitution 
in any w ay they like. They created 
some authority whose word had to be 
taken as final. And w henever their 
word has gone against the G overn
ment, immediately w e have found that 
there has been a tendency on the 
part of Government to change the 
Constitution. Instead o f trying to 
administer according to the interpre
tation given by the Supreme Court, 
they try to change the Constitution so
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as to m ake it conform to the ideals 
w hich they have had in their mind. 
T hat is what w e are finding.

The reason w h y  Shri Kam ath is 
bringing forw ard this amendment is 
this. So long as there is conflict, and 
so long as there are occasions for 
makiing changes in the Constitution, 
Shri Kam ath feels that the Constitu
tion m ay be changed, because, after 
all, the Constitution is intended for the 
people’s good, but he wants that at 
least an effort should be made to 
minimise those occasions as fa r as 
possible. It is from  that point of 
v iew  that he has brought forward this 
B ill and tried to m ake the provisions 
for amendment of the Constitution 
tough.

I w as very  glad to find that he was 
candid enough to read out certain 
excerpts from the speech made by him  
when he w as a Member of the Con
stituent Assem bly. In the course of 
that speech he had stated that though 
he was agreeable to the amendment 
that was brought forw ard there at 
that time, he w as m aking a valuable 
suggestion, and that suggestion w as 
that if a B ill for amendment of the 
Constitution w as brought forward, 
there should be a period of about six  
months or so which should elapse 
before the second step is taken for the 
promotion of that law . I think that 
there w as a good deal of wisdom  in 
that suggestion. I thought that he 
w ould stick to that old policy of his 
on this occasion also, and accept the 
necessity of giving fu ll tim e to the 
people of India as a w hole to consider 
the provisions of this B ill before he 
takes the next step w ith  regard to 
this B ill. I thought that he w ould do 
that, but anyhow, he has brought fo r
w ard this B ill straightw ay for consi
deration. I still feel that it should 
not be considered too late for the 
House to accept an amendment to the 
effect that the B ill m ay be circulated 
fo r eliciting public opinion thereon. 
Some such method should be found b y 
w hich sufficient time should be given

to the people to consider the p ro vi
sions of this Bill, and then only th is 
B ill should again be brought forw ard  
before the House so that the House 
m ay consider w hether these amend
ments are necessary or not. I think 
that some kind of tightening of th e 
present provision is necessary b u t 
unless sufficient time is given to th e  
people to consider the provisions, and  
unless they get adequate opportunity 
to do that, it would not be w ise fo r  
this House to pronounce its opinion an. 
this measure at once here.

Mr. Chairman: There are m an y
Members who are desirous of parti
cipating in the discussion. So, I h ope 
that each hon. Member who w ants to  
speak w ill take only five to six. 
minutes.

Shri Hari Vishnu Kam ath: M ay I
submit that as the B ill has evo k ed  
considerable interest, and t is a n  
important B ill, the time m ay be e x 
tended for it? Under rule 292, y o u  
have got the discretion vested in yo u  
to increase it by one hour by tak in g 
the sense of the House. O th erw ise  
if you would permit me, I m ove fo r
m ally that the time m ay be extended 
from  1 £ hours to 2£ hours, because 
m any of m y colleagues w ant to speak 
on it. This has been done  ̂before also*
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q ^ r r  |  i 

 ̂ i r  s n f  spTsff * t h r

I ^ f q y i » i  %  tT^ fj q f< « ^ c i« i
^ t  f e r r  i ^  q f r ^ T
%  *T q T  I ^ ' M  ^ r  f o r  w r  

^ m f r  ? r  f a r m  f e r r  # f o r ? r  s n ^ r e  
^  fa rm  % ^  qm  i m  i ^ r  Jr

TOrT % qrf ^  cRt% %

% fe r  tt̂ t oqcjf^i q f t  |

" q i f ^ T R  ^ t  m r  f o ^ r r  m i
^  *TRT qft ^FT fcRj^ f̂r ^T 

3T R T * f t  I T O  * T * R  iff 
f * ?  * f t  %  f ? , q r ^  ^ T  ^  ^ T f T  

^T |  fo*fr ^  to%  fofter *  3Tr 
*T^V f e q T  1

tffosTR % foRFT f̂T *r e fm  fir  |

^Ct? *T=T ^  ?T |TT |  |

^ T  iTefr f̂t ^  |  %  ^ 7 T

TT^ ^ ^Tqt'jfli’M ^rqf^T % f^Tt^ ^ 

wrft fhzrf 4 ^ r r f V ^ t  ^ t  w r r r
O T T  ^ T  ^ t f  W t ^ T  f ^ T T  I W 3:  
^ r r  f e r r  m\ ^ r r  m d t  mm ^ r  

*TT I % f ^ ? T  TT^TT ^  f t R T  J R T  I

3tjt ^ w n rfir % q f r ^ r  w  

I  i i qrprsr ^  =^f% ^  f^ R T  

^TFft | wf^T^ f ^ T  r̂rerr | ftr fr

fo^rf ^ iR d l ^  tm r
5T4ir<dl % ĉRT̂ t TRT faprr f̂TT Wtf^TT 

^ t r t  ^trtt 1 1  ^rjft f̂ F̂ fr

r^rtq r̂ fe n  fr,

^ rAl^ l q fT ^ P T  ^ 4-^ fd  ^  |TT I  I

# ?tt# >nf MY % ^ m h r

^^TT fa  ^  W  f^T T̂TW % ^  | 

qT^f ^rq? ^  ^  ? r  ^

^q?r f̂ m  w r  «rr ^jfffir ^

qrr iftrt ^  IVO ^ °b<»i ^ i

^  q?%  ^  ?r^Ti ^ ??r  srr

^  ^  I T̂fsFT f t  w  |  %

+IHd 5FTT̂3T ^  TITS ft

’Pft ^t ^T% |TT f5RT ^T

qTjf %  ^  T̂aT # ^rtft ^  T O T  f w  | 

^rtT ^ t  %  #fw FT it q f r ^ r  ^ r%  

qn q n ^ r?q  ^ft rRqr #  1Cv r  r̂r 

| i w f:  ^ r  ?mr ^  t^t | ?ftr 

^Tftrn 5rtr q-foft qr ? r r  qrq- t^t 

| m  w ^r f̂r ^ rn r qrr f^ r ^t ^t t% t 

t  i

t  »T̂ t %?TT ■̂ î dl I

^ t  % h p t qrn^r #  ^Frrhf 

qr#qr f ^  ~j ^ \  ^ftr ^  sft

^ tt qi^rq ^ tt i ^

^ r q  % #  ? fk  ^  ? th t f t  |  ?fr 

m  q r f f  ^  ?r  ̂ ^  ^ crr#  i 
^  eft ^Rf ^rq?r r̂ m  ^+dt |  i

Shri C. K. Bhattacharyya (Raiganj): 
I have not yet been able to make out 
w hether Shri Kamath has brought 
forward this Bill as a stereotype move 
or whether he really felt the need for 
it.
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Shri Hari Vishnu Kamath: W hat is 
stereotype?

Shri C. K. Bhattacharyya: Repeated 
references w ere made to the m ajority 
on this side. M y question to m y hon. 
friends is: is it an offence to be a 
m ajority? Is it an offence under the 
Con; i.ation that a party is in a 
•majority in Parliam ent? Do they 
w ant that there should be no m ajority 
in Parliament? One party or the 
other has to remain in a m ajority, 
to ie y  m ay contemplate, they may 
dream of their party being in a m ajo
rity, even if that dream may take 
years to come true or m ay never come 
true. So it is not an offence to be a 
m ajority. So what is the need for 
repeated references to the m ajority 
on this side?

M y contention is that it is not 
because a party is in a m ajority that 
a thing is done. It is done because 
the exigencies of the situation requires 
it. Shri Kam ath’s object, that the 
Constitution should not be changed 
lightheartedly and should be changed 
the least, is certainly a laudable one. 
I agree with him there. But I also 
request him to find out whether there 
is any other constitution of the type 
w e have, a constitution of 400 pages 
in which details of the administration 
have been put in. Does the Am erican 
Constitution contain details of admi
nistration as w e have here? It is 
because those details are there that 
amendments are called for, not 
because the m ajority wants deli
berately to tamper with the provisions 
of the Constitution. There, my friends 
have been doing w rong to this side.

One thing more. Particular refer
ence has been made to rhe number 
of amendments made in the last 13 
years— 16 amendments in 13 years. 
The proportion w orks out to more 
than one per year. But m ay I remind 
ray friends that some of these amend
ments at least have been carried out 
not by the brute m ajority of this party 
as they allege, but with their consent 
also, with the applause of the whole 

House voting unanimously? Take the

case of G oa com ing into India, or the 
case of Dadra and N agar H aveli com
ing into India. Should not there h are  
been amendments of the Constitution? 
These were carried out with their and 
our votes. W hy do they forget it now 
and say ‘16 amendments in 13 years?’ 
They forget the amendments w ere  
passed unanimously with their appla
use joining our applause in w el
coming things that India should w el
come.

Shri Kamath has suggested two- 
thirds in the place of half and three- 
fourths in the place of two-third. I 
do not know how he has calculated 
these figures, whether he has taken 
into calculation the present strength 
of the Congress Party here and the 
Opposition there. Is it in that w ay 
that the proportion has been devised 
and put into the amendment? I do 
not know. He m ay explain it in his 
reply.

Shri Hari Vishnn Kamath: You may
make it four-fifths if  you want.

Shri C. K. Bhattacharyya: Why not
m ake it unanimous, that the Constitu
tion must not be changed unless the 
House votes unanimously for such a 
change? I am glad he has not yet 
come to that stage. Some scope must 
be left to deal with the Constitution 
flexibly because it is a written con
stitution containing very many details 
of administration in the day to day 
running of the Government itself.

Shri Hari Vishnu Kamath: Not too
flexible.

Shri C. K. Bhattacharyya: Am end
ments w ill come in and w ill have to 
come in. If there is any case in which 
amendments have been made in flag
rant defiance of the very purpose of 
the Constitution, of course they can 
point them out, but not go about tel
ling people that there have been 16 
amendments in 13 years. Let them 
also at the same time say that they 
themselves had voted for some of the 
amendments. These are the facts that 
I want m y friends on the other side 
to remember when they speak on this.
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- TO [ W m f t )  : *PTT-
' j f r  * T ^ T T , ^

^  * f t r  STFT *TFT *T 

qizf ^  *rr^r % vrrq^

i f t  ^  i ^  * i g K i 4  s fr  * r k  5^

1AR ^ f « ^  ^ t%  eft ^ 3 T  CT^T

fap STf^ % ejtf ^  fa$T %

nSH+1 ^ffRR" f^T W  'jf ‘̂

^sfTCT'T H$H *FTT ^ + 1  M t + I  CT ^ T  

e ft ^ f t  % ^TT»ft ^TTTt i l l ^ M

f a  ^ r m  s t ^ t  <fr sftifora' | ,  erc^

^  ^  * T 3 fW  ^  T O T  ^ rf^ T  55TT I 

^  ^ft ^ e T ^  H ld f ^?t efT'fi

% T O T  eft < 5fa  «TT I

$  q̂̂ TT ^ f a  F̂T F̂hr V) i  ^RFW 

T i z f  % * t* ^ T  ?rt eft = ^ t  ^ 1: ^rnr |  1 
SReTT et)̂ (i t  ^ f̂ P" .̂'t' eT^F ?ft T O  

? f f ^ H  i t  ^n% f[ f  s f t r  f p f t

^frr T̂o ^t f a  fa d K  sUsf^n,

■̂<ivf 3^t -iDdi % ^hm <rfar ^ i 

^T ^ 3T ^ f a  ^  '5FTf fa^ft % +$l ^ 

f a  fpTITT T̂T ^sft ^T f ?

^\X ^  ^T  f t ^ T  T O * T eft ^ T  fT O T

^ToT |  | <*Pl4l % T̂TT ^ far

^  * r f a T O  « r t  f^ n rr t  * f k  q f T R f l f d  

^ t  ^ § f t  ^ t  1 ~&x o hH  ?fr  

^ f a i r  ^ r  frrrr ^1 < 

^ h ^ tt ift ipFt wr% ^  ?ft f a  s t t o

f o ^ T  % *H <H K  T ^ t  # 3 f  ^T^t 

-^TT ^ ftfa  ^o TT̂ T Tfa^ farTR"

TfPTcrr t  * ^ fa^  ^ tt f a
n=r ^t ? t t  ^sftrr ^ tt t̂ t o  ^nTO1

Tfr^nx % f<si<?iiLh ^ fa rr dr ^  <h #fa=rnT 

i t  M,r< er i 7T fa ^ r r w r  t̂t ^  ^ f a  ^ T ^ ff

cfff T ^ r r  7TTT eft 5T7 ^ r o t r q T R

j t  ^ f w  f e r r  1 ^tT w f t  ^ n r f ^ t

% 'TT Xi^+t ’TRT ^TT f̂ PTT I ^RrTT 

^ f t  ^IcTT^ ^ t  ^T T  ^T^t W T  I ^ H d l ^ t  

^[W CRT ^rfr P̂TT 1

^ 3% ^ f a  ^T^jT f^H HT s*)d 

^ft ^  f5TT%fa^ ^T ^ ^TT f a  ^ cT t-

T̂ ^TVt 4l«ld f̂t faWT ^ ^ f a t  

»r t̂ h h i  n̂rr ^ i

P T T %  eft ^Trll^S
^T  STITT WR?K ^ t f a r o  r̂ ^Tt«FT
+  < ^ 1  o R T T  ^ t  M e f l d  ^ t c T T  ^  t T ^ r  ^ q j « J T  

^  ST̂ TRt t̂eTT |t I ^  ^^Tt ^ t  eft
q^t ^h^ t êTT ^ f a  ^  ^ ft  qrf^r

^ T f %  |  ^ f a t  ^ T T  f r f t  I ^ R T T  ^ T r V T T  

^ H l  ’MHHH «T̂ t ^ITfT ^
^faH  jH^I ^T% farfteT TOT^T «t> <-d I 
^  I ^  Ml<9u'sl ^ 10  ^ T s p f t  % 
=^r ^  ^K  -Hfcl ^T M ÎK
T3T ^TeTT t  ^TT ^  ^ f d  ^ T  

+  < e 1l ^  ^ f t  -5 ^ T %  C 4  %  f w ^ - ^ ) d  I ^  I 

^ f a r o  % T O  ^  ^Trrrw ^T W t  

5RHT ^T T^T I ^iV il-
t  ^  ^ F T e T T

% m ^  ^f^T TTT f t  ^Tf |  I ?V9 f̂ 
^ t ^ t ^ m - ?T^rg% fa^T ^  T O  ^t

+^ l P̂TT eT̂ - 1̂*ie1l “Ft ^TtW TfT I

T O t % f a  m fw r  ^  ^ rfa ro

% T̂FT 4 1̂ <̂3(1̂  TpT q f a  TT̂ r TT̂ T 

T̂FT T̂ eft, ^t ?ftT eft̂ T eft̂ T

t  I + .̂l ^H+l ^  '5TRTT f

f a  ^TOt^q^T ^  fa T O  |

?ftr ^R T fT O  ^ T T  TOT ^  ?FTO
+ ^ 1  %fa^r ^  ^^tt ^rr^xw

+  <.d f  I -H M h  eft ir^TT ^eTT ^

^  W  fT m  S fftf efteTT

JT’TT ^T fa^BT ^t f=F ĵRTT f^T ^1 ^

^ p f t  ^  %  « I K  t t ^ T  o fl  s r l  ^ T R - I

^  ^TOT ^  >ft 5STT ^  ^T  % %eTT
t o  ?ffr t o  ĵpRTT r̂t % f^ r

I T T  p T T ^ t  ^  e l M K  < ^ e i l  ^ f t  I % f a ^ T

^ R T ^  ^ 5 %  ^  T O T  |  f a  ^ d r9 i m  M lP -e l  

% *T̂ TeT ^ n r fa f  ^ 5=1 I'll +<H ?̂t 

^  'HMHI T̂RT $  ^  |  I ^  W^



7 8 5 Constitution  SRAVANA 25, 1885 (S A K A )  (A m endm en t) B ill 786

f  ft> W ^TT 'jft far *Tf% % frRt 

WZ =£q?d
fl̂ TTT Tf^t *T T̂TTO if SR  ^TFRTf 

^T f | I t  M  STT̂
% R id *  T f^  f  1 ^dr rfi î ^rnr 

^5t <s 1R1 1  ^rprart 5̂t d<$ ? n w  f̂ 

m  f  WH *jdlfa't* F̂T̂ f

r w * f  tct ^  fir^ '»i«w«r «r>i*dt-

^  #  %m | 1 *rf %®nr
^T  ?ft*T ft dft Tf f

■'•Il«Tl % ?ft*T ?ft ?ftT H T ^ F  'Jfddf >ft 

^TT *H*W T̂̂ T W[\ ^ f% ^dT <Tt*ft 
%3*T ?TPT Hl*J f̂ xTT ^ I

T$  «M*dldJJ¥H ^t 

ZTf 3Ft ^77T ?Tft ^ f% 3 f frfa s 

| V t 4iVHPwr*M | I f*TT  ̂ p ?  4*i\Mi 
% JSf fen  far *Tf frfa^ ft ^TrlT | #  
•*>fdl f  far »Tft 3 f ^ rfw fe r ft 'Jlldl

far 1ft + ifd lW H  ^TT% ^M t ^ t
|  ^ ft  *T fd ld^M ' Wt ?T%  ^7^ ^Tvft

sftet ft eft t o  < H ^ f *r  ^  f  1
^  TRT ^t W t J T O  T̂T
f^dd ^  ^t f r ™  w rf f a fc r a

^  I TO frdU  % 5̂T TT
T̂T ^TT |  TO ^T fe r ^ W  far̂ TT |WT |  I

t o  if *rf m i  m r | far i t z

^ fa * fe ? T  "TT ? #  TO T̂ ^  'R  ^T

i g i m  j  : —

“The British Constitution is 
said  to be “flexible” because any 
principle or rule of the Constitu
tion can be altered by the same 
body and in the same manner as 
any other law. In other words, 
there is no formal distinction bet
w een  laws which are specifically 
“ constitutional” or “ fundam ental” 
and those which are not. The 
body which has the power to alter 
the Constitution, or any other 
rules of law, is the K ing in P ar
liament, and the procedure is the 
■same as for any other legislation.”

V *  5n rrr ^  ssr <nf*nn3nr 3f ^ f r -  

o t t  % d«rcM  % fa q  sft f a f r f  

s r^ F n  ^rf |  1 ^  

^ ft  ^ t  sft H iyi<«l tTT a rw t  ft  ^ ft

WTZ ^5T ft rft
f v r  t o  cPrf^^rfer rrr ^ fr  in r

t  I ^ t f r f e  rTT ^Tft ^ fr  ^tldl ^ I 

^  ^ t ir f

HrTT f t  f l  I  f e  I ^ f t  ft%

TT f t  T t  c T ^ f t  ^ t 3TT

^%»ft ^mr w  ^ t f e n  t̂rit

|  wt f e r  *?tz f ^ r

I 5THT ^ i^ O d ^ ld  f̂

T̂f STfefT  ̂ f e n  ^RT f% qvJiiM 

IdfiC  % old ^ W rf ^ rfx e ft

rTT% % f̂ TT̂  fH V ^Tffq 

rft Wf ^ ft  fV fe  ^ft ft I  I

W  % if ^TT ir f  ̂ ^dl I  %

^ftrr ^ ^ fr  ^ f% +ittTid-M^M î t̂t ^t

Tf% ft “F^q^fz^ft f r f e  *t> <, I ^ I

There is no distinction between rigid 
and flexible.

+ ifd)di|^M n  V *  5RHT

f T f e  |  I #  ?R̂ T ^T «ftfT m

W T  ^TfTT I ^ ft  X «R

c p fr ^ f^ r  ? rk  f r f e  +i^dld^H  ^t 

f ^ W  f w  w  |  1

Page 5 says how the amendments 
are made.

“Where the constitution is rigid, ' 
certain laws are distinguished 
from others in that some special 
procedure is necessary for their 
alteration, if they are legally  alter
able at all. Practically all Euro
pean and American Constitutions 
are rigid. The method of amend
ing “fundam ental’’ or “constitu
tional” laws varies in different 
constitutions it may be the Legis
lature sitting in a special w ay (as 
in France) or with a prescribed 
m ajority or a prescribed quorum 
(as in Belgium ), the convention
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of a special constituent body (as 
in the United States), the consul
tation of the component members 
of a composite State (as in the 
United States and Swiss Federa
tion), or a referendum of the 
electorate (as in Switzerland). 
Amendment of the United States 
Constitution, for example, requites 
either initiation by two-thirds of 
both Houses of Congress and rati
fication by the legislatures of 
three-fourths of the States, or 
initiation by two-thirds of the 
States and ratification by conven
tions in three-fourths of the
States.”

^  *ft STTT % fesTT |

v is lt i  WHxTT f  I #
sft «ft wtw*

% ?ift ^ =*Tf*rr

fa. ITiRhFT fqWT
g*T ^ *rr # srfrr f a s t

f  ^  t  f^7 ^ f̂t̂ T
* t  f a f e  % 9T5t

*t1{a *rt % farr if%

?T- W ife ^TT^ft +U qf % ^ t
W t r  % 1%xt srPT*t£ f^rc ^7^  

xftft % srnpt<r ’h m

*ft*T *ftr ^°t % ^ T R  ^ftfft 

?PT*t J.Md ^3RRT ^  < ^"RT f^Hs %

% Phi*

f̂t ^ n fr € t  ^ t ^<ii^
^ t 9RT €t^ft 3?t 3ld 

<j*id"l f  eft *T5T ^ST ^ I
^rrtiflTH qr +H«ki ^rft t ,  r̂ft f̂t̂ r̂ r
*t ?rft |  ^rf^TT yir^+

% rft̂ T ? fk  tft W T P ft Tf^t 

^ I I '5TPT cfl M M < ^HI I
qlfnq f  f t  ?Tft ^ f t w t  r̂r 

TP9T wr% I  I

“Majority of the democracy which 
/ is in the pocket of Jawaharlal 
' Nehru.”

% T

| i s t r  vh€tC TW 5F  

% f%T£ sfr «f>Wd sfr 
*TRT ^  w A  f  #  T̂R̂ fdT

fa» dfod | #, 33*

W  % T̂W f t  ^  lg<ir

fa  * & fa  w M te m  %

^  ^  ^

? rft f trTT  I  ^

^ N t  wTrt % q ^ r  ^ t i i h

f%TTT ^T, T W  II

w *?t % m *  t  « ft  

(V̂ l ^Ti *t» id  ( f  l<

Mr. Chainuan: The time allotted’ 
for the discussion of the Bill is 1^ 
hours and the discussion ought t o  
have concluded by 4.45. But many 
hon.. Members are desirous of speak
ing and I think it will continue fo r  
some* time:

Shri Hari Arishnu Kamath: You also* 
would like to speak on the Bill n ex t  
timje perhaps

^ t TlMHlrf »TRT ) : "̂^T-

qf r̂ ^ fto T , f̂t ^t^oj ^  

«fti w

?TT% f?T^

T̂p f  ^ H r̂?r *)+ r R f  % r̂rmi

*fft f  I T̂’ ^i*l^d t f  f% Ndd >̂T

H ir^r 9T7T ^  f  %  fs R f t

rTTfwr %■ ^ t ^  Pf»^i 'jTRT r

f ^ r  ^»r qrRT ® ftt •+>< ^ th t  
w it  ^ r r  | i T ra R ir r  % 

f^TTT ■+ifcn^VM ^  %

^ft i^sTl ^ ^‘if*t>

f t  ^ P ^ d  ^  ^ J P T  

^TWttiH" f t  'JiN i f  r iX f  %

^+M d ^I'idT- ^ | ^  f  I 'JlfllP^ f^TTc ft 

AH'l ^ t  ?TW q T ’ftfcT ftc ft 

f^ TR *  »ftfd % fa ^
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f r t r  T t  S T F T  * t* lH  % < T T%  %  f a *
W  fiFT v t  41

f t  $  $rtr ^ n r  ^  f t  w cT i

t  *

*>r$t **f ^ 7  ^ f t t  ^ f a  srfar 

$*ft ^ ff  3f *rt ^ faiiR  t  1 m r f a r  

' VT f^RT f^TT *RT % fa r w«i3<t>r 
f^R T ^ n f a  5ft fiTW % faqi eft 

* n ftfa r  #ldi ^7 ^ffa^pr ^

{ *frz «fts % s n fs fa ^ r |  ^ftfa fcr

3?T ^**el |[ > 'JtJ % f̂ f  *fft
apr ^rfaspT t>fl r̂fê F* v v  

% ^  *f fa^ T R   ̂ f w  3r f a  h«t ercf 

« f W f  wt *t$ |  1 m  ^*rft i f^  

Hfa^rr *rt% f̂t r̂pf %nr*v girr eft 
jfaHT m  *fr ^?r f

3 R  %  sfT O H t f*rft  fa lT R

wrfpnrt % ^ r ^fr ^r s f r o R  

%HT I ^ r f ^  *lf fatT^r ^ fa  

WfT ^pfV •TFcft ^T H*TT#*T fâ TT *lldf 
|  * f r  ^  * H f ^ i  ift T f *TCFeft t  * 

^f^TT ^  ^t ;3TTcff

|  flt 3 f  ^ tf *H*«« 5TTeT ?Tff f f t t

?ftr *rf ^fV «trt ?rft |  ftrcr

% fat* f a  eTTf *t H H d  ST*T% ^t 

%5ET ^ t '5TR" I ^  F̂HReTT f a  

<PCf TFRT 9̂T % ff eT if ^ 1=
N̂tter % 3f *rt er^ faqr w

t, 'Ĥ TcT TTTfNcf ft  ^ kTT t  I

tfV to fd  ^ t f^ m r  f t  ^ r r  f a  ^ r  

f f g r  ^  ^ r f a y p T  ^ r ^ n f n ^ r  ? t r -
W4»dT f t  ^ T  ?PTT W  ^PT ^
^  f t  ^T«FT, e f t  ^ T T  f t ^ T T ,  T T  Vt
r ^ K  faqrr ^ h i  ^  1 5Tq ^ c^t 

f a  ^ r  f m r  A^nfxit |,. fcr w -

fTSt f ,  ^ tf  ?W ?Tft T̂ rTT t  ?fft 
3RHX %  M *Tl < I ^T %  ^Y f W v H  

^  ft  |  I W ^fhT

% q f  ^Tft r̂TRTT ^ f a  ^ T  T̂T ^TR t̂- 

H^pFT ^T ^TT fâ TT WT | ,

f̂t 5irtff5f. % fa^s «rr . . .

fa w j fnurT : ^nrw

WSTRK̂ TT > 

«ft TTWWW * * m  : 1 VZ % ^TT%

% w  ft^rr f ,  ?rrr ^ t «tt f a

’H iH  I- ? P R  7 f . ^ T  « R T P T T  f t c T T
T̂f «i Id V t ^  T̂T% T ^ p f V  I

Tf T̂T ^  ̂ T -

’ Tf^T f f  fa- 

f ’ r ft f̂ f w r  % qr

W R T X  R ^ t d  ^ t  ^  \̂9 
fa®? ^  ^ , f^PT T̂RT vTRT ^f?’0

T̂T I <i»lfcld^id ^ T  ^TRTT P̂TT eft

if ®̂ fi w r  t̂t f a  f w i  ^ f f  

^ t  ^t p i  '5t r t 7 t t ,  ^ t  ^ n w r t
^ r  ^ t r  f a r r  ^ n v r r ,  m  ^ t  e n ^ ¥ t
V7%  %  ?TTOT i*<H  fa ^  vfT^T I ^ t  

t i ^ i H  < r > i t c ) 4 ^ * i  ^ t  Tgx
w m r «ft I ?T R  w  ST R  it w < id  ?TTcft 

V t ^  *f>H l ’H F c f l ^  e f t
% farr t o  w & tz n ji*  ^ft ^  * f i

f a i f T  'jfRT ^ r t ^  5T T , ^RTF ^ f  ^ W t 9 * T  
^ T f t  f a m  g f H T  ^ r f f ^  %

^b H d  ft  T ft ^  ^ft

5r t  ?rnrr

w r ,  e f t w T ^ r ^ T ^ i f ^ ^ n ' f a  «rf 

t o t  «rr ?iVt w  ^ft t̂ p r Nt t o

^ f  - 'Wl ^q ^»f

tl«̂  ̂ f  f a  ^ f  cft15  ft TRT 

«FT t

^ T T T  t r i t ? ^ 7  ^ M T f d + H  ^ ? T « I T r
q f  «rt f a  m l  t̂rt r̂rer ^ncrtoft

?r ^R" TT TT̂ r W\$*i\ 'Tft ^TT vjiN^I I 

W  ? T R T ? t  %  ^ T  T T  « f t  ^ F f f  ^ T  ?TT 
^  q ; »  s q ^ T T  ^r ^ t  ^  « f t  I 
« R e f  t - d d  ^ f t  c T ^ T  ^ T T t  t i d « H
4 ^ 1  ^ 1  <  3 p ^ T t  ?TT f a  ^ T  VM̂ -
fHRq’ f̂ f t  ?ftr w u:  ^ r f

T̂RT T̂TW T̂T̂ ft «<Id ^ t ft  T f^  faTT 

T̂RTT eft ^ 3  ^ f t  f t  ^+eft ^
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[sfr s it w ]

f^ T  r̂T 3 ft  <R H ff ft  H W T

«TT I ^TT T̂q H ft *U ft*

?ft*ff snjftRT w  *[T3h

if ft, w  %  fartr a r ^ r  

?f r  ^tr^yFT it h w Rtt

ft, eft t^T  *ft fw r  *TRT sftT ^TT 

3PTtTT Sfff^eT *t ^  *n ? ^TT 

spn = fT R ^ W T  f*qT g$  ? WT 

{t̂ T ^  % 3Z ^ T̂TR" vdilMT

qr m>i 1 4  3pn% ^?tftr?r ^t,

^qtj% sgfy+r^  ̂  ^tfarar ?

^xTT ^ t  SPT^ qFT t̂ «H I^ %  f ^  

ftr̂ TT TOT, Zfo ’Tft ^qT ^rr w

I  \

15ft flo  «FT*ff *• ^

3^  tt w  ft^rr ?

«ft : stft wpftsr

T f , 3TeT 3 t̂ *pT eft W I T̂FT 4>THt)

^  ^  I  ‘

efar^T *ft p r r  s r ^ r

$  xjzt\ 3 , fares- ^t^jr  ̂ ^rr «tt 1 

^  it ^ 5  tr^ft * r i fcnr

%  it 't»i’isri «r*TT% ^ t ^rf^nnT f  M i 

xnf^Jr i ^  r̂ ^ r|  ^ f r  to t  ^  ^  

sft ^ ft  T̂TTt *T?TeT ^ f t  T̂T t\<*<3\ ft  *TT 

fjRT %  ^ f f  %  ^rfeTT  <R ^fT  ^TTt 

^mncT <t|^t ft  1

^ T  % 3TC tT̂ 7 ^VR^K

fiR r^r if f?TT 1 st?pt st^pt

it ^jnff^TTt 5PTT ®Pt ^T R T

% P?i  ̂ «r i

16.53 hrs.

{ M r . D e p u t y - S p e a k e r  in  th e  Chair] 

f®  ^ t  sm rf ^  %TT T̂T sftT ^  ^nrr̂ T

T^TT %  f̂ fTT fw j
^ t  ^  %  fVî l ?Tf ^T I

f f f  e R f %  ^

^ 5T f  % 5W  ^<-dV 

f t  w r  «rr; ^fT  ^ f t  f t  w r  «rr i ^ r  

t r %  2Tf ^rr *n, wg

^ft I^T ^ r r  ?j\x YTFT «T^RT f t  

m , cft® fHTTT ^Tft I cTr̂ Tt ^ t

t> 1 WT^t ^nft ^  ^  f̂ f^TTTT ^TPT

fe r r  «tt \

5 iw r i t  f̂r ^Tft m i  «ft < '

q r ft^ T P T  % H P T fH K T  h W T ctt

P T T  T̂T, %*T ^ T  ^^TT «TT

W  % H R T  f t^ 7T  I ^Tf ^  

ft^ JW  ^TT^ 'd^ ^  HfHcT * T ft ^tP’h’l  

? r fs iW T  HfTTcT q- 1 ? rf?R K R  HHH lJI 

H ^ W t ^Tf H i^ d J ^ft f^F ^ f  4)+ ^  

flV< ?PTT « r f  6)+ T̂T eft ^ tl T T  *t>ifdl- 

^ T 9FT ^ t  ^HTvT f^ T T

^IT H^k TT «TT I ^R%  ^Kd lc i^yn

^ t %  f^TRT ^ f7J TT^TT

?Tf f  «TT I

W t e R f ?t < K < I ^RTT f^^ft f^TTf^ 

^ t  'Hfl f f ^ t T P T  f̂ ’T f t  f* i^ N l 'JJMl 

^ T f f^  «TT ^ t  ^ T  %

fartr «RTT ^kd ld^yM  ^  ^  ?Tft ftnu  

T̂PTT ^ r f f ^  m  \

^ T R f^ t  n $ ^ £  ^T%1T

^ ^  ^RTt ft^f % 5TT̂ : H VR

?ftr ?  ^fT *w{ m  %  r̂t w r  

ft^n , q r  ? r r r f t r  ? rft ^ t  ^tt H%^ft i
«PTT 2jf ^ ft  vfRTT ^TFIT ^Tff5T

«JT ?

^ f t  e R f  %■ T?m, ^ F T  ?^ T
t̂cT ^ft f^TPT %  f%TT +Kd|dM^M 

T^ho ?Tff ft^TT 'JlMl ^ r f f t  T̂T ?

TFTT#^ F̂t ^ft ^Tf ?^T

^  T̂̂ FT % ijft WPFFT ô °R̂ TT 

®MMH t C  '3H %  ^Tf^ft-
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O T T  2fTt ^ t  5 IR T O T

*ft, eft w  t o t  ^rft fe rr  ^tptt 

*tt ? t  ^  ^  tf^TT f  P^ *r ^  *t 

^ F T t  *r ^»T ^ t  % P l ^  

f e n  3TRT «TT I ^ f t  c IT f %  TT#t-

%Tt *ft STRT «ft I

fT O  f a ^ f t  3 K  5TFTT 

1  3̂ T % « 4 1 V I M  ®Ft f̂t

f e n  w r ,  eft ^ tt t o t  ^ r f t  f e n  ^i h i

^ f f f * t  «TT I ^  'J\5cTT f  ^ ft f r ^ T 9 H  

f T O f  T O f, S T s ^  i f k  v i s i l e ^

3Ft o^TO^TT ^ t  ^T  ̂ *ft,

1 \df( r̂t TO n % «((ol +< «fl̂ i 3T*T

»Tft f e n  'Stptt ^ iPq  ̂ *tt ?rtr sp it

TT̂ TT Pt>^ I *FTT eft 4 4 1  ^Tf < M d  

?TT ?

w r  q r  ^ f t  w t o T

t r ^  <*, <HI T f T ,  TO  % *t ^TST^- 

i f  ^ t  «t>0^ ^  <*\r\ 3TFT ^ t

^eTT ^ t  f  I ^  ? ft  ^ t  r ^ ife

fe T T  JlIdI T^T f , eft ^?T s f t r  ^ 1+iM ^ft 

%  sn%  %  fe ^  *rft fe rr  ^  in r

T qT  f ,  «<Rr'Ti %7T ^ t  "MMl % f e ^ ,

3̂TT ^ft STPT % ^Tnt % f e r  f^ T T  T̂TeTT 

t ^ t  f  1 s p i t  = F t f  ? f t  ^ r o  d i i  f> , e f t  ^  

?TPT 3Ft s f lT  f t  33T f , 'f t ’S  ^ t  s f tT  ?Tff 

*FTT f  I SPTC TO  ^TTT * f t r  ?ft 
3Ft ^7^  f̂t T̂FTeT T f  5̂T ^ t T̂FT 

«KS l»} % f e r  eft TO T ^ft ? T ^ T  fe T T  

'3RT ^  I P ^  I 5TF3T eT^ ^»ft fe^TT ^RTT 

^ R T T  f ,  ^ T  ^ t  ^T <.<3 el

fe rr  w r  t  ?tft ^ft ^ tt =ft^  ^ t

W JT  ^ T e T  T fc ft  I  eft ^  ^Tt fe T T  ^TRT 

^ T f^ -  I 
16.56 hrs.

Mr. Deputy-Speaker: The time
allotted for the Bill is about to expire. 
Is it the pleasure of the House that 
time for it be extended?

Shri Hari Vishnu Kamath: I submit
ted when you were not in the Chair

that under rule 292 of the Rules of 
Procedure you would be pleased to e x 
tend the time by one hour.

Mr. Deputy-Speaker: A ll right; we 
w ill extend the time by one hour.

Shri Hari Vishnu Kam ath: A re we
sitting today or are w e continuiaig it 
on the next non-offlcial day?

Mr. Deputy-Speaker: It w ill con
tinue on the next day. Shri Pandey.

« ft T R  l l W  ( T ^ )  *
# p TO R  ^Tift^FT ^rr oft ^nftEFT 

T fF F fh T  +lHe1 ^ t  % T ^ T  f ^  3^T

^ T  fk rtg " «r>ieii f  1 fe f tn t  t o  

^ f t  ?n% ^ f^Ta

4' <ef r f+^fl ^ft nPlel ^ P T  if ,

f e f t  m  W&5 ^TRT ^  f^ TR T  ^TFT %

ti'Tieil f , eft 3 T T  ^ T  ^  f ’T°FT

T̂=f% «T f% ^ t fei^l^ ^  qZ  eTlH

% 5TWN ^ t  ^TFT ^  I % fe r

?T^T t  f e f t  m  ^ R T

if, ^ t | w t s p r  ^ t  f t ,

'tPt ^ t  ^ t  f t ,  q f ? ^ T  ^ t  f t ,

^TFT w r  ? rft T qT  f  f e f t  ^ft 

®hlH eT̂ - “3̂ T % HKl T̂T̂T ^Tft felT

I .............
Shri S. M. Banerjee: I take objec

tion to this.

^rt f?i^ ?TRTTO 1 P̂ciiJ I

^  fi o ?Tto : f ^ F ^ T  TOeT

=(fd VTFFfhr ^ T^ T  ^qet f  I 5THT TOeT 

5TTeT ^if^T eft dfl T T  Ud <1̂ 1 f^ T T

'jfFPTT I

Mr. Deputy-Speaker: He is not
yieding.’

Shri S. M. Banerjee: He may not
yield. But the whole thing is that the 
Opposition has supported the Govern
ment on many occasions.

Shri R. S. Pandey: The hon. Mem
ber has developed a habit of inter
rupting.
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Shri S. M. Banerjee: What is the 
habit?

Shri R. S. Pandey: Since I am
speaking, w h y  is he interrupting? 
There should be a little tolerance.

$  ^  ■qrr «tt  f a s t  * fr t o

if fjRT ^  ^  TT^RT T O  |

fa fttft  TST % ^TTTT TTT̂ T folT

^ r r  s f o  ^  f ^ p r

w r c  ^  t t r t t  farteft ^  ^rq^r 
*rr ^tcft f a  ^  f a s t  t o

if  ^  ^ trt st*t ^ tt rft 

** f a  ^  f̂t ufayr»T *rnrr

w  *Ft H^fKT f ^ T  T O  sffa

eft fo^ rt sjfcrc ?pn: cft»r -*lnrS

r̂r sfct 

*r f  eft ^  *ft srr^r sft i % fa^  

fad srt f̂t *fr T O ^ R

t o
T̂eTT f a  f e f t  T O  f̂ f̂t ^ r r n

st*t ^rr 1 w f̂^TT . . . .

Mr. Deputy-Speaker: He m ay con
tinue on the next day.

17.ee hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Saturday, th« 
17th August, 1963/ Sravana 26, 1885 
(Sake).
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ORAL ANSWERS TO 
TJESTIONS

[Friday, August 16, 1 96.?/Sravana 2 5 ,  1885 (Sa/fea)]

W R ITTE N  A N S W E R S  T O

S.Q.. Subjcct
No.

61 Bokaro Steel Plant
62 Exp~r of goldornaments
63 Gatt Conference in 

Geneva • •
* 65 Indian Trade Exh ibition 

in Moscow • •
66 New Steel Plant

/ 67 Manufacture of machine 
tools . • ■

68 Expansion of Rourkela
Steel Plant . .

69 Export of Iron ore to
Japan • • .

70 Export of shoes to 
Russia ■ - •

71 ( >ai W.uherv at Dugda
72 Kandla Five Trade

Zjne . .

■WRITTEN A N S W E R S  T O  
Q U E S T IO N S

S .Q .
No.

64 Elimination of industrial
tariffs • • •

73 Industrial Corporation
for Goa ■ • •

74 Decline in exports
75 Sr astava Committee

on Jute goods ■

C o lu m n s

549— 54 
555— 60

560— 66

566— 70

5 7 0 — 71

571— 75 

575—78 

578— 82

85
5 8 5 - 8 9

589— 90

S.Q.
No.

89
90

Q U E S T IO N S  _ C o n td  

Subject

Iron Plant
Manufacture
prints

of news-

59

590
591-92

U.S.Q.
No.

212 Cooperative industries
213 Industrial estate in

Delhi •
214 Target for steel pro

duction • • •
215 Small scale and cottage

industries in Uttar 
Pradesh • •

216 Camphor . . .
217 Thackersay Co. : Mills
218 Jute mills and fruit pre

servation plant in As
sam • • •

219 Cement factories in
Orissa • • •

220 Power tillers •
221 Instructors for cottage

industries - • •
222 Invention Promotion

Board • •
223 Hessian hags •
224 Andaman and Nicobar

Islands • • •
225 Salt industry •

C o l u m n s

600-01

601

601-02

602

602-03

603
603-04

604

605-06

606
607

60

608
608

609 
609

76 Camera factory 592-93 Orissa • • 609-10
77 77Steel project in M dl'.ya 227 Industrial Develop-

Pradesh . - 593 men of Orissa ■ 610
78 Disposal of imported 22S Export of scooters to

vehicles by S.T.C. . 593-94 Thailand • • • 610
79 Cloth prices 5 229 Lead and Zinc de
So Tea Centres in Euro posits • • • 610-11

pean countries . • 595 230 Decontrol of steel 611
81 Aluminium plant in M. P. 595-96 231 Marketing of Indian

Products abroad • 612
82 Supply Missions Abroad 596 232 New procedure of

612-13.83 Steel Plant in South 597 voting • • . ■

Heavy Motor vehicles
233 H.M.T. Unit at Kala-

■84 597-98 massery • • • 613-14
86 Fertilizer far ory in 234 Pig Iron Plant at Ma

M.P. . . 593 hendragarh • 614
.87 Violation of Labour 235 Licences for steel cast

Laws - . 599 ings • • • 614-15
Alloy Steel Mil at Dur 236 Hindi Investigators in

615-16gapur 5. -600 industry • • •
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W RITTEN  A N SW ERS TO  
QUESTIO NS Contd 

U.S.Q. Subject
No.

237 Hindi Investigators in
International Trade 
Ministry • • •

238 Export of fish 1 •
239 Export of synthetic

stones • - •
240 Export of ores to Bel

gium • * *
241 Allotment of pig iron to

foundries • • •
242 Glass Bangle Industry 

at Ferozabad
243 Export earnings •
244 Control of Rourkela

Steel Plant •
245 Fertilizers, petro-chemi-

cal and Machine in
dustry • • •

246 Export of engineering
goods • • •

247 Export of engineering 
goods to Indonesia •

248 Export of Indian ready
made garments to Aden

249 Zagreb fair in Yugoslavia
250 Power Equipment Plant 

at Ramachandrapuram •
251 Caustic so da •
252 Export of Indian goods
253 Liquidation of compa

nies • •
254 Cement factory at Yerra

guntla • ■ •
255 Fertilizer factory at 

Kothagudium
256 Pig Iron Plant at Yellan-

deo • • 630
257 Floor price for ginger

and sea-island cotton 630
258 Industrial estates • • 630-31
259 Baby foo I • • 631-32
260 Thermometers^ . 632-33
261 Disposal of vehicles by

S.T.C. . . .  633

262 Committee on foreign
Collaboration Agree
ments . . • 633— 35

*63 Allotment of industrial
units for Punjab • • 635

264 Trade with Afghanistan 636
265 Enquiry Committee on

Muslim Law 636-37
266 Cotton textile trade 637
267 Industrial Units in Delhi 637-38

W R IT T E N  A N S W E R S  T O  

Q U E S T IO N S  — Contd j-j '

U.S.Q. Subject C o lu m n s

No.
268 Fedco (P) Ltd. I .
269 [Weights used in Delhi
270 Rourkela Fertilizer

Plant . . .
271 Handloom and handi

crafts products .
272 Industries in Assrm
273 Export of tobacco .
274 Loans to small tea glo

wers . . . .
275 Rebate on Khadi
276 Cess on industries .
277 Cottage industries in

Kerala . . .
278 Bengal-Nagpur Cotton

; Mills . .
279 Cement factories in

M.P. . . .
280 Cotton Advisory Ucm-

mittee Meeting . .
281 Watch factory at Ajmer
282 Watch factory near

Simla . . .
283 Ball bcuing factory at

Baroda . . .
284 Pig iron . . .
285 Investors and designers
286 Withdrawal of export

restrictions .
287 Heavy Engineerir g Pro

jects in Punjab .
288 Silk Board .
289 Pig iron quota for Pun

jab . . .
290 Precision Instruments
; ments Plants at Koiah

291 Export credit and Guar
antee Corporation .

292 Textile Mills in Goa .
293 Fertilizer a Factory at

Gorakhpur .
294 Synthetic rubber .
295 Small Scale Industry 

in Punjab
296 Tools factory at Bareilly 
OBITUARY REFERENAU. .

The Deputy Speaker made a 
reference tothe passing away 
of Shri M* Sri Ranga Rao 
who was a member of the 
Second Lok Sabha .

Thereafter members stood 
in silence for a short while 
as a mark of rospect-

C o l u m n s

616-18
618

619 

619

620-21

621
621-22

622

623 

623— 25

625

625-26
626

626-27
627
627

628 

628

628-29

639
640

640-41

641-42 
642
642

643
643
644

644

644-45

645-46

6*6-47
647

647-48

48
649-50
650-51

651

651-52
652

653

5 3 -jf

654
654-55

655-56
656-57

657
657-58

658
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PAPERS LAID ON THE 
TA BLE

(i) A copy each of the fol
lowing papers :—
(a) The Rubber (Amend

ment) Rules, 1963 pub
lished in Notification
No. G. S. R. 774 dated

' * the 4th May, 1963, un
der sub-section (3) of 
section 25 of the Rubber 
Act, 1947 . . .

f (b )  The Coir Industry 
(Amendment) Rules, 1963 
published in Notifica
tion Nc. G. S. R. 1088 
dated the 29th June, 
1963, under sub-section 
(3) of section 26 of the 
Coir Industry Act, 1953

(c) The Jute Textile
(Control) Amendment 
Order, 1963 published
in No '̂fication No. 
S. O. 1889 dated the 
6th July, 1963 under 
sub-section (6) of sec
tion 3 of the Essential 
Commodities Act, 1955 .

(d) Annual Administration
Report of the Tea Board 
for the year 1962-63 .

(2) A copy each of the follo
wing Notifications issued 
under section 15 of the 
Industries (Development 
and Regulation) Act, 1951—

(a) S.O. No. 1665 dated the 
17th June, 1963 .

(£) S. O. No. 2047 dated 
the 18th July, 1963 .

(3) A copy each of the follow
ing Notifications under 
sub-section (3) of section 
13 of the Central Silk

. Board Act, 1948, making 
certain further amend
ments to the Central Silk 
Board Rules, 1955:—

(а) G. S. R. No. 800 dated 
the-nth May, 1963

(б) G .S .R . No. 1029 dated 
the 22nd June, 1963

( 4 )  A  copy each of the fol
lowing papers :—

(a) Notification No. G.S.R. 
978 dated the 8th June, 
1963 under sub-section 
(|0 of section 620A of

667— 77* 
682— 956

C o l u m n s

1956
Companies Act*

PAPERS LAID ON THE 
TABLE— Corttd.

Cb) Report of Indian Pro
ductivity Team on Ce
ment Industry in Fra
nce, U.S.A. and Bri
tain . . . .

(c) Report of Indian Pro
ductivity Team on Ma
chine Building Industry 
in U. S. S. R. and Cze
choslovakia . .

(d) Report of Indian Pro
ductive Team on Qua
lity Control in Japan, 
U.S.A. and Britain .

(e) Report of Indian Pro
ductivity Team on Personal 
Management in Japan, 
U.S.A. and Britain .

( 0  Report of Indian Pro
ductivity Team on In
dustrial Maintenance in 
West Germany, Britain 
and U.S.A. . •

(,g) Report of Indian Pro
ductivity Team on Au
tomobile Ancillary In
dustry in U. S. A. and 
West Germany.

(h) Report of Indian Pro
ductivity Team on Ma
chine Tool Industry 
in West Germany, U.S. A  ̂
and Japan . . .

(5) A copy each of the fol
lowing Notifications under 
sub-section (6) of section 3 
of the Essential Commodi
ties Act, 1955

(*) The Rice (Madhya Pra- 
desYj Price Control (Se
cond Amendment) Or
der, 1963 published in 
Notification No. G.S.R. 
857 dated the 18th May, 
1963-

(ii) The Rice (Punjab) 
Price Control (Third 
Amendment) Order, 1963 
published in Notification 
No. G. S. R. 858 dated 
the 18th May, 1963. '

(Hi) G. S. R. No. 1234 dated 
the 18th July, 1963*

(iv) G. S. R. No. 1252 dated 
the 27th July, 1963 con
taining Corrigendum to- 
Notification No. G.S.R_ 
374 dated the 17th March,.
1962 . . . .

802

C o l u m n s
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C o l u m n s Columns
PAPERS LAID ON THE

TA B LE — Contd.
(v) The Roller Mills Wheat

Products (Price Control) 
Amendment Order, 1963 
published in Notification 
No. G. S. R. 1281 dated 
the 3rd August, 1963 •

(v i) The Delhi Roller Flour
Milh Wheat Products 
(Price Control) Second 
Amendment Order, 1963 
published in Notification 
No. G .S .R . 1282 dated 
the 3rd August, 1963 .

(6) A copy of Report (Parts
I and II) of the Commis-

missioner for Scheduled Cas
tes and Scheduled Tribes 
for the year 1961-62, under 
article 338 (2) of the Cons
titution . . . .

(7)(0 White Paper No. IX con-
taning Notes, Memoranda 
and Letters exchanged bet
ween the Governments 
of India and China bet
ween January 1963 and 
July, 1963 • •

(jj) Text of Premier Chou 
En-lai’s letter dated the 
2nd August, 1963 •

(iii) Text of Prime Minis
ter’s reply dated the 14th 
August, 1963 . .

ST A T E M E N T  BY 
M IN ISTER

PRIME
678— 81

696-97

The Prime Minister (Shri 
Jaw?*harlal Nehru) made a 
statement on Chinese troop 
concentrations al *ong the 
India-China border .

B IL L S  INTRODUCED

(1) The Customs and Central
Excises (Amendment) Bill, 
1963 . . . .

(2) The Public Premises 
(Eviction of Unauthorised 
Occupants) Amendment
Bill, 1963 • • •

B IL L S  PASSED 697—726
(i) Further discussion on 

the motion to consider 
the Limitation Bill,
1963, as passed by Rajya 
Sabha, concluded and 
rhe motion was adopted.
Af.er clause-by-clause 

-consideration, the Bill 
was passed, as amended.

I rU-S PASSED -Contd.
(it) The Minister of State 

in the Ministry of Ex
ternal Affairs (Shri- 
mati Lakshmi Mer.on) 
moved for considera
tion of the Indian Emi
gration (Amendment) 
Bill, as passed by Rajye 
Sabha. The motion was 
adopted. After clause- 
by-clause consideraton, 
the Bill was passed .

B IL L  UNDER CONS ID ERA-
TIO N  726— 31

The Deputy Minister in the 
Ministry of Labour and 
Employment (Shri R. K.
Malviva) moved for the 
consideration of the Iron Ore 
Mines Labour Welfare 
Cess (Amendment) Bill, 
as passed by Rajya 
Sabha. The discussion 
was not concluded .

REPORT OF CO M M ITTEE 
ON PRIVATE MEMBERS*
BILLS AND RESOLU 
TIO N S ADOPTED 731

Twenty-second Report was 
adopted . . .

PRIVATE MEMBERS* BILLS 
INTRODUCED 731— 34

(1) The Ananda Marga Mar
riage Bill, 1963 by Shri 
Shashi Ranjan .

(2) The Delhi Panchayat 
Raj (Amendment) Bill, 1963 
{Amendment oj sections 15,
29, 30 etc.) by Shri Naval 

Prabhakar . . .

(3) The Delhi Corneal Graft
ing Bill, 1963 by Shri 
Naval Prabhakar .

(4) The Indian Penal Code
(Amendment) Bill, 1963 
( Amendment o f section 324 
and 326 and insertion o f  
new sections 324./I and 326/!) 
by S hri C . j K . 'Bhatta
charyya . . ■

(5) The Government Ser
vants (Ban on Ser
vice after Retirement) Bill*
1963 by’ Shri R. G. Dubey.

PRIVATE MEMBER’ S BILL
N EGATIVED 734— 55

Shri C. K. Bhattacharyya 
concluded his speech on the
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PRIVA1 H MEMBER’S B IL L  
NEGATIVED— Com d.

motion for consideration of 
the Delivery of Books and 
Newspapers (Public Lib
raries) Amendment Bill,
1962 (Amendment of tectton

2) moved on the 3rd May,
1963. 1 he motion for con
sideration was negatived •

■‘RIVATH MEMBER’S B ILL 
UNDER CONSIDERATION 755— 96 
Shri Hari Vishnu Kamath 

moved for the consideration 
of the Constitution (Amend
ment) Bill, 1963 (Amend- 
ment of article 368). The

colum ns

PRIVATE MEMBER’S BILL 
UNDER CONSTRATION—
Contd.
discussion was not conclu
ded . . . .

AGENDA FOR SATURDAY,
AU G U ST 17, 196? / SRA
VANA 26, i.sb5 ( S A K A )
Further consideration ard 
passing of the Iron Ore 
Mines Labour Welfare Cess 
(Amendment) Bill, as pas
sed by Rajya Sabha •

Discussion and voting of the 
Supplementary Demands for 
Grants in respect of Budget 
(General) for 1963-64 .

C o l u m n s

GM GIPND— LS 11— 802 (Ai) LSD 14- 8-63-880.


